g

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA.

O.A. No.193/2025/EZ
Soubhagya Patra ... Applicant
-Versus-
Odisha State Pollution Controal Board & Ors.

Respondents

INDEX

SI.No. Description of documents Pages

L. Compliance Affidavit filed by 1hci 1-5
Collector & DM, Cuttack OP No.3
pursuant to the direction dated
19.11.2025 passed by the IIon’ble\
National Green Tribunal.

2 Annexure-A/3. o
Copy of the Served copy of notice. 6+
3. /&nnexure_—BB Seriés_. - ]
Copies of the report of the 8"“"0
Commuttee.
Cuttack

Did 2 02.2026 Doy

Addl. Standing Counsel.
Biswobara Do v
Mb V1.9 FFEDLT D6
eV M. 0-Us5/ 201
bis wabarodoyh@gnad- com




X

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA.

0.A. No.193/2025/EZ
Soubhagya Patra ... Applicant
-Versus-
Odisha State Pollution Controal Board & Ors.

Respondents

COMPLIANCE REPORT BY WAY OF
AFFIDAVIT FILED BY COLLECTOR-CUM-
DISTRICT MAGISTRATE, CUTTACK OPP.
PARTY NO.3 PURSUANT TO THE DIRECTION
PASSED VIDE ORDER DATED 19.11.2025 OF
THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

[, Sri Dattatraya Bhausaheb Shinde, IAS, aged
about 35 years, S/o - Bhausaheb Dnyandeo Shinde, at
present working as Collector & District Magistrate,
Cuttack. A'T/P.O. - Chandini Chowk, Dist.-Cuttack, do

hereby solemnly affirm and state as follows:

L. That, I am the respondent No.03 to the aforesaid
original application. I am acquainted with the facts and
circumstances of the case and hence, competent to file
this affidavit.

2. That in the aforesaid matter, the Ilon’ble
National Green Tribunal vide its order dated
19.11.2025 in point No-8 had directed to serve the
notice on Respondent No-5 i.e. M/s.Suryavanshi Larth

Movers through Collector/District Magistrate Cuttack.
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The notice has been duly sent to Respondent No-5 and
the same has been intimated to Hon’ble Court vide this
office letter No.1257 dt-26.12.2025.

Copy of Served copy of notice is attached as

Annexure-A/3.

3. That, in the very same order dated 19.11.2025,
the Hon’ble Tribunal had also issued the following
direction:

“In view of the averments made in the
application, we also consider it appropriate that a

Joint Committee be constituted to verify the factual

SHhvne

position and suggest appropriate remedial action.
Accordingly, we constitute a Joint  Commitiee
comprising of representatives of Central Pollution

Control Board (CPCB); OSPCB; and

(2 H AUFRWR

LCollector, Cuttack

Collector/District Magistrate, Cuttack and direct the
same to meet within two weeks, undertake visits to the
site, look into the grievances of the applicant, associate
the applicant and representative of the concerned

project proponent, verify the factual position and

PPITAT % A

suggest  appropriate  remedial  action. The
Collector/District Magistrate, Cuttack will be the

nodal agency for co-ordination and compliance.

Report of the Joint Committee may be filed within one

month”

4. That, accordingly, pursuant to the order dt

19.11.2025 passed by Hon’ble Tribunal, a committce

was constituted comprising representatives of Central
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Pollution Control Board (CPCB) and Collector/District

Magistrate, Cuttack with the following number of

officials mentioned herein below to visit the concerned

site, examine the grievances of the applicant associate

and representative of the concerned project proponent,

verify the factual position and suggest appropriate

remedial action.

—t

(]

0.

R

10.

WY

The Superintendent of Engineer, Prachi
[rrigation Division

The Regional Officer, State Pollution Control
Board, Cuttack

The Mining Officer, Cuttack

The Geologist, Dhenkanal Zone(in charge of
Cuttack District)

The Assistant Conservator of Forests (ACF),
BBSR Zone

The Representative of  SEIAA,  Odisha,
Bhubaneswar

The Tahasildar, Kantapada

The Sarpanch Postala GP

The lessee of Balada Sand Quarry (M/s
Suryavanshi Earth Movers represented through
its Managing Partner Bibekananda Dash)

Sri  Soubhagya Patra, Petitioner in OA
No0.193/2025/EZ of NGT

.Md Abdur Rafique, Scientist -B, Central

Pollution Control Board, Regional Directorate,
Kolkata ,502, South end conclave ,1582,
Rajdanga Main Road, Kolkata 700107,

5. That, in compliance with the orders of Hon’ble

Tribunal, the Members of the Committee visited the

site In cjucstién on 17.12.2025 at 10.30am and after

aMBl RSAD B
ARY, CUTTACK
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completion of the enquiry into the grievances of the
Applicant, a Report was accordingly prepared by the
Joint Committee. The Respondent No.3, is therefore,
filing this present Affidavit to bring on record the said
Joint Committee Report.

The Copy of the report of the Committee is annexed

herewith as Annexure-B/3 Series (containing 11

pages).
5. That the facts stated above are true to the best of

my knowledge and belief based on official records.

Identified by :- o P TP RBrwOLprER. ShiNoG
DEPONENT

™ M/ Lollector,Cuttack

Addl. Standing Counscl

VERIFICATION
[, Sri Dattatraya Bhausaheb Shinde, IAS, aged

about 35 years, S/o-Bhausaheb Dnyandeo Shinde, at
present working as Collector & District Magistrate,
Cuttack, AT/P.O. - Chandini Chowk, Dist. — Cuttack,
do hereby wverify that, the éontcnls of the above

affidavit are true and correct to the best of my

knowledge as derived from official records that

nothing material has been concealed there from.

/
Verified at Cuttack on this the 2Uday of

February, 2026
J%;L\ s
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Identified by W‘[‘P\-W Bririn =i Ao

VERIFICANT

b Darf

Addl. Standing Counsel Loilector,

AFFIDAVIT

[, Sri Dattatraya Bhausaheb Shinde, IAS, aged
about 35 years, S/o - Bhausaheb Dnyandeo Shinde, at
present working as Collector & District Magistrate,

" < Cuttack, AT/P.O. - Chandini Chowk, Dist. — Cuttack,

do hereby solemnly affirm and state as follows;

That I am the Opp. Party No.3 in this case &

competent to swear this affidavit in my official
capacity.

That the facts stated above are true to the best of

my knowledge and based on ofticial records.

Identified by pmwwp, RV sa ST -
< Deponent.

Colleatnr Muttack

B Dacky .
Addl. Standing Counsel
/DQHTLHCW Mrantabied Slinde , 0.4<

The - ¢
above nameg aepon oeing

‘dentified by ), Dag Ady

solemnly aftirn 3nd o
‘ates befors |
that the contents ot ¢:,- Ch:lz{,‘gm; te R /ﬂ'_ lvhl V
e ﬁ(ﬁ’t '

are true to th» bhes, o 5k

knuwledge and peliet
ok
AMBIKA PR :é‘t?l\"

NOTARY, CUTTACK TOwN
Regd. No.-ON-56/2004
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By ¢c-mail/Speed Post

BEFORE THIE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Through Physical Hearlng with Hybrid Mode)

/2026/EZ

!-L"-’"E!""!'?""I"‘.?""'."'-E'"‘

"

Original Application No, 193

Soubhagya Patra

' Vs,
Odisha State Pollution Control Board & Ors.

Deputy Director of Mines, Cuttack,
At/P.O./District: Cuttack - 754021
/ (Respondent No. 2}

Email - mo.cuttack(a;orissaminerals.gov.in

Collector & District Magistrate, Cuttack,
At/P.O./District ; Cuttack — 753002
Email - dm.cuttack@nic.in (Respondcnt No. 3)

Tahasildar Kantapada,
At/P.O. Kantapada, P.S. Olatpur,

District - Cuttack Collectorate, PIN-754018,
(Respondent No. 4]

W /s. Suryavanshi Earth Movers,
through Managing Partner Mr. Bibekananda Dash,

Office, At-Sibanarayanpur,

P.O/District- Keonjhar, Odisha — 758022 (Respendent.No. 5)

served to R-5 through DM Cuttack)

(Notice Lo be

NOTICE

Whereas the above titled Original Application No. 193/2025/EZ (Copy of
Application & Order dated 19.11.2025 annexed) is listed on 19.01,2026 at
10.30 A M. before the Hon’ble National Green Tribunal, Eastern Zone Bench
at Winance Centre, 3rd Floor, Block III, Action Area-II, New Town, Kolkata
(W.I)-700 161 for your appearance in person or by a pleader duly instructed.

9. Take Notice that in default of your appearance on the date above

9
mentioned the said Application will be heard and determined in your
absernce.

3. Given under my hand and the seal of this Tribunal, this 28t Nov, 2025.
Note: (For Orders, Cause Lists & Other information, please visit our website:
www.greentribunal.gov.in)

ASSISTANT REGISTRAR

Assistant T?ogmr

08
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ANNEXURE-2/3 4 00

’ REPORT OF THE COMMITTEE CONSTITUTED BY THE HON’BLE NGT VIDE
THEIR ORDER DTD. 19.11.2025, IN THE MATTER OF OA NO.
193/2025/EZ-SOUBHAGYA PATRA - VERSUS - ODISHA STATE

4 POLLUTION CONTROL BOARD AND OTHERS.

.-Xn

|
} I. BACKGROUND:
1. An application has been filed by Soubhagya Patra before the Hon’ble NGT,
EZB vide OA NO. 193/2025/EZ under section 18 read with section 14 and
15 of the NGT Act, 2010 seeking following reliefs:

> “Stop illegal extracting of sand from village Balda, Plot No. 128 of
Khata No. 331, Tahasil- Kantapada, P.S. Govindpur, District
Cuttack, Odisha.

» Direct the Respondent authorities not to violate the conditions of
Environmental Clearance from using the South west village road for
illegal transportation of sand.

» And such further order or orders as may be fit proper and necessary
in the facts and circumstances of the case.

» Cost of and/ or incidental to the instant application;”

2. The Applicant has made following allegation vide OA NO. 193/2025/EZ
before the Hon'ble NGT, EZB,;
“As per enquiry conducted on 27.01.2023, respondent no. 5 i.e.,
M/s. Suryavanshi Earth Movers, represented through its Managing
Partner, Mr. Bibekananda Dash was directed to pay amount of Rs.
38,38,814/- for excessive mining. Respondent No. 5 is carrying
sand mining in violation of EC conditions. Respondent No.5 is using
heavy machinery/excavator for mining sand illegally with adverse
impact in the river flow velocity, discharge capacity, sediment
transport capacity causing flood and effecting lives of villagers.
Respondent No.5 is transporting sand through overloaded vehicles
without covering them with Tarpaulin causing air pollution.
Respondent No. 5 is using village road and the embankment road
in violation of EC conditions. Respondent No. 5 is also carrying
mining illegally during night time. Respondent No. 5 has not
carried out any plantation on the banks of the river, along the

approach road or any other area. The applicant and other villagers

Veaoshe — ANV
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II.
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made complaints to the concerned authorities but no action has

been taken on the same.”

3. Considering the allegation made out in the Original Application, the
Hon'ble NGT, EZB, Kolkata vide their order dated 19.11.2025 has been
pleased to constitute a Joint Committee comprising of the Representative
of Central Pollution Control Board (CPCB), Odisha State Pollution Control
Board(OSPCB) and Collector/District Magistrate, Cuttack and direct the
same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and suggest
appropriate remedial action. The Collector/District Magistrate, Cuttack will

be the nodal agency for co-ordination and compliance.

SITE VISIT BY THE JOINT COMMITTEE

The Joint Committee constituted of following members visited the alleged
sand mine namely Balada River Sand Bed, at: Village Balada, Tahasil:
Kantapada, Dist: Cuttack on 17.12.2025, conducted the spot enquiry in
presence of Mr. Soubhagya Patra, Applicant and Mr. Mithun Dash, Learned
Advocate represented for the Lessee of Balada River Sand Bed;

i. Dr. Dibya Lochan Mohanta, OAS (SAG), Additional District Magistrate,
Cuttack(Representative of Collector & District Magistrate, Cuttack).

ii. Er. Rashmita Priyadarshini, Regional Officer, State Pollution Control
Board, Odisha, Cuttack.

iii. Md. Abdur Rafique, Scientist ‘B’, Central Pollution Control Board,

Regional Directorate, Kolkata

Besides the above committee members the Mining Officer, Cuttack who is
the competent authority, Tahasildar, Kantapada, concerned Revenue
Inspector and other village gentries were present during the visit of the
committee. However, none from the Water Resource Department was
present during the visit of the Joint Committee. The attendance sheet of the
members present during the visit is enclosed as Annexure-1. The
committee discussed with the petitioner and inspected the site to verify the

allegations made by him.

Poperds W 2
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As observed during inspection, it was found that the sand quarry was not in
operation. No machineries for excavation of sand and vehicles for transportation
of sand were found at the quarry area. It is revealed from the surrounding that
no mining activity was started at the alleged Balada River Sand Bed after
monsoon and the source is not in operation after 02.07.2025 as sand mining in
the monsoon was suspended in Cuttack district by the Mining Officer-cum-
Competent Authority, Minor Minerals, Cuttack District vide his Letter No. 2343,
Dated 02.07.2025 (Copy enclosed as Annexure-2). Further, it was observed
that the approach road to the sand mine has been developed on opposite side
river embankment and not as per the sketch map attached in the approved

mining plan.

The joint committee perused the records of Balada River Sand Bed supplied
by the Mining officer, Cuttack pertaining to the illegal sand mining, amount of
royalty, penalty collected for illegal mining and allegation made by the applicant
against the above sand source. The following findings are found from the records
produced by the Mining officer, Cuttack and the necessary required permission
obtained by the Lessee to operate the sand mining at Balada River Sand Bed,

1. That the State Environment Impact Assessment Authority (SEIAA) issued
Environmental Clearance in favour of Tahasildar, Kantapada being
previous competent authority, vide Letter No. 2042/SEIAA, Dated
05.08.2021 (Copy enclosed as Annexure-3) for mining of sand from
Balada Sand Quarry over an area of 12.00 acres at village Balada under
Kantapada Tahasil in Cuttack district.

2. The Environmental Clearance was subsequently transferred in favour of
the Lessee M/s Suryavanshi Earth Movers vide Letter No.4868/SEIAA,
Dated Dt.13.07.2022. An annual MGQ of 25000CuM was granted in favour
of M/s Suryavanshi Earth Movers. A copy of Letter No.4868/SEIAA,
Dt.13.07.2022 of the SEIAA, Odisha is enclosed herewith as Annexure-4.

3. The lease deed agreement was executed with M/s Suryavanshi Earth
Movers andregisteredonDt.05.078.2022videRegistered DeedNo.IN-
0D04377509199169U.A copy of the Lease deed document is enclosed
herewith as Annexure-5.

4, The Consent to Operate (CTO) in favour of the Lessee was issued by the
State Pollution Control Board, Odisha vide Letter No0.1888/2575,
Dt.01.10.2022 for mining of River Sand of quantity 25,000CuM/ Annum. A



5.

copy of the CTO is enclosed herewith as Annexure-6.

In response to the Letter No-139, Dtd.17.01.2023, Office of the
Tahasildar, Kantapada (Copy enclosed asAnnexure-7), a joint enquiry of
Balada- Nainalo Devi River Sand source was carried out by the Mining
Officer, Cuttack, Geologist, Cuttack, SDO, Irrigation, Kantapada, Cuttack
and Tahasildar, Kantapada alongwith Revenue officials of Kantapada
Tahasil on Dated 27.01.2023 and report was submitted by the team on
dated 01.03.2023 (Joint enquiry report is enclosed as Annexure-8). As
per the joint enquiry report, the lessee found to had extracted 38078CuM
of sand.

Based on the findings of the joint enquiry report the Tahasildar,
Kantapada vide his Letter No.692, Dated 15.03.2023 (Copy enclosed as
Annexure-9) issued a demand notice of Rs, 38,38,814.00/- against the
Lessee for payment towards Penalty and Royalty for excess extraction of
13078 CuM of sand in 4 months passed from the date of execution of
lease deed out of first year permitted quantity of 25,000CuM/Annum.

. A representation of the Lessee of the said sand source was forwarded by

the Sub-Collector, Cuttack Sadar Sub-Division, Cuttack vide his Letter
N0.5042, Dated 16.04.2023 (Copy enclosed as Annexure-10) to the
Tahasildar, Kantapada regarding demarcation of the lease area and

existence of road in the lease area.

. Subsequently, another Joint inspection was scheduled on 04.07.2023 by

the Tehsildar, Kantapada for demarcation of the said source which is
intimated to the Sub Collector, Sadar, Cuttack vide Tehsildar, Kantapada
Letter No.1660, Dt.28.06.2023 (Copy enclosed as Annexure-11).

In pursuance to Letter No.7866 dt.01.07.2023 of Sub-Collector, Sadar,
Cuttack & Letter no.1660 dt. 28.06.2023 of Tahasildar, Kantapada, a joint
enquiry of the said sand source was conducted on 04.07.2023 by Sri
Samir Ranjan Dash, Asst. Collector, Office of the Sub Collector, Sadar,
Cuttack along with the nominated staffs of Kantapada Tahasil to ascertain

the excess extraction of sand.
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.The Sub-Collector, Cuttack Sadar Sub-Division, Cuttack vide his Letter

No.8996, Dt.31.07.2023 forwarded the report of joint enquiry conducted
on 04.07.2023 to the Tehsildar, Kantapada to incorporate the findings of
the report while taking decision regarding excess excavation. A copy of
the letter of the Sub-collector along with the Joint enquiry Report is

enclosed herewith as Annexure-12,

.The excerpts of the Joint enquiry Report is as follows:-

"On arrival at the source it is found that the mining area is completely
flooded and submerged with water due to the onset monsoon. Hence,
there was no scope for the undersigned to confirm the joint report of the

composite team on excess mining.

Upon further inquiry, it is revealed that, the lease holder was granted
permission for quarry lease for an area of Ac.12.00 over Plot No.128,
mouza Balada of Baladaghat and the proposed road in the mining plan
was shown from south to north passing through Plot No.1318 to 129
which is adjacent to embankment site of Jagatsinghpur district. From the
above field position, the difficulty of the lease holder in transporting the
sand from the source to the destination through the Jagatsinghpur
embankment could easily be understood. In order to transport the sand
through Cuttack District, the lease holder has constructed a road from
Cuttack embankment side passing through Plot No.1453, 73, 1308 & 1313
and the approximate length of the road is 700mtr and width 10 mtr made
up of sand, morrum & loose earth (Tracemap is attached herewith for
ready reference)which he was constructed incorporation with Tahasildar,
Kantapada at the time of operation of source. Further, during the enquiry,
the lease holder stated that he has utilize the excess sand for construction
of approach road & relying upon the methodology adopted by the
composite team, it is estimated that approximately 11,000 cum of sand
might have been used on the said road and which is available on the

source. This sand has not been taken outside.”

12.Based on the findings of Joint enquiry Report conducted on 04.07.2023

Tahasildar, Kantapada imposed Royalty and penalty of Rs. 10,30,514/-
revising the earlier demand notice of Rs. 38,38,814/- against the Lessee

Voot~ W
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for excess extraction of sand (13078-11000)= 2078CuM as revealed from
the case record dt. 01.08.2023 (Copy of case record dtd.01.08.2023 is
enclosed as Annexure-13) and the lessee had paid a penalty amounting
Rs. 8,00,000/- to the Tahasil Office, Kantapada.

13.The Tahasildar, Kantapada vide Letter No0.1907, Dt.01.08.2023 (Copy

enclosed as Annexure-14) directed the lessee to deposit the balance
amount Rs. 2,30,524/-. The order sheet dtd. 03.08.2023 indicates that
the lessee has deposited the balance amount Rs. 2,30,524/-. Copy of the
order-sheet Dt.03.08.2023 along with the statement of account as a proof
against the payment towards the penalty and royalty by the Lessee is
enclosed herewith as Annexure-15. The case record was resubmitted by
the Tehsildar, Kantapada to the Mining Officer Cuttack vide Letter
No.1949, Dated 05.08.2023(Copy enclosed as Annexure-16).

14.The lessee of the aforesaid sand source was given user id and password

for generation of e-transit pass on Dt.21.09.2023 by the Mining Officer,
Cuttack.

15.The Consent to Operate for the aforesaid source was revoked by the

Regional Officer, SPCB, Cuttack vide Letter No0.3233/2575, Dated
29.11.2023 (Copy enclosed as Annexure-17) due to non-submission of
amended Environmental Clearance from SEIAA after replenishment study

of the said sand quarry.

16.The lessee of the aforesaid source through its Power of Attorney holder Sri

Ganesh Prasad Kar, vide his Letter Dated 14.03.2024, represented the
Mining Officer-cum-Competent Authority, Minor Minerals, Cuttack District
to enable him to run the aforesaid sand source; a copy of which is

enclosed herewith as Annexure-18.

17.Subsequently, a W.P.(C) No.7428/2024 was filed before the Hon’ble High

Court of Orissa by Sri Ganesh Prasad Kar, the Power of Attorney Holder of
the lessee regarding operationalization of the aforesaid sand source. In
this matter, the Hon’ble High Court of Orissa dispose of the writ petition
vide order dated 28.03.2024 (copy of the order is enclosed herewith as
Annexure- 19) directing Opposite Party No.3 i.e., Mining Officer-cum-

“
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Competent Authority, Minor Minerals, Cuttack District to consider and
dispose of the representation of the petitioner vide Annexure-2 and to
pass appropriate order as early as possible within a period of three
months from the date of production of certified copy of this order.

18.Further, the amended Environmental Clearance (EC) was issued by the
SEIAA, Odisha vide EC Identification No. EC24C01070R5936577A, Dated
12.06.2024 for extraction quantity of sand 22000CuM per annum for the
balance lease period (Copy of the EC is attached herewith as Annexure-
20). Subsequently Consent to Operate(CTO) with respect to the aforesaid
source was issued by the Regional Office, SPCB, Cuttack vide Letter No.
1721/2575, Dated 21.06.2024 for mining of river sand of quantity
22,000CuM per annum (Copy of the CTO is attached herewith as

Annexure-21).

19.The Lessee through its Power of Attorney Holder had intimated the Mining
Officer on Dated 20.08.2024 (Copy enclosed as Annexure-22) that the
transportation of sand in the approach road provided in the lease map by
the Tahasildar, Kantapada is very difficult and passes through in
Jagatsinghpur District and requested to change the approach road to
Balada side in which there is a free govt. land connect to the said source

and updated trace map to be provided.

20.Subsequently, the Mining Officer, Cuttack vide Letter No.2914/Mines,
Dated 03.09.2024 (Copy enclosed as Annexure-23) forwarded such
representation of the Lessee to the Tahasildar, Kantapada for his views.

21.The Tahasildar, Kantapada vide his Letter No.3074, Dt.05.10.2024 (Copy
enclosed as Annexure-24) submitted with the following views;

“In this context, I am to inform you that, I had visited the source with
Revenue Supervisor& R.I concerned. During my field visit, it came to my
notice that the lease area is connected to the road on the river
embankment(towards Jagatsinghpur) and now the lease area is not in the
operational stage because river is full of water and it may take another

few days for becoming operational. On the other hand, the sand of huge

Dot S 7



quantity is deposited in the adjacent area of lease area and the lessee has
reported for change of road in this direction. If roadmap is changed in this

direction, there is every possibility of excess mining.

ol 107
Further, if the road map is changed, the lessee will transport the sand on
the embankment of river through Balada, Sudusailo, & Andeisahi. A few
days before there was an agitation protesting against the transportation of |
sand among the said villages & the lessee for which U/S 144 had to be ‘
promulgated in the said area. The road on the river embankment is a
black top narrow road and there is possibility of being damaged due to

transportation sand by heavy vehicle(Hywa).

Further, I would like to inform you that as the lease naksha has been
approved & if any modified road map is required by lessee, then a joint
verification by Revenue, Irrigation & Mining Department may be conducted

with prior permission of Collector for redressal of the case”.

22.The aforesaid views of the Tahasildar was communicated to Lessee by the
Mining Officer, Cuttack vide Letter No.3359/Mines, Dated 15.10.2024

(Copy enclosed as Annexure-25).

23.The mining operation at the said sand source continued from Dated
26.11.2024 to Dated 30.06.2025 as revealed from the e-Transit passes
provided by the Mining Officer, Cuttack.

24.Pursuant to the Sustainable Sand Mining and Management Guidelines,
2016, and the Enforcement and Monitoring Guidelines for Sand Mining,
2020 the Sand mining in the monsoon season was suspended in Cuttack
District w.e.f. Dt.02.07.2025 as per the Letter No. 2343/Mines, Dated
02.07.2025 (Copy enclosed as Annexure-2) issued by the Mining Officer-
Cum-Competent Authority, Minor Minerals, Cuttack District.

25.The Mining Officer, Cuttack has issued a Show Cause Notice to the Lessee
of the sand quarry vide Letter No.35/MM, dtd.08.01.2026 for illegal
extraction of sand of 104353.4CuM outside the lease area(Copy of the
Show cause notice is enclosed as Annexure-26). As per the Show cause
notice a surprise inspection was conducted by the officers of the Office of
Deputy Director of Mines, Cuttack Circle, Cuttack on dtd. 13.05.2025 at

Vo~ -
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M/s. Balada River Sand Bed. The survey of the aforesaid sand source was
conducted by using UAV/DRONE, DGPS and image data processing
technology. Upon measuring the extraction marks found inside the
leasehold area, it was noticed that extraction of 19091.70 CuM sand has
taken place inside the leasehold area. Further, the Mining Office, Cuttack
upon perusal of the survey report also noticed extraction marks outside
the leasehold area. During measurement, it was noticed that a quantity of
104353.40CuM of sand has been extracted from outside of the lease hold
area. This amounts to illegal extraction as per 51(1)(i) of OMMC Rules,
2016 (Amendment up to 2023). The survey report has been conducted by
M/s. Zeotek Mining Solution Pvt. Ltd. duly vetted by the Odisha Space
Application Centre (ORSAC) which is enclosed herewith as Annexure-27.

26.The renewed Consent to Operate (CTO) has been granted in favour of the
said sand source by the State Pollution Control Board on Dt.06.11.2025
vide Letter No.3469/2575 (Copy enclosed as Annexure-28) for Mining of
River Sand 22,000 Cum/Annum.

27.In pursuant to the judgment dated 06.02.2024 order of the Hon'ble High
Court of Orissa in WP (C) n0.6375/2023, Prasanta Kumar Das-vrs-State of
Odisha and others, the Deputy Directors of Mines, Cuttack Circle, Cuttack
vide Letter No.2287/Mines Dated 12.07.2024 issued letter (copy enclosed
as Annexure-29) to all the lessees (sand sources) of Cuttack district to
transport the minor mineral between 9.00 P.M. to 7.00 A.M. only as
compliance of the order of Hon'ble High Court. Accordingly, all the sand
quarry in Cuttack district operates at night to carry out sand
transportation between 9.00 P.M. to 7.00 A.M.

28.No plantation has been done by the lessee on the banks of the river, along
the approach road or any other area. However, in the Environmental
Clearance issued by SEIAA  vide EC identification No.
EC24C01070R5936577A dtd. 12.06.2024 additional conditions has been
stipulated that the project proponent (lease holder) shall deposit
Rs.2,50,000/- with the respective District Environment Society for raising
500 plants (minimum @100 trees per Ha.) of native species within 2 years

in a suitable location adjoining to quarry.
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CONCLUSION:

1. Appropriate action shall be initiated for the illegal sand mining as per the

findings of the Excavation Report submitted by M/s Zeotek Mining Solution
Pvt. Ltd. duly vetted by the ORSAC.

. The lessee shall strictly comply with the following stipulated conditions No.

9.11 of the 1% Environmental Clearance issued by the SEIAA vide Letter
No. 2042/SEIAA, Dated 05.08.2021;

"NO transportation of the minerals shall ordinary be allowed on any road
passing through villages/habitation/forest land without prior explicit
permission. Transportation of minerals through existing rural roads can be
allowed only by the concerned Govt. Department/ Gram Panchayat and
only after required strengthening, such that the carrying capacity of the
road is increased to handle the sand truck traffic. The project proponent
shall bear the cost towards the widening and strengthening of existing
public roads in case the same is proposed to be used for the project. No
movement on any road is allowed on existing village road network without
appropriately increasing the carrying capacity of such roads. Project
proponent shall ensure that the road may not be damaged due to the
transportation of the minerals and transport of minerals will be as per IRC
guidelines with respect to complying with traffic congestion and traffic
density. Plying of sand extraction trucks may be allowed on roads/ path
ways passing close to schools, temples, hospitals and such other public

places only with prior written permission of competent authority”.

. The lessee shall not operate the source Mechanised/Semi-Mechanised

manner without modifying the mining plan and obtaining permission from
SEIAA, Odisha.

. The vehicles shall not be overloaded and shall be covered with Tarpaulin

with strict adherence to terms & conditions of lease.

. The lessee shall comply with the additional conditions stipulated in the

Environmental Clearance issued by SEIAA vide EC identification No.
EC24C01070R5936577A Dated 12.06.2024 that “the project proponent

Pt Wy )
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(lease holder) shall deposit Rs.2,50,000/- with the respective District
Environment Society for raising 500 plants (minimum @100 trees per

Ha.) of native species within 2 years in a suitable location adjoining to

quarry”.

6. Since the present approach road to the source point, approximately
700 meter as revealed from the joint inquiry report dated 04.07.2023
of the Asst. Collector, o/o Sub-Collector, Cuttack Sadar, is found to
existing in the river bed in contravention of the approved map, the
opinion of the Water Resource Department is required to assess its

feasibility and impact on the flow of water.

A. Re
%ﬁh - Vowothe — ¢ o
‘g \D\ \aa \'9 _0\ o

Md. Abdur Rafique, Er. Rashmita Dr. Dibyalochan Mohanta,
Scientist 'B’, Priyadarshini OAS (SAG), Additional
Central Pollution Regional Officer District Magistrate, Cuttack
Control Board, SPCB, Cuttack
Regional -

Directorate, Kolkata i Add). District Magistrat»
i Regional Offigee Cuttack
. State Polution Contrel Bosrd
[ Cuttack
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ANNEXURE — L

OFFICIALS/ REPRESENTATIVES PRESENT ON 17.12.2025 DURING INSPECTION OF

THE COMMITTEE CONSTITUTED BY THE HON’BLE NGT VIDE THEIR ORDER DTD.

19.11.2025, IN THE'MATTER OF OA NO. 193/2025/EZ-SOUBHAGYA PATRA VERSUS
ODISHA STATE POLLUTION CONTROL BOARD & ORS

SL NO. | NAME AND DESIGNATION OF OFFICIALS/ SIGNATURE
i REPRESENTATIVES
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ANNEXURE-2

OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in

Letter Noggu\?,/ Mines, Dt..?%.'..c’.'if.g‘ﬂg

From:

The Mining Officer-Cum-Competent Authority,
Minor Minerals, Cuttack District.
To,

All Lessees (Sand Sources),
Cuttack District.

Sub- Suspension of mining operation during monsoon season w.e.f. Dt.02.07.2025.

Sir/Madam,

Pursuant to the Sustainable Sand Mining and Management Guidelines, 2016,
and the Enforcement and Monitoring Guidelines for Sand Mining, 2020 the sand
mining in the monsoon season is hereby suspended in Cuttack District
w.e.f. Dt.02.07.2025. Relevant pages of the aforesaid guidelines are enclosed
herewith.

Further, considering the chances of flooding of the rivers, following measures

are to be strictly followed in order to prevent loss of life and property:-

1. You are directed to immediately remove of personnel and machineries (if
any) from the river bed.

2. You are directed to shift the employees of the quarries to a safe location.

Considering the vulnerability of the River Bed and the embankment,
the aforesaid direction must be obeyed strictly. In case of contravention of
this -order, strict legal action shall be taken as per law amounting up to
termination of the lease agreement and FIR against the Lessee on grounds

of endangering public safety.

Your co-operation in this matter shall be highly appreciated.

Your, ithfully, ¢

% 9095
o}
o 0%
Deputy Collectof Mining Officer-Cum-Competent Authority,
Tauzi & Loans Minor Minerals, Cuttack District.

“ollectorate, CL*tack
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Memo No. 2344  pt._ 0203 2026

Copy forwarded to all the IICs, Cuttack (Rural)/Cuttack UPD for information
with a request to keep a close eye on the erring lessees considering the fact that
river bed sand mining during the monsoon season may endanger public safety. He
is also requested to take stringent action against the ing lessees as per 51(1)(i)
of the OMMC Amendment Rules, 2023, 09;,

?‘0‘,\-9

Mining Officer-Cum-Competent Authority,
Minor Minerals, Cuttack District.

Memo No._ 2345  pt, b 0F 2025

Copy submitted to all Tehsildars of Cuttack District fdr favour of kind
information. His good office is requested to instruct the Revenue Inspectors to keep

a close watch on the erring lessees considering the fact thag river bed sand mining
during the monsoon season may endanger public safety. o6
oY

ﬁl
Mining Officer-Cum-Competent Authority,

Minor Minerals, Cuttack District.
Memo No._ 2346  pt. 60 0F A0S

Copy submitted to the Sub-Collector-Cum-Sub-Divisional Magistrate, Cuttack

Sadar/Banki/Athagarh for favour of kind information. o
o
Mining Officer-Cum-Competent Authority,

Minor Minerals, Cuttack District.
Memo No. 23%% | pt. 6203 05

Copy submitted to the Additional District Magistrate (Revenue), Cuttack
District for favour of kind information.

<
ol
Mining Officer-Cum- omgetent Authority,
< Minor Minerals, Cuttack District.
Memo No. D3%& , pt.__0%'9% =22

Copy submitted to the Deputy Commissioner of Police, Cuttack UPD for
favour of kind information with a request to instruct all the IICs to keep a close
watch on any kind of river bed sand extraction in their respective police limit
considering the fact that river bed sand mining during the monsoon season may
endanger public safety. 2

0""93

09"
Mining Officer-Cum-Competent Authority,
Minor Minerals, Cuttack District.

Memo No._ 2349 , Dt 02 07+ 05T
—

Copy submitted to the Superintendent of Police, Cuttack (Rural) for favour of
kind information with a request to instruct all the IICs to keep a close watch on any
kind of river bed sand extraction in their respective police limit considering the fact
~ndanger public safety.

7__:=:__j=:f:——*=:17=:__:_:; = N - - Dq
9.
5 Mining Officer-Cum- ompe?tent Authority,
o Minor Minerals, Cuttack District.
S
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B O
oﬁ"ﬂ DO \or
2> @

113
®



,-M-
&

114

8.0

8.1

i)

iiii)

iv)

Vi)

vii)

Enforcement & Monitoring Guidelines for Sand Mining

GENERAL APPROACH TO SUSTAINABLE SAND MINING
Pre-requisite for starting sand mining operation

All district to prepare a comprehensive mining plan for the district as
per the provision of District Survey Report. These reports shall be put
on the website of District Administration. No mining shall be allowed
in the area which has not been identified in the comprehensive mining
plan of the District.

Replenishment study should be conducted on regular basis.

All potential rivers mining zone/area shall be identified and put for
auction with proper geo-tagged details by the auctioning authority
concerned.

The latitude and longitude of each mining lease shall be clearly
mentioned in Letter of Intent issued to the potential mine lease. Such
information shall be provided on the website of the district
administration.

The provision of these guidelines shall be considered while identifying
the potential stretches /locations and boundaries of the leases for the
minable area.

The Lol holder shall seek Environmental Clearance as per the provision
of EIA Notification, and the regulatory authority shall ensure that the
provision suggested in “Sustainable Sand Mining & Management
2016" and in this documents, as applicable are part of the clearance
conditions.

Th§e shall be no river bed mining operation allowed in monsoon

Page | 45
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Enforcement & Monitoring Guidelines for Sand Mining .

period. The period as defined by IMD Nagpur for each state shall be
adhered with.

vii)  The monitoring infrastructures including weighbridge and adequate
fencing of the lease area, CCTV, Transport permits, etc, as suggested in
this document shall be ensured in order to reduce unrecorded
dispatch.

ixX)  Regular monitoring of mined minerals and its transportation and
storage shall be ensured and all information shall be captured at
centralized database so that easy tracking of illegal material can be
done.

x)  Annual audit of each mining lease shall be carried out wherein three
independent member of repute, nominated by District administration

shall also participate.
M i, Triecte

8.2 Mining of Sand from Agricultural Fields Tr a‘:‘;
Lol iak®ic

AU R s

This practice is prevalent in Haryana; to ensure that mining from
outside doesn’t affect rivers, no mining is permitted in an area up to a width
of 100 meters from the active edge of embankments or distance prescribed
by Irrigation department whichever is critical. The top layer of soil varying
between 1 and 2 meters is removed and stacked separately and thereafter
the sand deposit which maybe 10-15 meter deep is mined. After removing
the sand layer up to a maximum depth of 09 meters or the maximum
mineable minerals, as permitted by competent authority. The topsoil stacked
is spread out on the field and the same is brought under the cultivation.
Ooﬁadﬁ}pugh the level of this land (mined out area) is lowered to the depth of the
* excavation and in initial years of cultivation the productivity is low, but the

organic manure in the field. In Haryana some leases are of Iarge area

Page | 46
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ND CLIMATE CHANGE - GOVERNMENT C

¥ Retain Vegetation Butfer at Edge of Water and Against River Bank:

Riparian vegetation performs several functions essential to the proper maintenance of
geomorphic and biological processes in rivers. It shields river banks and bars from
erosion. Additionally, riparian vegetation, including roots and downed trees, serves as
cover for fish, provides food source, works as a filter against sediment inputs, and aids
in nutrient cycling. More broadly, the riparian zone is necessary to the integrity of the
ecosystem providing habitat for invertebrates, birds and other wildlife.

k)  The River Bed mining should only be allowed during the dry season.
No River bed mining should be permitted during rainy season (see Appendix 9).
1) An Annual Status and Trends Report:

This report should review permitted extraction quantities in light of results of the
monitoring program, or as improved estimates of replenishment become available.
The report should document changes in bed clevation, channel morphology, and aquatic
and riparian habitat. The report should also include a record of extraction volumes
permitted, and excavation location. Finally, recommendations for reclamation, if needed
should be documented.

2. Off-Channel or Floodplain Extraction Recommendations
a) Floodplain Extraction should be set back from the Main Channel

In a dynamic alluvial system, it is not uncommon for meanders to mi grate across a
floodplain. In areas where sand and gravel occurs on floodplains or terraces, there is a
potential for the river channel to migrate toward the pit. If the river erodes through the
area left between the excavated pit and the river, there is a potential for "river capture,"
a situation where the low flow channel is diverted though the pit. In order to avoid
river capture, excavation pits should set back from the river to provide a butfer, and
should be designed to withstand the 100-year flood (100-year ARI). Adequate buffer
widths and reduced pit slope gradients are preferred over engineered structures which
require maintenance in perpetuity. Hydraulic, geomorphic, and geotechnical studies
should be conducted prior to design and construction of the pit and bund. In addition
to river capture, extraction pits create the possibility of stranding fish.

b)  The maximum depth of Floodplain Extraction should remain above the Channel
Thalweg

Floodplain pits should not be excavated below the elevation of the thalweg in the
adjacent channel. This will minimise the impacts of potential river capture by limiting
the potential for head cutting and the potential of the pit to trap sediment. A shallow
excavation (above the water table) would provide a depression that would fill with

30 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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File No. SEIAA-1322/02-2021

To

The Tahasildar, Kantapad
Tahasil-Kantapada PR
Dist-Cuttack

Sub: Proposal of Tahasildar, Kantapada for mining of sand from Balada Sand Quarry
n\fer an area of 12.00acres or 4.85ha at village— Balada, Tahasil- Kantapada,
District- Cuttack - Environmental Clearance reg.

Ref: SEIAA File No: SEIAA-1322/02-2021 dated 08.02.2021

Sir,
This is with reference to the application dated 08.02.2021 for grant of §

environmental clearance (submitted in the offline mode) for the proposed activities

mentioned above.

2. [The application has been submitted in the offine mode because there is no
provision at present for filing EC application for such cases (minor mineral extraction .
i involving area less than or equal to 5ha; i,e., B2 category projects) in the online mode
1 before SEIAA in the PARIVESH portal. The relevant application Form-IM does nat

appear on the screen of the said portal when EC application is to be filed to SEIAA]. The

applicaht has submitted the application in Form-l,i.e. the Form in which applications for
minor mineral projecls were peing submitted upto the year 2016 before SEIAA. The
Form-l does not contain some of the situational information relating to environmental
sensitivity. put much of the required information has been submitted by the applicant in

the Checklist and also in the PFR.
The application in Ferm-l is supported by other necessary documents, namely the
3

P-FR DSR EMP, Approved Mining Plan and Checklist.
1
i LYo L CO"GC:;
Tauzi g Loa *\aG‘-‘».
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. The proposed activities In a nut shell are as follows: < . @
v @&, This is a proposal for imining of sand from Balada Sand Quarry lying in the Devi

River bed located at villago~ Balada, Tahasll- Kantapada, District- Cuttack,

_over lease area of 12.00acres ot 4.85ha, _ |

b. The mine area is 8 part of the survey of India Toposheet No.F45U13, FéSUm
bounded by Latitude: s0046'22.7" N lo 50048'28.1" 4 and Longitude: 86°02'53.1"E
1o 86°03'03.2" E.

& The mining lease is an identified salrat source In the DSR. The Balada Sand
Quarry sairat source Wil be leased out under the OMMC Rules,2016 by
Tahasildar, Kantapada to the successful bidder(lessee) on the basis of public
auction for a lease period of 5 years.

d. The mining plan along with the PMCP of the min’lng" project prepared on behalf of
successful bidder (lessee) has been approved ‘by Deputy Director Geology,
Directorate of Mines, Bhubaneswar on 11.06.2020.

. ‘As per the approved mining plan submitted, it is observed that the mineable
reserve in the lease area is 1,26,450-cum of sand, when extracted upto a depth of
3.0 m. No study of the annual rate of replenishment of sand has been done for the
sairat source which is a pre requisite as per the guidelines of sustainable sand
mining management issued by the MoEF & CC, Govt. of India, and as ber orders
‘dated 13.09.2018 of the Hon'ble NGT. '

f. The project proponent has also not furnished the width of the river, nor the

alignment of the extraction path for sand transportation. As reported by the

tahasildar, a river bridge is at a distance of 5.68Km away from the mining lease
area. . '

[0

g. The cluster certificate has been furnished by the Tahasildar certifying that there is
no other mine located within 500 meters from the periphery of the proposed mine

lease area. As reported by the Tahasildar, this sairat source is not a part of any
- cluster.

h. As per the approved mining plan, it is observed that sand from the quarry will be
extracted upto a depth of 2.50 meter with annual extraction of sand not exceeding
25000 cum (maximum production capacity) during the valid lease period. ;

5. This proposal conforms to the item no. 1(a) In the schedule of EIA Notification
2006 as amended time to time, and the minor mineral extraction project falls under
Category B2 as the mining lease area is less than 5ha.
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5. The proposal s duly appraised by the SEAC in ils meeting held on

29.06.2021.1‘\13 SEAC has submitted the appraisal report
EC, vide \heir lelter no. 422/SEAC-Misc-02 dated 02.07 2021.

7. The Environmental Clearance (EC) Is accordingly granted 10 the proposed act?V"V
of <and mining subject to the following conditions and stipulations. The EC shall take
offect from the date of registration of duly executed lease dead in this regard by the
Tahasildar and shall be colerminous with the expiry of lease period.

8. The Tahasildar, Kantapada who is the lease granting authority in this case is
responsible_for _monitoring strict_compliance of the following_conditions of grant of

environment clearance, by the project grogonen&(l‘essee}.

Q. Stigulated Conditions:

and recommended for grant of

9.1 .The project proponent.has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed

" comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. The replenishment rate of sand may be calculated by
using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC, Govt. of India. The finding of the study shall be submitted to SEIAA to assess
the rate of replenishment of mined out sand in the lease area, Pending carrying
out of the study & submission of the report, this clearance Is being granted in

~an_adhoc_manner_and is liable to be revoked after one year i.e. after
15hOctober,2022 if satisfactory replenishment study report is not submitted.

The submission of study report of rate of annual replenishment of sand is
obligatory for the project proponent. ;

9.2 In the first year i.e. before the rainy season of 2022.the extraction of sand shall not
exceed 25000Cum, calculated by ‘multiplying- the working area in sqmtr by

. 2.5 meter depth of excavation. ; :

9.3 The project proponent should carry out River bed sand mining manually by
engaqing local laborers in force to check over exploitation of sand at the
source. ; ' :

9.4 Any change in the plan or quantity to be produced shall require prior approval of
'SEIAA. This EC shall not be transferred without the permission of SEIAA. In
Mmlssm of SEIAA will*

9.5.. There shall be a ‘no working zone' to protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
" drinking water project, or any cross drainage structure._10 % of the width of river

shall be left intact along the embankments on both sides as ‘no mining zone'.
Further, no mining shall be allowed within 200 m of any existing structures dam,

f ;} -3
ollecto!
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welr, water intake struclure of irrigation or drinking water projec

drainage structure, In_case of River Bridge, this no mining :

upto a minimum streteh of 200 moters from the bridde and i

500 moters In sensitive locations. The lease area shall be :

to carve out the actual sand mining area within the leaseholc, Ex

~
LA/

~ S
i

or any cross
shall extend

extend upto
wceoringly eurtailed

cl_map of the
lease aren, and the 'no mining zone' shall be drawn to scale, shov ng_the DGPS
coordinates_of all_corner points, and the location_of the bric Je. cmbankment,
extraction roule & other structuras; and such map has to be su' il 1o SEIAA by
the project proponent through the Tahaslidar within three mc - hs 1 (he date of
issue of the EC. The quantum of sand allowed to be extracted v || be orked out on
the basis of the actual working area.

9.6 The lease area and the actual working area shall be demarcat ¢_on e ground by
erecling durable masonry /concrete pillars by the project propor -t

8.7 The project proponent shall take prior statutory and reguiilon lcarance as

' required from the concerned authorities.in respect of the project, bef carrying out
any operation. -

9.8 Mining is not permissible Wwithin the water channel or stream flv = ~. No stream
shall be diverted for the Purpose of mining and no natural w::r ¢ irse shall be
obstructed. The mining or any ancillary activity shall not in any way < sturb the flow
pattern of the river water during the non monsoon period. Ther | be no sand
mining in the river during the rainy season or when- there is water in the
nver. .

9.9 "Sand mining Operations shall not affect the existing sources f- fric lon / drinking
water / industrial purpose.

9.10 The natural sand dunes, if any, near or surrounding the lea: ~hall not be

g “ disturbed. _

9.1 %@au ordinarily be all . _any road

: assing through villa es/habitations/forest land with. . t_ rior__explicit
permission. Transportation of minerals through existing rural ro-cds 111 be allowed
only by the concerned Govt. Department/Gram Panchayat an! -
strengthening,

such that the, carrying capacity of road is incre-
sand truck tra

and strengthe
for the. proje

e

=1

ning of existing public roads in case the same is

network without appropriately increasin

after required
ased 1o handle the
ffic. The project proponent shall bear the cost toy : the widening
opezd to be used

ct. No movement on any road is allowed on -

slin village road
g the carrying capa-i Y cuch roads.
Project proponent ‘shall ensure that the road may not be dar ged due to
transportation of the mineral and transport of minerals will be o 5o o Guidelines
with respect to complying with traffic congestion and traffic density. “iying of sand
extraction trucks may be allowed on roads / path ways passi o1 - 1o schools,
temples, hospitals and such other public places only with prior it -, mission of
competent authority. ' :
9.12 Vehicles hired for transportation of sand from the site should ~od condition
. and should have pollution check certificate and should coni i+ o plicable air
and noise emission standards and should be operated only duiing vdk h‘f”r_s' ; ~
DGPUW Coﬂf'"ﬁ ns
Tauzi & Let f ' nack
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A The \ag\\‘\c\es shall_not be overloaded and shall be covered with Tarpaulin. The '
Tahasiida collect an appropriate road maintenance levy from the lessee as

pant of \he \ease conditions on the basis of quantum of sand transported, and utilize :
- \he proceeds of the \evy for proper mulntenance of the extraction paths and roads ?
to prevent Whelr deqradation on account of plying of sand trucks.
944 The project proponent shall lake all precautionary measures against causing
damage ‘o flora and fauna of the locality, The PP shall plant and rurse to full
establishment a mintmum of 100 number of saplings of native tree species along
\he_approach roads, river banks and in community areas in consuitation with_the
. Gram Panchayat.

3.15 Water spray should be made on the road/exiraction paths to control dust emission
during transportation of sand.

| 9.16 The Project Proponent shall undertake phased restoration, reclamation and

rehabilitation of land affected by mining and completes this work before |
abandanment of mine.

9.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the eénvironmental conditions specified above. The year wise funds

' earmarked for environmental protection measures shall be kept in separate account
and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reporied to the SEIAA, Odisha and OSPCB along

with the compliance report.

9.18 The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations.on the human habitation if any, existing nearby.

9.19 It shall be mandatory for the project management to submit_quarterly_compliance
reports on the status of implementation of the above stipulated environmental

safequards to the SEIAA, Odisha /| SPCB, Odishal/ Regional Office of the MoEF&
C

Ay e

C. Bhubaneswar, in hard and soft copies on 1stday of January, April, July, October
of each calendar year.falling which EC is liable to be revoked. ,

920 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

9.21 The conditions stipulated in the environmental clearance will be closely monitored

" on the ground by the lease aranting authority, i.e. the Tahasildar, who shall ensure
, wwwm \

9.22 The concerned Regional Office of the MoEF&CC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The:
project authorities should extend full cooperation to the MoEF&CC ofﬁ;er(s)lSPCB
officer(s) by furnishing the requisite data / information !_rnonitor‘mg reports.

0.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local
Body as the case may be. i

g.24 Project proponent shall obtain Consent to Operate from the_OSPC.B ??d effectively
implement all the conditions stipulated therel_n. The mining auctivity shall not
commence prior to obtaining Consent to Establish / Consent to Cperate from the
State Pollution Control Board.

' 5
, g \ bey
Deputy Collector

Tauzi & Loans
~pllectorate. CLtack
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Imodity the abov

environment protactioh. o
9.26 The Projoct Proponent (\easo holdor) ghall Inform tho A
| we mining lease. I caso, thoro s any cian

ownership of t Sl
v \s transferred, than mining oporation ¢

mining lease |
after transfor of EC as por provisions of the para 11 0

d from time to timo.

ual Information or submisslon of [al:e/
failure to comply with any of the conditions mentionc™
withdrawal of this environment clearance besides attractin
Environment (Protection) Act, 1986.

.28 The above conditions will be enforced Inter-alia, under th:
(Prevention & Control of Pollution) Act, 1874, the Alir (°iev
Pollution) Act, 1981, the Environment (Protection) Act, 19¢° =0
Insurance Act,1991 along with their amendments and rule
also any other orders passed by the Hon'ble Supreme ©
and any other Court of Law relating to the subject matter.

9.29 This Environmental Clearance (EC) is subject to ordci /iU
Supreme Court of India, Hon'ble High Court, Hon'ble NG i
Law, Common Gause Conditions as may be applicable.

9.30 Any appeal against this environmental clearance shall lic
Tribunal, if preferred, within a period of 30 days as prescr
the National Green Tribunal Act, 2010.

1L

as amondo
9.27 Concealing any fact

Memo No Q.Ul‘l%/SEZA'H' ot 5*8:-202]

Copy to _
1. Additional Chief Secretary, Forests & Environment Dept., ©
information.

State Pollution Control Board, Oditiz,

8, Bhubaneswar for informatic .
AJ118, Nilakant!

2. Member Secretary,
A/118, Nilakantha Nagar, Unit-
3. Member Secretary, SEAC, Paribesh Bhawan,

Bhubaneswar for information.

4. Deputy D.G.Forest., Reglonal Office (EZ), Ministry of Envi
Chandrasekharpur, Bhubaneswar for information. .

5. Principal Secretary, Revenue and DM Department, Govl. -

for information.
6. Collector & DM, Cuttack/ Sub Collector, Athagad / i<

Information and necessary action.
7. Guard file for record.
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ANNEXURE-4

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

{Constituted uqdet the EP Act, 1986 and EIA Notification, 2006 by the MoEF & CC, Gowvi. of India)
5RF-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3510075, E-mail-seiaaorissa@gmail.com

Letter Noﬂ&ﬁl&d/\/\ Dt. A;bﬁ 4 2Q &‘2{

File No. SIA/JOR/MIN/281940/2022

To  M/s. Suryavanshi Earth Movers
Sri Bibekananda Dash (Authorized Person)
At-Swampatna, Sibanarayanpur,

Po-Keonjhar, Dist-Keonjhar, Pin-758030

Sub: Proposal for Transfer of Environmental Clearance of Balada river sand bed over
an area of 12.00 Acres or 4.85 Hectares in village Balada under Kantapada
Tahasil of Cuttack District from the name Tahasildar, Kantapada to M/s.
Suryavanshi Earth Movers -reg.

Ref. (i) EC letter no. 2042/SEIAA dated 05.08.2021

(ii)Your letter no. 1701/Sairat dated 30.06.2022

(iii) Online proposal No. SIAJOR/MIN/281940/2022 dtd.06.07.2022
Sir

Kindly refer your online application on dated 06.07.2022, where in you have
requested for transfer of environmental clearance granted by SEIAA, Odisha vide letter
no. 2042/SEIAA dated 05.08.2021 issued earlier in favour of Tahasildar, Kantapada,
Cuttack.

As submitted by the Tahasildar, it is noted that EC was obtained for Balada River
Sand Bed for a period of 5 years in favour of Tahasildar, Kantapada vide the above
mentioned EC letter under reference. Now, the said sairat source will be leased out
under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a lease
period of 5 years. Hence, the Tahaildar has requested for transfer of EC in favour of
M/s. Suryavanshi Earth Movers, Successful Bidder under the provision of OMMC Rules,
2016 for operationalization of the sairat source.

The proposal was registered in PARIVESH Portal on dated 06.07.2022 with
required documents and the Authority decided in the SEIAA meeting held on 08.07.2022
that EC be transferred favour of M/s. Suryavanshi Earth Movers as recommended by
Tahasildar and the new Project Proponent has to submit the detailed compliance report

on all EC conditions on half yearly basis.
i Deputy fi'&ouecror

'Qq/ Tauzi & Loans:

M oliectorate, Crrtack
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The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA’s letter no. 2042/SEIAA dated 05.08.2021 in the name of M/s. Suryavanshi Earth
Movers with the same terms and conditions under which prior environmental clearance

was initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC along with the specific conditions mentioned
below:

1) The project proponent has to carry out by engaging appropriate consultant, a

study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
included in the study report. As per the MOEF&CC, Govt. of India's Enforcement
and Monitoring Guideline for Sand Mining, 2020, there are two methods
prescribed for the study of rate of replenishment of sand on a stretch of river bed.
These are (1) physical survey of the field by the conventional method and (2) use
of UAV / Drone and other image data processing techniques. The second method
UAV/ Drone method is the one which has been found suitable for the above
purpose, and recommended by the ORSAC, Bhubaneswar and There are some
organization in Odisha state who are empanel by ORSAC to conduct such survey,
The details of UAV / Drone method is attached a separate sheet. The finding of
the study shall be submitted to SEIAA to assess the rate of replenishment of
mined out sand in the lease area.

2) Pending carrying out of the study & submission of the report, this clearance is
being granted in an adhoc manner and is liable to be revoked after one year ie.

after 31% December, 2022 if satisfactory replenishment study report_is _not
submitted. The submission of study report of rate of annual replenishment of sand

within one year is obligatory for the project proponent.

3) The PP is allowed to extract sand shall not exceed 25000 cum, with depth
2.5 meter in the first year. In case any change is proposed in the scope and limit

of the project, the project proponent shall obtain fresh prior environmental
clearance.

4) The Environmental Management Plan(EMP) shall be created for individual lease

Xy ., crand the fund shall be kept in a single account and be implemented by the

%”Goé‘:@ concerned Tahasildar to ensure the compliance with environmental conditions
¢§~' %VQ'_Q specified for grading, compaction and main.ten;azc__e;oj haulage road, provision-of ——

& Lo water spray on_the village—roadto contiol particulate matter (dust particles)

s :‘@;&o . “pollution in surrounding air during transportation from the quarry, and provision of

(3 thick, multilayer and a continuous green belt around the lease area excluding the

entry and exit gate for prevention of environmental pollution and noise during

¥
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; mining activity. All mining activity shall be done in scientific manner to safeguard
& degradation of environment. All the individual lease holders of the Tahasil shall
implement the EMP as proposed. The Tahasildar shall ensure the compliance of

this condition along with all lease holders of his jurisdiction.
5) The project proponent shall submit the real time photographs (geo-coordinate) of

sand bed area, plantation activity (i.e. with mentioning no. of species and its
survival rate), photographs during data collection for replenishment study of sand
bed both pre and post monsoon period.

6) The project proponent shall submit half yearly compliance report of EC conditions
with mentioning yearly production, replenishment rate of sand and geo-coordinate
photographs of demarcated lease area and with details compliance of

Environmental Management Plan (EMP).
¥ Yours faithfully,

|
|
|
i
| Membern Secretary
f Memo No 5353 JSEIAA /Dt 12032022 .

Copy to

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for
information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Delhi-
11001 1for information.

7. Copy to the Collector /Sub Collector, Cuttack and Tahasildar, Kantapada for
information and necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.

9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit-VIIl, Bhubaneswar for information.

10. Guard file for record.

' ' Member’Secretary
Deputy Céﬂec toi

Tauzi & Loans !
“ollectorate, Cittack
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Annexure-1

The replenishment study for river bed sand is very essential in order to have a check
on possible over exploitation. It is assumed that the riparian habitat disturbance is minimum
if the replenishment is equal to excavation for a given stretch. It is imperative to have a study
of replenishment of sand material during a defined period for sustainable sand mining. As
per the MOEF&CC, Govt. of India’s Enforcement and Monitoring Guideline for Sand Mining,
2020, there are two methods prescribed for the study of rate of replenishment of sand on a
stretch of river bed. These are (1) physical survey of the field by the conventional method
and (2) use of UAV / Drone and other image data processing techniques. The second method
UAV/ Drone method is the one which has been found suitable for the above purpose, and
recommended by the ORSAC, Bhubaneswar.

The UAV / Drone method briefly is as follows:

The Drone /UAV is fitted with the advanced camera used for survey purposes. The survey is
conducted using a set of instruments and compatible software to depict the topography of
the study area (the lease area) by utilizing the properly referenced data.

After running the prescribed steps, the software shall automatically generate
orthorectified imagery. Ground truthing is done at minimum 5 locations spread evenly across
the lease area by using DGPS instruments. The readings from DGPS instruments are
compared with the Drone Data for accuracy assessment.

The study shall have the details of establishment of bench mark by putting a number
of pillar points and various Ground Control Points (GCP) at the site, observing by DGPS the
various GCPs for permanent bench marks and control points. The summary of the elevation
data from each session’s profile based on the post monsoon survey is mentioned in the
tabular form. A detailed comparison sheet of both pre-monsoon and post-monsoon glevation
data is prepared. Cross sectional depiction of deposition and erosion for each section in pre
and post deposition seasons shall be given.

Drone images are used to recreate highly accurate orthomosaic maps of mining sites
and quarries. Each pixel contains 2D geo tagged information (X, Y), and can be used for
distance and surface measurements. A densified point cloud can be generated from Drone
images and data. Each point contains geospatial (X,Y,Z) information. It provides an accurate
model of a site for precise volume measurements and visual insights. The drone data is
processed to generate Digital Terrain Model (DTM) and assessment of progressive
volumetric change.

Adequate number of geomatic grade ground control bench marks (X,Y,Z), depending
on the size of the lease area, are to be maintained permanently around the lease area within
a maximum distance of 500 meters from the lease area for the entire study period. There
should be pre and post monsoon survey to assess the sand replenishment within the study
area.

There are some organizations in Odisha state who are empaneled by ORSAC to
conduct such survey.




Essential Physical Criteria As Per Enforcement And Monitoring Guidelines For

5% -

Annexure-2

Sand Mining, January 2020 Of MoEF&CC, Govt. Of India

- Essen al  Reference
No Mining Zone": 1/4the part of the river width 4.1.1 (Para-e)
(excluding 3/4the central part of the river width) on Page - 16
both sides of the river towards the river bank
2. a) Distance between two clusters: 22.5 km 4.1.1 (Para - k)
b) Area of mining lease area is a cluster: <10 ha. Page - 19
c)
3 Concave River Bank: No extraction of sand
4. No mining if 4.3 (Para - h)
a) Upstream: Lease is 1 km from major Bridge and high Page - 23
ways or 5(x) of the Bridge / public civil structure /
water intakes point subject to lease is located at a
minimum 250 meters distance.
Where x = Span of the bridge.
b) Downstream side:
Lease is 1 km from the major bridge and Highways
Or
10x of the bridge / public civil structure /water intake
point
Subject to lease is located at a minimum distance of
500 meter where x = span of the bridge
5. Mining depth: < 3 meter (maximum 3 meter) 4.3 (Para-m)
Page - 24
6. Mining distance from river bank: 4.31 (Para - m)
1/4' of the river width, Page - 24
But subject to not less than 7.5 meter
T Area for removal of minerals: $60% of mine lease 4.3 (Para - s)
area Page - 25
8. Minable sand per ha. Available for actual mining:
<60,000 MT/Annum
9. Regular replenishment study and replenishment rate
D
Deputy Coliecto!

Tauzi & Loans

Mollectorate. CL*tack
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Form - N

Form Quarry Lease
[See Rule 27(13)]

T
f 2022 between G Govemor

THIS INDETURE made thrsgwtday 0
antapada & Competent

ot Odrsha and on whose behalf Tahasrtdar K

mf}gthonty QMMC Rules, 2016 (here in after catted th
Cr(ge kanande ag absud 51 gan. /l.r(a-/:z-r[!3 (havi B

part an uryavanshr Earth Mgvers At-Sib nar__ayanpu o- Keonjhardarh,

herein after called 'Lesser" which expression

e "Lesser") of the on€

L
KER§
2EH ‘bg ‘
ARTNER

‘

&
1

U
R D otaron ke

Dist- Keonrhar State : Odisha (
shall where the contest so admits be deemed to include his heirs, ﬁ e
executors, admrnrstrators assignees) of the other part. AT- Pret “’ ~Blada, hg
p,- Qostoad, fs- APy - R =
-4
-

W

WHEREAS the lessee has applied to the Competent Authority concerned
Devi River Sand (Mrnor Mineral) Sairat

for a Sand lease for Balada (Narnlo)
the Odrsha Minor Minerals

Source in accordance wsth Provisions of
Concession Rules, 2016 and Amendment Rute - 2022 in respect of the
lands described in Part -1 of the schedule and has deposited a_sum of
Rs.14,61, 250 00/- (Rupees Fourteen lakhs Sixty oneé thousand Two hundred

Frtty onty) as mterest free security.

’

e Competent Authorrty has comrnumcated his approval

AND WHEREAS th
tions hereinafter

to the grant of lease on the terms, covenant and condi

contained.
5_
NOW THIS INDENTURE witness as follows:- x
foem
The lesser hereby demises to the Iease the land descnbed in Part-1 of 3
the Schedule hereunder wntten and delrneated in the map here unto ° ” g
annexed. . gﬁ
«
-
Z
>
The said demised pieces of land shall be held by lessee for a term of 5
years from the date of execution of this agreement on which this executed
deed is registered under Indian Regrstratron Act and Odisha
Registration Manual, subject to the terms, convents & conditions hereinafter @\
provided. o Collecto!
Tauzi & Loans
L Hack
f‘.ot\ectora‘l

E"*.}:}th\'@r\a’\A . QO\{\L .
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YAVANSHI EARTH MOOVERS
eRansodn
MANAGING PART" R

e

OFFICE OF THE TAHASILDAR, KANTAPADA

Lesser: Tahasildar, Kantapada, AT-Kgmggggg_,‘_WPO—Kantapada.
PS- Olatpur, Dist- Cuttack (on behalf of State of Odisha.

Lessee: Sgryavanshi

Eath _Moovers At-  Sibanarayanpur,

Po- Keonjhargarti,  Dist- Keonjhar.- = ,

Source .  Balada (Nain

No-22/2020-21 for the year

Lease value for one year:

1. Royalty(25000 Cum x 222)
9. Dead Rent (4.89 x 10500).
3. Surface Rent (4.89 x 360)
4 DMF (10% of Royalty)

5 EMF (5% of Royalty)

6.

Income Tax (2% of Royalty) = Rs 1,10.000/-

lo) Devi River Sand Sairat Source, Sairat Case
2022-23to 2026-277_". for five years.

= Rs. 55,50.000/= .
= Rs. 51,350/
=Rs. 1,760/-
=Rs. 5,55,000/-
= RS. 2.77.500/-

Total =R

Nature of agreement :- Lease agreement as per sub rule 13 of Rule 27 of OMMC
Rule - 2016 and Amendment Rule - 2022 e =

s 65,45,6100- e
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Depiity Collecto
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IN WITNESS WHEREOF these presents_have been executed in manner

hereunder appearing the day and year first above written.

ZRS

The Schedule above referred to
PART-1

Location and Area of the Lease

Village- Balada, Tahasil — Kantapada, PS- Govindpur

ﬁiﬁ/ﬁ%"tﬁ% PARTNER

Khata No _-33_1!-Piot No -128_, Area\_-_ﬁAC12'.OO__dec, Kisiam- Nadi ;

i —

SURYAvVANS
clraror

B

Herein after called as “said lands"

As per plan annexed and bounded
On the North by Govt land
On the_go__gth by River

On the East by River
And on the West by River

PART-lI

TERMS AND CONDITIONS OF THE LEASE

ions laid_down in Rule 33 of

This lease is subject to the condit
2022 and also all other conditions

OMMC Rule, 2016 & Amendment Rule-
pertaining to lease as provided in the rules, that is as under-

to the State Government surface rent
of the lease deed for the remaining
d thereafter pay such yearly rent on or

01.The lessee shall pay
before the execution
period of the year an
before the 15th January of every year.

02. The lessee shall pay dead rent for the remaining period of the year

before the execution of the lease deed and thereafter pay yearly dead
rent on or beforé the 15™January of every year and an account of the  peputy Coffect
ector

Tauzi & Loans
“ollectorate. Cittack
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,\%"

.
_:{i‘f’ W‘-\‘:\_‘-‘
i 1
%].\ ]' ]
Vo wd
el

53 PM

f admissibility

f the certificate 0
t 1 of 2008) A

Endorsement o
(Orissa Amendment ac

Admissibie under rule 25: duly stamped undqr the ;ncgan stamp
paid AS(C) 160138 ., User Charqes-BBO ,Total 16051

pate: 05/08/2022 ‘

Endorsement under section 52
' sub-Registrar pistrict sub-Registrar JAGA
B ANANDA DASH . ! on/daughter/wife of |
g0 o , by casle General , profcssion Business and fing

pOSTAL, PS-GO
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Signature

4
e

of,RfL'Em

'M‘“
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Signature of Rﬁering officer.
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—
Xatalts

Sign
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Name. ——T R " Thumb Impress on [ Signature M;}
e Exccution By GOVERNOR
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L al

BIKASII ROUTRAY

H

{

| F—

—

Date: 05/08/2022
Endorsement of certifi
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Registered and true copy filed in :
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royalt ;
yalty payable by him shall be kept by the competent Authority and as
S0 :

on as the royalty payable by him becomes equal to or in

paid by him,

R.

he shall

=
-~

excess of the dead rent already

remove the minor minerals only after payment of the
rent paid by him shall be

into the amount of royalty.

royalty

fhivass
PARTHN

and in such cases advance dead

2R3
G

MARAGIN

T
y.

deemed to have been merged

that he was liable to pay.

NSHI E

el ar

compensation for
which has been

SURYAVA
L

¥

03. The__ lessee shall pay to the Government,
~ all damages, injuries Of disturbances
g operation and shall

caused by him in the courseé of minin
all claims which may be

indemnify the government against
of such damage, injury of

made by third parties in respect

disturbances.
Ihe-"'ie's'é'éé' shall commence quarrying operations within - -three
from the date of the lease deed
be carried on in proper,
e shall send to the Director and Deputy

~ whose

04.
execution of

months
skilful and workman-

which shall

like manner and the lesse
Mining  Officer concerned,  under

is located and to the Director of Mines

Bhubaneswar and from H of ' the
reopening of the quarry so as to reach them
the date of such

Director  oOr
jurisdiction the area
Safety, intimation in
opening oOr
within @

commencement.

period of fifteen days from

TAHASILDAR'

05. If the lessee does not work upon the quarry for a continuous
the lease shall be liable to be

period “of six months,
mission has been gra"r'\te.d"by the “fsj

P .
cancelled, unless prior per
such stoppage on reasonable

competent Authority  for
% . grounds. :
oM i
it T
,-,O\\ec\o‘aw' provided that the competent Authority  may, ‘on  an
application made by the lessee before it is cancelled and on

being__,,,saﬁsﬂéd that it will not be possible for the lessee to

¥

‘—__%‘LLC hkik\aﬂ*\f‘\fm D MA\ an



e

unde ini -
rtake mining operations or to continue such operations

for . .
reasons beyond his control, make an order within @

of receiving such

period of one month from the date
o the

o
application and subject to such conditions as may be specified t

effect that such lease shall not be cancelled.

06. The lessee shall allow reasonable facilities of access to

other concessionaires of major and minor minerals, as may

be directed by the Competent Authority.

07.1f any minor minerals not specified in the lease deed is

discovered in the leased area, the lessee shall report it

forthwith to the Competent Authority and the Director and

the lessee shall not win or dispose of any such minor

such minor minerals is included in the lease

mineral unless
-cum-mining lease or

deed or a sepa’r'é'te prospecting license
ée or mining lease or quarry lease, as the case
to extract the newly discovered minor mineral
or if he

mining |
may be,
within three months from the date of discovery

declares his intention not to work upon the discovered

the State Government or the competent

minor mineral,
rant prospecting

Authority, as the case ‘may .be, may g

license-cum-mining lease or .mining lease or quarry lease in

respect of that minor mineral to- any other person after

observing the procedure specified under these rules for the

purpose:

Provided that, if the mineral discovered is not a minor
mineral, the lessee shall not be entitled to any preference for
the purpose of obtaining a leasefor—the—new mineral by

reason only of the lands being included in his earlier lease

for extraction of minor mineral.
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08. T
he lessee shall not carry on or allow to be carried on, any

duarrymg operation at any point within a distance of:-

a. One hundred meters from any railway line (except under

and in accordance with the written permission of the

case of

Administration  concerned) and in
heritage

railway

National Highway, State Highway, monuments,
in accordance Wwith the

sites, or any reservoir, except
the Collector.

previous permission of
b. Fifty meters from any tank, canal, road (other than a:
National or State Highway or other public works or
in accordance

buildings or inhabited sites), except under |

with the previous permission of the collector.

ation or the Collector, as the case
quired  under
s may

09 The Railway Administr
may be, may grant such permission as Té
clause (a) or (b) of Sub-Rule (8) on such conditions 2

be specified.

10 The ~State or Central Government shall hav
construct any road, r or to lay

r telephone lines in or over the la

railway or canal or reservoi
electric © nds held under

the lease.
lessee shall be given at least sixty
ised and the a(qg
area held under

Prowded that the
days prior notice before the right is exerc

thus utilized shall be excluded from the

lease.

11. The lessee, with prior written permissio

authonty can erect at his own cost,
purpose of quarrying

% including buildings required for the
1! operation within the Ieased area, without violating any law

PUWGO ne
D:au A% oéu\ac“‘” obstructing any natural  flow,
e. without causing damage to any embankment or public

&IQLJE 7N M‘(M\AL DM’/\-

community access or

e right to

n of the competent

temporary structure '

VLR

Y
81512032
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R3

property, Whi?j shall be dismantled by the lessee at his own
cost or completion of the lease term or on determination of
the lease. The competent Authority can pass orders to

dismantle such structures if found erected illegally or

causing damage to public.

mes

SURYAVANSH

R

his own expense, erect and at all ti

12. The lessee shall, at
maintain and keep in good condition boundary marks and
pillars necessary to delineate the leased area.

all obtain permission of the competent

13. The lessee sh
carry on

—authorities of the Forest Department, Odisha to

any operation in forest area.

e shall abide by the provisions of all laws for the

relating to the working
matters affecting the safety, health and convenience of the

¢ employed for quarrying and of the public and he
way, water and other

14. The lesse
timgbéing in force,

of quarries and

person

shall also obey all existing laws of

easements.

15. The lessee shall keep correct accounts of minor minerals
otfier than specified minor minerals quarried and dispatched
P and annual return

erly return in Form-

and shall furnish a quart
Authority and  the

in Form-K 1o the Competent

Director.

16. The Ie§_§ee__§hall afford reasonable facilities for inspection of

the quarry, accounts and records pertaligijg(tg;ﬂirmmk:

i ==o§é?atT6;To=t)ﬁe_{a?nset_en_t?\1]thority and Director or any
other officer authorized by any of them and such officer may

issue directions to prevent wasteful extraction of minerals

and to ensure observance of the provisions of rules and

E-:LQU\_&MK&,\ 1‘)4;{: i
2%

-
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203

b oo
WAk

AGING PARTHER

—— - e~
O



v 148

specify the time limit not exceeding sixty days withih,wﬁiﬁh ';

the directions shall be complied with.

S/e] 8033

MANAGING PARTNER

allow the inspecting officer.
n or fails to comply with- the
limit, the Competent_
part of the security

17. If the lessee does not
teasonable facilities for inspectio

directions within the specified time
whole or

S
'ﬁtt{? &ﬁlﬁi@ f‘?i*i MRQONE: 5

Authority may forfeit the

deposit paid by the lessee or impose pena
he lease and.forfeit

ity not exceeding

rupees fifty thousand and may cancel t

the security deposit.

e shall report about all accidents involving injury

18. The lesse
with to.the

e or loss or damage to property forth

or loss of lif
and Collector of the

concerned Competent Authority

District.

der the lease deed

19. If any Government dues payable un
e date fixed in the

r;r;ain unpaid for one month beyond th
lease deed for such payment, the Competent Authority” or

any officer authorized by him may enter into the leased area

and seize all or any of the minor minerals or other movable

properties and may dispose of s
sufficient  satisfaction of the

uch seized minor minerals -

or properties towards

Government dues and all costs and expenses occasioned

by the nonpayment thereof and if any such government

er two months beyond the date fixed

dues remain unpaid ov
in the lease agreement for such payment, the Competent

Authority may terminate the lease, and take possession of
the leased area or re-entry without prejudice to su;:h
payment, the Competent Authority may terminate thé.
lease, and take possession of the leased area on re-entry
without prejudice to such action as may be taken undér ,ih,e,_

provisions of the Odisha Public Demands Recovery Act

1962 for recovery of such dues. izt Depm%wcw

o Tauzi & LOS&:; .,
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20. The Con’rro\\mg Authority shall have the right to pre- -emption
inerals extracted

al current market rates over all minor m
thelessee

orcollected by the lessee and shall be indemnified by

FORA

against the claims of any th'rrritbarrty in respect of such minerals. &

=

=4

il

21. The lessee shall remove all minor minerals extracted before g
the “end of the lease period or of its determination, if it is g
determined earlier, and all other materials and structures E
-

s of »

within such reasonable period not exceeding two month

as the Competent Authority may allow.

s, machineries, buildings and

ot'ner structures left in the leased area after the date line
fixed or time allowed by the Competent Authority shall be
deemed to be the property of the Government and the
competent Authority may drspose of such property by public
auction and the sale- proceeds shall be credited to Government

account with the q_pprpval of Controlling Authority.

—

22 Al mrnor mrnera!s material

23. If any mineral other than minor minerals is found in the area
in tourse of quarrying of minor minerals, the lessee shall
intimate in writing the fact to the Competent Authority and

the Director forthwith and the lease shall be terminated

without payment of any compensation to the lessee.

'.'4"0\
%O ni oS 24. The lessee shall ensure proper maintenance of hill slopes
oe? g mav 50 7a_i_ to prevent maror _erosion_ _and_ohserve—all—such—

safeguards as provided in the Mines Act, 1952 and the

rules and regulations framed there under from time to time.

25. The lessee shall carry out quarrying operation with
approprrate environment safeguards and shall take such

et \-‘J
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steps for reclamahon and raising of plantations in the lease
area in line with the prescrlptnons under rules 29 to 37 of the > -
Granite Conservation and Develdpment Rules, 1999 : Ry
& E
= €2
B 52
o =
2 35
T
F 7wz
26 The lessee shall keep the Government indemnified from g@ QE
any I|ab|I|ty compensation, damage etc.. arising out of his gg
>
acts, omissions as a lessee during the subsistence of the g'j‘
m ]
lease. g ol
27. No rejected / off grade major mmeral shall be removed on
payment of royalty as minor mmeral under this rule. et
28. The Competent Authority may include such other conditions
in the lease deed with the approva! of the Controllmg
Authority. - :
29. The lessee shall abide by the provisions of the Mines Act
4952 and rules and regulations framed there under, the
Exploswes Act, 1884 and rutes made there under for
development of the source of ‘minor mmerals in workman f}'
like manner and for avoidance of any danger arising’ o_ut of
such winning of mining mineral. R ;
¢
'
L
30. The lessee shall be liable to pay royalty or dead rent )
surfaci”rent. additional charge, amount of contribution
payable to the District Mineral Foundation, amount of.
Contribution payable to the environment Management Fund
and fees for Compensatery Afforestation as ma'y be
determined or specified by the Govt. from time to time. g
""‘LC&_@‘\&L&\&. bg,l,}\ IRy R:}Cto'
i Dépuw \_oﬂ“
W Tau'l\& G\i\’c‘)c\k
orate:
P,Q\\GC\



31. If in any event the orders of the competent authority is

revised, revnewed on cancelled by the concerned controlling
2]
authority or the auction holder fails to fulfill the terms & ;"f; ;ﬂf;
conditions of the auction sale due to force majeure such as S‘é :c::
act of God, war, insurrection, riot, civil commotion, strike, f‘;":gg.
earthquake storm tidal wave, flood, lightening, explosion, oo %5
fire & any other happening beyond control of auction holder, ;é‘;;g
v
delay in deve!opment of infrastructure, acquiring of land for gé“’\g
ose the >
quarrying operatlon & for use of [and of public purp g b
action holder shall not claim for any compensahon. 8_3
[
PART-III
Liberties, power & privileges to be exercised and enjoyed by
- the lessee
01. To enter upon and use_the land, described in Part- 1 of the ! 3
Schedule during the term here by demised to carry on all \3 _C_:
operations necessary for extractlon collection, stacking, c w
processing, transport and dlsposal of minor mineral/minerals &
leased in natural or in pfocessed/converted form ok 1
-~
Y
~
02. To make roads tram ways, install machineries, lay electric
and telephone line, on and over the said lands.
03. To use water frcimi s{treams? ﬁatercoursemdzsp;%gﬁn __,,__,,,_,,r;_}e\..zﬁ il
————and upon the said lands in natural state or by means of a"f S;t?-‘"f'
impounding with the ‘written permission of the Collector of the ’.‘}\%&0.\')
i K
AP Cd
¥
c®

district.

g‘_ l’ﬁo\ﬂlﬂcﬁ\f{A‘ D é;t,fi’\
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PART-IV

d conditions as to the exercise of liberties,

Restrictions an
power and privileges in Part-ll

if objection is

01. No land shall be used for surface operations |
Collector of the

d by the competent Authority or the
| be detrimental to

YAVAN
L ARTH po0vERS
M%‘Lyé%ﬁ%%l\ RTNER

raise
district to the effect that use of the Iand wnl

SUR
R Ke

public interest.

e any tree in the leased area ;

02. The lessee shall not cut or injur
without prlor W

falling  within Reserved/protected forest
permission of the Divisional Forest Officer or the ofﬂcer
authorized by him in his behalf ‘and upon payment of

s for compensatory aforestation as may be

royalty and fee

specified.
undertake mining operation -only in

03. The lessee shall
n or scheme c_:f

cordance with approved mining pla

mining, as the case may be.

it or store or cause to be -

04. The lessee shall not transpo
fied minor mineral for the purpose
4

transported or stored any speci
in accordahc‘é
: oy

of seling or trading otherwise than
ules and as may be specified under Odlsha

with these R
Minerals (Prevention of Theft, Smuggling énd illegal mining

and Regulation of Possession, Storage, Trading and

Transportation) Rules, 2007.

B bol arard 2, Qo™

Clivra ~.
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The State Government or an
it in that behalf has the lib

the leased area t

~ K

PART-V

Liberties, powers and privileges reserved to the State

Government

y officer, or persons authorized by
to and upon

erty and power to enter in
o carry on any operation in connection with
g, testing, quarrying, processing, tracking and

survey, samplin
ssary.

transportation of mineral as may be deemed nece

PART-VI

Provision regarding Rents and Royalties

g the subsistence of this lease pay to
of the minor mineral
rates

01. The lessee shall, durin
royalty in respect
fFo'm” the leased area at the
and surface rent at the rate

Government

removed by him
prescribed in Schedule I

prescribed in Schedule-l.

s, etc., as
the State
District

02. All payments relating to_rents, royalties, fee

provided under these rules shall be paid to
free from all deductions, at the

Government
in such manner as the

Treasury / Sub-Treasury and
Competent Authority may prescribe.

03. For the purpose of computing the royalty, the lessee shall
keep correct account of the mineral produced, stacked and
removed from the lease area and submit a return to the

 Competent Authority and Director-in-Form-K-& Form P. - -

B !pri/\m\.o«rq{ c. DM’AL
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04. The .
lessee shall pay royalty in advance and the differential .

—-— . .
oun't, if any, on computation shall be paid by the end of
the first fortnight of each yearly period during the

WoQuer-

subsistence of the lease.
E\rg
05. Th ater gﬁg{
_The lessee shall pay surface rent in advance and not later: 52233
than 15th January of each year. ' : g 9‘49\;
<
&/‘\
‘ S S
n addition to the rents and royalties also
n and

06. The lessee shall, i
pay the contribution to the district mineral foundatio
the Environment Management Funds at the rates.speciﬁ-éd;

in the Rules.

07. The lessee shall also pay the additional charge at the rat_e."
of Rs.187/-per cubic meter. VR

08. The minimum guaranteed quantity lease shall be 2500_6 'C.um :

per annum.

9. Stigulated Conditions:

9.1 This Environmental Clearance
5 met

is given with a condition that "maximum
; er and maximum quantity of sand to be
hment study be

depth of extraction to be 2
extracted in the first year is 25000cum. Rate of replenis

done forthwith." :
has to carry out by engaging',apprbpriate

9.2 The project proponent

consultant, a studyof the annual replenishment rate of sand by collecting pre

monsoon & post monsoon. data from the field to know the ‘quantum of

volume of sand deposited/rep!enished & extracted in the minjn_g'_lease area.
th pre-monsoon and post—moﬁsdon él.‘é\'/,ation

The detailed comparison of bo

data shall be included in the study report. The replenishment: rate of sand
may be calculated by using the volumetric survey method or.any other
methods as laid down in Enforcement & Monitoring Guidelings for Sand
Mining, 2020 issued by the MOEF &CC, Govt. of India. The finding of the

study shall be submit plenishment of

ted to SEIAA to assess the rate of re
the lease area. Pending carrying . out

mined out sand in
of the study & submission of the report, this clearance is being granted in an
adhoc. manner and is liable to be revoked after one year, if satisfadtory 10!
replenishment study report is not submitted. The submission of study report peputy Cow:‘;-.s
Tau?! . \.,Oék
."‘,0\‘5BC"D\'Q:l .
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of rate of annual replenishment of sand within one year is obligatory for the

project_proponent.

sand mining manually

Id carry out River bed
loitation of sand at the

9.3 The project proponent shou
by engaging local labours in force to check over exp
source.
ificate certifying that there
periphery of the

9.4 The Tahasildar has submitted the cluster c€
lled/revoked if the

is no other mines located within 500 meters from the
proposed mine lease area. This EC is liable to be cance
submission on cluster is foundto be incorrect/false in future.

9.5 Any change in the plan or quantity to be produced shall require prior
t be transferred without the

approval of SEIAA. This EC shall no
permission of SEIAA. Incase, the lease is settled in favour_of any
lessee, the permission of SEIAA will be taken along with the deposit of

scrutiny fee.

'no working zone' to protect the embankment on both
dge in the vicinity, if any, dam, weir, water intake
or drinking water project, or any cross drainage
hall be left intact along the

Further, no mining shall be

9.6 There shall be @
sides, road or rail bri
structure of irrigation
structure. 10 o, of the width of river s

embankments on both sides as 'no mining zone'.
allowed within 200 m of any existing structures, dam,weir, water intake

structure  of irrigation o drinking water project, or any Cross
drainage structure. In case of River Bridge. this no mining zone shall extend

upto an_minimum stretch_of 200 meters from the bridge and it may extend
itive locations. The lease area shall be accordingly

upto 500 meters in sensl
curtailed to carve out the actual sand mining area within the leasehold.

Exact map of the |lease area, and the 'no_mining zone' shall be drawn to
scale. showing the DGPS coordinates of all corner points. and the location

of the bridge. embankment, extraction route & other structures; and such
map has to be submitted to SEIAA by the broject proponent through the
Tahasildar within three months of the date of issue of the EC. The quantum
of sand allowed to be extracted will be worked out on the basis of the actual

working area.

| working area shall be demarcated on the

9.7 The lease area and the actua
ground by erecting durable masonry

~proponent.

9.8 The project proponent shall take i
‘ prior statutory and regulatory cl
g e
as required from the concerned authorities in respect of the pro}{ect abr:flce
; re

carrying out any operation.

ket ordis Dl

-~
~

VANSHI
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annel or stream flow area.

ining and no natural water
not in

9.9 Mining is not permissible within the water ch

No stream shall be diverted for the purpose of m
ancillary activity shall

course shall be obstructed. The mining or any
any- way disturb the flow pattern of the Tiver water during the non monsoon 1
period. There shall be no sand mining in the river during the rainy, season or :"-"TL
when there is flow of water in the river. A 3=
=
<

X

Solhano)

9.10 Sand mining operations shall not affect the existing ‘sdij'rces- for

irrigation / drinking water/industrial purpose.

NSHI EAR
818 /2033
MAJAG/lNG PARTNER

9.11 The natural sand dunes, if any, near or surrounding the lease area

shall not be disturbed.

Bl

SURYAVA

hall ordinarily be allowed on any

/habitations/forest land without prior
of minerals through existing rural roads
concerned  Govt. Department/Gram
required strengthening, such  that the
ed to handle the sand truck traffic. The
e cost towards the widening . and
e the same is proposed to be
d is allowed on existing village

rals s

9.12 No transportation of mine
road passing through villages
explicit permission. Transportation
can be allowedonly by the
panchayat/BDO and only after
carrying capacity of road is increas
project proponent shall bear th
strengthening of existing public roads in cas

used for the project. No movement on any roa
road network without appropriately increasing the carrying capacity of such

roads. Project proponent shall ensure that the road may not be damaged
due to transportation of the mineral and transport of minerals will be as per
IRC Guidelines with respect to complying with traffic congestion and traffic
density. Plying of sand extraction trucks may be allowed on roads / path
ways passing close to schools, temples, hospitals and such other public
places only with prior written permission of competent authority. ;

9.13 Vehicles hired for transportation of sand from the site should be in
d have pollution check certificate ‘and, should g‘%

good condition and shoul
d noise emission standards and should be y

conform to applicable air an
operated only during non-peak hours. é\

9.14 The vehicles shall_not be overloaded and shall be coverre'd with
&9

;I’arpaulin. The Tahasildar may collect an appropriate road maintenance levy
rom th ase iti i
e lessee as part of the lease conditions on the basis of quantum of Q

san_d transported, _and _utilizethe proceeds of the levy . for proper
maintenance of the extraction paths and roads to prevent their degradation

on account of plying of sand trucks.

TAHA&J}LDAR

causing damage to flora and fauna of th i
‘ e locality. The PP sha
?r:rse to full establishment a minimum of 100 number of saplin “spk:m a'nd
! e specneis alor?qthe approach roads, river banks and in ¢ 3 'O T
in consultation with the Gram Panchayat. e ozl & Lo
o Tollectorate, Gl iawe

i ‘_{)Qb\mwom& Dav’L _
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9.16 Wa_ter'spray should be made on the road/extraction paths to control
dust emission during transportation of sand.

A

L
4

ased restoration, reclamation

9.17 The Project Proponen\t" shall undertake ph
is work before

and rehabilitation of land affected by mining and completes th

ARTHRIMBAVERS
AGING PART

abandonment of mine.

5
9.18 Environmental Management Plan (EMP) shall be imgle_nlg,rlﬁg_ﬁlff- .’ig S
to ensure _compliance with the environmental_conditions S ecified above. ;;*;z

d for environmental protection measures shall £ 2'@;

The year wise funds earmarke
t and shall be spent according to the plan

of implementation of EMP shall be reported
liance report.

be kept in separate accoun

proposed. Year wise progress
to the SEIAA, Odisha and OSPCB alongwith the comp

shall take necessary measures to ensure that there is
rations on the human habitation if any,

SURYAVAN
Lela

R

9.19 The proponent
no adverse impact of the mining ope

existing nearby.

9.20 It shall be mandatory for the project management to submit guarteriy
ion of the above stipulated

rts on the status of im lementat
sha/ Re ional

compliance repo

environmental safequards to the SEIAA, Odisha / SPCB Qdi q

Office of the MOEF&CC Bhubaneswar, in hard and soft copies on 1stday of
y, Ap y, October of each _calendar year failing which EC is

January, A ril, Jul
liable to be revoked.

mediately remove all

9.21 At the end of mine closure, the proponent shall im
t in the area before

the sheds put up in the quarry and all the equipmen

closure of the quarry.
nvironmental clearance will be closely

9.22 The conditions sti ulated in the e
monitored on the ground by the lease granting authority, i.e. the Tahasildar,
who shall ensure that the project proponent submits_quarterly compliance
reports.

9.23 The concerned Regional Office of the MoEF&CC/ SPCB, Odisha shall

periodically monitor compliance of the stipulated conditions as applicable for

this project. The project authorities should extend full cooperation to the

MOEF&CC officer(s)/SPCB officer(s) by furnishing the requisite data /
information / monitoring reports.

TAHA@!L?AR

(&

M

9.24 A copy of the clearance letter shall be sent by the proponent 1o
concerngd Gram Panchayat /Panchayat Samiti /Zila Parisad /Municipal
Corporation / Urban LocalBody as the case may be. P

9.25 Project proponent shall obtain Conse
) ¥ nt to Operate from-the-OSPC —
____and effectively- e ————" B
poron shally mﬁemfﬁt tall fﬁe.condmons stipulated therein. The minin
y not commence prior to obtaining Consent to Establi g
Consent to Operate from the State Pollution Control Board aplish
De_m% CollectO!

Ribe U\mww\ab‘ Dyl
Tauzi & Loans
~ollectorate. CL Hack
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9.2 :

d inzhifsﬁ]‘:AE;bOdlsha mgy revqke or suspend this EC, if implementation

eser ‘ ove conditions is not satisfactory. The SEIAA, Odisha
ves the right to alter/modify the above conditions of stipulate any

further condition in the interest of environment protection

r) shall inform the SEIAA of
lease. In case, there is any
transferred, then mining
r of EC as per provisions
nded from time to time.

927 The Project Proponent (lease holde
any change in ownership of the mining
change in ownership or mining lease is
operation can be carried out only after transfe
of the para 11 of EIA Notification, 2006,as ame
ation or submission of false/fabricated
f the conditions mentioned above may
learance besides attracting penal

9.28 Concealing any factual inform

data and failure to comply with any 0
result in withdrawal of this environment €
nvironment (Protection) Act, 1986.

provisions in the E
alia, under the provisions of

9.29 The above conditions will be enforced inter-
the Water(Prevention & Control of Pollution) Act, 1974, the Air (Prevention &

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and
rules made there under and also any © the Hon'ble

ther orders passed by
Supreme Court of India/ High Court and any other Court of Law relating to
the subject matter. e ! 2

Clearance (EC) is subject to orders/judgment of
f.india, Hon'ble High Court, Hon'ble NGT and any
n Cause Conditions as may be applicable.

9.30 This Environmental
Hon'ble Supreme Court 0
other Court of Law, Commo
his environmental clearance shall lie with the
if preferred, within a period -of 30 days as
e Na‘tion_al Green Tribunal Act, 2010.

9.31 Any appeal against t
National Green Tribunal,
prescribed under section 16 of th

3 5 7
Signed byﬂ/t""é g e }Mﬁ/ ...................................... : ’
. ' AHASILDAR :
(Tahasildar, Kantapadg &, RFW}E@M@'KW) : [bpu%oﬂector
For and on behalf of Governor of Odisha, in the presence of | o Tauzi & Loans
( ¢ s Sollectorate, Otk

1. > thhtangr AT By ;

_op AddlL Tahasildyd g § SRR s
y X"‘f"f{'{'&“ﬁ'fﬁn’()u-éﬂ.‘; 2 }z_n.,,{_'za'} TEA T: Z !&91\'\ ',&0\}}“

signed by eoRinsi Lo Dl gip)aean’ T8  paeiva et
‘ sesiieheds I SRS K o 4y .
EARTH MOOVERS ; 15 Qﬂ,@w

(M/s. Sur avanshi Earth M : v
y oovers r(;h -(\)G%)(‘L /?S’E‘P\"m
e

At- Sibanarayanpur, PYARAGIMG BARTNEBist- Keonjhar. e TR '
2 | 7}//@0( g,/?yw??/ me

State: Odisha) Lesse in the presence of e Lf
o 2 At "vt.{

[y

1. Treenavanda 1&g S Ramesh G Aires SURYAVA
: ( ? x> URYA
A s'cahmaﬂkwf,Po-Qacnma/aﬂps-%wjgamm DIS - cearonch %Y& SHI EAET& MOO{ERS

& Q;j q Mohay 0

- v - ) .
"l"z Prw«g%w@rgwgo.qﬂ .8//3 T ANAGING pan e
| M- 2obay g Po 1



(%o

f

R X!‘Y'H’T“i\ (:‘ﬂ)s{." t&m : (-.51’30} ’
Aok Bied thal WE elie s-w‘fn‘-
LRntieg RETR ELLYE cnd fonll,
A 'M‘l ! s gateef oy
ol ot 0ial © " e teieencd
& g o Wp Cenl Prnd

- ‘i‘L—i }“,-\ Y‘:\ oy !
‘ g ‘“%

E £ Y ( ‘i
vl Ay athemeNa Gly

‘ AR

S \'x' &.f__‘:{\“a'\\"-!-- a

Pisdr 20
Cunvt - SV (Bllecvs
Bl }\ﬂ?ﬁf‘v(\, ey

|

s

BOOK NG~ Vol N0 O

------------

Document N . A2H Page. 33 10, 1L¥

-Registratios ! . e | 9&'3\&9\00013
eRegistration Docime:t No... A8 T 22200 973
e-Registration Vol No........24.. Date. 0806 2021
For the Year......... 880,

- Jagatsinahn:



@IQOQQ@IQ

Unique Identification Authorit

y of India
Government of India

ISR G641/ Enroliment No. - 2017/48500/40085

To

QEUTIRG QI1a
BIBEKANANDA DASH
SWAMPATNA
Sibanarayanpur_.~~
Swampaltna

Patana Kendujhar
Odisha 758030
9437003732

Il Illlllllﬂlillli LI

MDB812216964FH

25/02/2015

81221696

dIddiw 2o A°etYl / Your Aadhaar No. :

5180 7788 6312
641l 2IIQ, 661 AROQ

N
g RIRG AR LE
ap Government of India R - . e
TeRiRe ¢if IR - T ' g
BIBEKANANDA DASH Woa o g
Ga1: See Soan i B i
4 Father | KIRTAN BIHARI DASH RANERI &
)/ SR o8/ DOB  15/06/1972 o T, R r"
| b 59/ Male 2 ; "5-“,,_. ﬂw
s&?aﬂ%mg Ofticar
5180 7788 6312 | A dagatsingns

641l 2RI, 6911 9Qeg

Demfy\cjilf‘?n!

Tauzi & Lo
cO“ECIOf'ate CL h.u.,.‘\




INCOME TAX DEPARTMENT g&g GOVT. OF INDIA
BIBEKANANDADASH * o

KIRTAN BIHARI DASH

15/06/1972

Permanent Account Number

AFKPDOO069F

Signature e
a'/'.-"". ‘k',"." ’.'\ ":;“.
f’:".’ ’
B
o
fi -
il
X e
:
§\
£ Y &y 1. % / . B
B e S -

L Scanned with CamScanner



~

Deputy Coflector
Tauzi & Loans
Tollectorate, Cu*tack

*

Name BLIAYA MOMANTY i

Atk Lap

(H52

FNHOLMENT MO R DATF 0 400200611 | e

QAT OF BIRTH

ACE R SR
_—

 18.06.1984
LUTTACK

AN A

FATHES S NAME

SECRETARY

%g\ teringd officer
Jagw‘“gmw

53

LY
-
bl
-



4 PM
X
~

jc 1 Form No.39-A
pledle
Algl emal N
Lol 69IRRYa SLAM : AQIAE!
R RA8 79 O24R 008 : 79
ARl SR
RGO G190 G 6HQIE |1 SICAIRD 808 |, <
A0 336 ARRIR 6HYS §° -
1) HERIED 9718 Flal 331
I —
5, geia §16. A9IR FIF, K16 6 QYA | AINIQ ACAISH ARIRIQT
3) 9 e
FYIR 68 BRAITY o | 5) gaedsin SReIR Gead .

@l | 64 o
e - 5 GQQQQanM L
_‘—“""--’_—-__._—.“—-"""—"—-—‘

013

1Ky IR - 01/04/2014

12



Y5122, 1:01 PM Méﬁ* ol T = — 1 ‘
PR e S e e A

P el : ORG! Bla il G 2

¢ HeeIea 9@ @° - 331 b b . N

I
o

| @ER8998 | aga0 Gafe Geae 660124 i agey |\
G eARBeRRR | o | 2R 93N s A
Q9 8 ] 6288 | \

e

128 a1 144 | 3600 | 584205

151 o 0 1300 | 0.0526

182 ol o | o030 | 00121

23 - 9 | ss00 | 3.8648
273 e 0 0400 0.0162
{\C‘\
N b
S sloi ! B\ &
plots 154 | 1100 | 62.3662 | N \P%."
D

PRI oG QBIG 666 05/08/2022 01:00:49 [P +164.100.146.83 : 6“‘00
. = ; A [ g

;

)



X 155

ANNEXURE -6

Tel / FAX: 0671-2335478
E-mail: rospecb.cuttack@ospeboard.org
Website: www.ospehoard.org

sty OFFICE OF THE REGIONAL OFFICER, CUTTACK
- STATE POLLUTION CONTROL BOARD, ODISHA

SCY I ' -
! ; {DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA/]
4 586, SURY AVIHAR, LINK ROAD, CUTTACK-753012

No. [8E8 | 2575 ot 01+ 10:2029
CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/CTC/CTO. [£§ 12022/ WPCIAPC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant.

Ref  Your Online Application No, 4340726 and this Office Consent to Establish order issued
vide letter No. 1816/2575, dtd. 22.09.2022.

Consent to Operate is hareby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution)
Act, 1981 and rules framed thereunder to:

Name of the Mines: M/s. BALADA RIVER SAND BED

Name of the Occupier & Designation.  Sri Bibekananda Dash (Authorised Person),

Address of the unit: At Village: Balada (Plot No. 128 of Khata No. 331,
lease hold area of 12.00 Acres {4.85 Ha.), Kisam:
Nadi), Ps: Govindpur, Tahasil- Kantapada, Dist.:
Cuttack, Odisha

This consent order is valid for the period up to 31.03.2025

This consent order is valid for the product quantity, specified, outlets, discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein

A. Details of Products Manufactured:

o Mining of River Sand 25,000 Cubic Meter per Annum
| m m |
P.T.O.
-Oﬂpc'o‘
pepaty O .-
Tauzi & -
orale: ~
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CONSENT ORDER
A Discharge permitted through the following outlets subject to the standard
Outlet | Description | Pointof | Quantity of Prescribed standard =’
No. of outlet discharge | discharge
KLD or
L Kishre | :
pH | | T8S O&G | BOD
mg/l mg/l magf
01, | Septic Tank | Soak pit = . i .
(Domestic
effluent)
3 |
B. Emission permitted through the following stack subject to the prescribed standard
Chimney | Description | Stack Quantity | Prescribed | P i
Stack of Stack height of standard
No. {m) emission :
b ] iy PM S0, NO,
*--—-—-.__Mq_hm i i
M L ;:
MW i
C. Disposal of solid waste permitted in the following manner
Sl. No. 'Typ_e of Quantity Quéhtit-y to | Quantity to | Quantity Dascriptibn of
. Solid Waste | generated | bereused | be reused disposed | disposal site.
- (TPD) on site off site off (TPD)
(TPD) (TPD)
1. 1 Top As per - - - As per
soilfover - approved approved
burden mining plan | mining plan
P.T.O

Deputy Ctector

Tauzi & L °

“ollectoraie. Litacs
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Page 3
CONSENT ORDER

E. GENERAL CONDITIONS FOR ALL UNITS.

1. The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Alr (Prevention & Control of Pollution)
Act, 1981 and to make such variations is deemed fit for the purpase of the Acts.

2. The industry would immediately submit revised application for consent o operate to this
Board in the event of any change in the quantity and quality of raw material / and products
| manufacturing process or quantity / quality of the effluent rate of emission / air pollution
control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board.

4 The application shall comply with and carry out the directives / orders issued by the
Board in this congent order and at all subsequent times without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act.

wy

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it autherize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or reguiation.

7. This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.
8. The applicant sh.a_iri display this consent granted to him in o prominent place for perusal of

the public and inspecting officers of this Board.

9. An inspection book shall be opened and made availablc to Board's Officers during the
visit to the factory.

10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or aperation of the plant or of effiuent treatment system / air
poflution control system / stack monitoring systern any other particulars as may be
pertinent to preventing and controlling poltution of Water / Air.

11. Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for cther purposes of
% o' the Act provided that the place where it is affixed shall in na case be at a point before

L

whjch water has been taped by the consumer for utilization for any purposes whatsgevir.
o= ntd...

e o~
5y =
vy oA
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CONSENT ORDER

12.
13.
14.
15.
18.
17.
18.
19.
20
21
22,
< 23
';3/, )‘Q?’( ‘O(’A
’GJ ",-;—‘:, re 5
r‘z‘)"\ 5 %4 (C%.
% Cop
G A
3

Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,

b) Domestic purpose.

c) Process.
The applicant shall display suitable caution board at the lace where the effiuent is
entering into any water-body or ary other place to be indicated by the Board, indicating

therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control faciiities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utllized as mere stagnation ponds. The anaerobic lagoens should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious,

The utilization of treated effluent on factory's own land, i any should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The'sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shall become opét?ﬁj?ﬁ‘__{@&&:ﬂ.&cf e

commencement of production. Gt

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein.

Cntd...
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CONSENT ORDER

25,

26.

27.

28,

29.

30.

S

32.

33

34.

35.

The applicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board,

The liguid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shail be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of accurrence.

The applicant shall keep the premises of the industrial plant and air poliution control
equipments clean and make ail hoods, pipes, valves, stacks { chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the indusiries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :

Deputy CoNggi

RO

Cntd...
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CONSENT ORDER

1 ar.

39.

41,

42.

43.

36.

36.

.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with
storm run-off,

i) Controlled incineration, wherever possible in case of combustible organic material.

i) Composting, in case of biu-degradable material.

Any toxic material shall be de-tuxicated if possible, otherwise be sealed in steel drums
anc} bx_;ried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carned out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent.

The Board recerves the right to review, impose additional conaitions or condition, revoke
change or alter the terrs and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditivns imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control ¢f Pollution) Act, 1981.

In case the consent fec is revised upward during this period, the indusiry shall pay the
difierential fees to the Board (for the remaining years) to keep the consent order in force.
If thay fail to pay the amount within the period stipulated by the Board the consent order
will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /
stipulate additional conditions as deemed appropriate.

Deputy Cottecior
Tauzi & Loans
“ollectorate. Ci*tack.
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CONSENT ORDER

SPECIAL CONDITONS:

The project proponent shall take statutory clearance! approval/ permission for the
concerned authority in respect of his project as and when required
Any change in mining technology/ scope of working shall not be made without prior
approval of the State Environment Impact Assessment Authority (SEIAA).
Any change in the calendar plan including excavation, quantum of mineral and waste
shall not be made and also shall comply with the stiputated conditions specified in the
Environmental Clearance order issued by SEIAA.
Mining activity shall be carried out as per approved mining plan prepared for this
project.
An Annual Return of the production undertaken shall be submitted at the end of
financial year.
Domestic effluent if any from mine shall be discharged to soak pit via seplic tank
constructed as per BIS specification.
Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-||)
Dust suppression on mine haul roads shall be carried out by spraying water through
mobileffixed water sprinklers.
Regular collection of spilled over raw material from haul roads shall be practiced to
prevent the generation of dust due to movement of dumpers / trucks.
The transpertation vehicles shall be covered with tarpaulin cover to control generation
of any fugitive emission during transpertation.
The Lessee shall undertake plantation as mentioned in the Mining Plan.
Adequate measures shall be taken for control of noise levels in the work environment of
mine area so that noise levels at the boundary line of mine lease area shall not exceed
75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) during night time
| (10.00 PM to 6.00 AM).

13, The mine shall abide by all the provisions of E (P) Act 1086 and Rules framed there

under.

14. The Board may impose further condition or modify the condiions as stipulated in this
order during operation and may revoke this order in case the stipulated conditions are
not implemented and/or information is found to h been suppressed/wrongly
furnished in the application form. _m\

Cotiectd
Lo&l 18
CL ek

Depuly
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CONSENT ORDER _

15. if it is found that the sand quarry is operated without adequate pollution control

measures direction for closure shall be issued under section 31(A) of Air PCP) Act. 1981
and/or under section 33(A) of Water {

PCP) Act, 1974 as the case may be without any
further notice.

16. In case the consent fee is revised upward during this period. the industry shall pay the

differential fees to the Board to keep the consent order in force. If they fail to pay the amount

within the period stipulated by the Board the consent order will be revoked without prior

notice

The occupier must comply with the conditions stipulated in section A, B, C, D,
E and F to keep this consent order valid.

REGIONAL OFFICER
To,

Sri Bibekananda Dash (Authorised Person),
M/s. Balada River Sand Bed,

M/s. Suryavanshi Earth Movers,

At: Swampatna, Sibanarayanpur,

Pol Dist: Keonjhar- 758030,

Odisha
Memo No: (€4 Dt Ol 102029
Copy forwarded to-

2 Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.
2. Collector & District Magistrate, Cuttack
3. Mining Officer, Cuttack Circle, Cuttack
4 Tahasildar, Kantapada
5. Copy to Guard file. ﬂg y@& i
REGIONAL OFFICER
Dem”}/ COJ“J’E'(‘;O,,
: Tauzj & Loans
Ollect i ———————
e el ;,;:Eia__le.uewﬁack
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Annexurel

CONSENT ORDER

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART ~A:

EFFLUENTS.
sl Parameters ' Standards i
No. Inland Public Land for | Marino Coastal Areas
surface sewers | lrrigation
1 2 3 cHp
(@ (b) (c) (d}
1 | Colour & odour Colourless o See 6 of | See 6 of Annex.1
[Odouriess Annex. 1
as far as :
practible
2 | Suspended solids (mg/l) 100 600 200 a. For process
wastewater — 100
b.For cooling water
effiuent 10% above
total suspended
matter of influent.
3 | Particular size of S5 Shall pass e e
850
3 o g — oo
5 | pHvalue 55109.0 55090 | 551090 a8agd. %
6 | Temperature | Shall  not] e J— Shall not exceed 5°C
exceed 5°C above the receiving
above the water temperature,
receiving
water
temperature.
7 | Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 e e 1.0
9 | Ammonical nitrogen (as N) 50 50 e | 50
mall max. _ _
10 | Total Kajeldahl nitrogen 100 e e 100
' {as NH4) mg/l max,
11 | Free ammonia (as NH3) 5.0 e — 5.0
g/l max.
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C)
. mag/l max. 10
13 | Chemical Oxygen Demand 250 e — 250
mg/l max.
14 | Arsénic {as As) mg/l max. 0.2 sk 0.2 0.2
15, | Mercury (as Hg) mg/l max. (.01 0.01 P— 0.001
16 | Lead {as pb) mg/t max. 0.0 1.0 e 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 e 20
max. _ _
18 | Hexavalent chromium (as 0.1 2.0 R — 1.0
Cr'6) mg/l max
19 | Total Chromium (as Cr) 20 2.0 N 20
L maflmax, ; :
[Mpmy Cofiecto!
Tauzi & Loans
- Cu#tack



s

164

20 | Copper (as Cu) mg/i max. 30 Yl g 30
21 [ Zinc (as Zn) mg/i max 50 15 e 15
22 [ Selenium (as Sc) mg/i 0.05 0.05 POGEHR 0.05
max.
23 | Nickel (as Nil) mg/l max. 3.0 3.0 B 5.0
24 | Cyanide {as CN) mg/l max. 02 2.0 0.2 0.02
25 | Fluoride (as F) mg/l max. 2.0 15 e 15
26 | Dissolved Phosphates (as 5.0 e e i
P) mg/l max. _
27 | Sulphide (as S) mg/l max. 2.0 — e 5.0
28 | Phennolic compounds 1.0 5.0 e 5.0
(85CgHsOH) mg/l max.
29 | Radioactive Materials
a) Alpha emitter micro 10’ 107 10° 107
curle/ml.
b) Beta emitter micro 10° 10° 107 10°
curle/ml, _
30 | Bio-assay test 90% survival | 90% 90% 90% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
86 hours in | fish after | fish  after | effluent
100% 86 hours | 96 hours in
effluent in 100% | 100%
effiuent effluent _
31 | Manganese (as Mn) 2 mg/! 2 mg/l sonem 2 myll
32 | lron { as Fe) 3 mg/l 3 mg/l — 3 mgil
33 | Vanadium (as V) 02mgh | 0.2mgi ot 0.2mgfl
34 | Nilrate Nitrogen 10 mg/l e —— 20 mg/l

De:rg/}oﬁecrm

Tauzi & Loans

ollectorate, Ci#tack,
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L4
NATIONAL AMBIENT AIR QUALITY STANDARDS
s ¥ Time * Concentrate of Ambient Alr
N?' Pollutants Welighed :
2 Average Industrial E‘é‘:‘;’n lé::;%y
Resldential, | argq (notified | Methods of Measurement
Rural and by Central
: other Area | Government)
(1) {2) (3) {4) & (6)
1. Suiphyr Dioxide (SO,) Annual * 50 20 -improved west and Gaske
g/m®
; 24 Hours™ | 80 80 | - Uttraviolet fluorescence
2. Nitrogen Dioxide Annual * 40 30 - Modified Jacob &
(NO,) ug/m? Hochheiser (Na-Arsenite)
24 Hours** 160 80 - Chemiluminescerice
3 Particulate Matter (size Annual* 60 60 - Gravimetric
less than 10 mm) or TOEM
PM, ug/m’ 24 Hours** | 100 100 - Beta Attenuation
4. Particulate Matter (size Annual 40 40 - Gravimetric
1| less than 2.5 mm) or TOEM
PM, . pg/m?® 24 Hours 60 60 - Beta Attenuation
5. Ozone (Q,) ug/m? 8 Hours ** 100 100 - UV Photometric
- Chemiluminescence
: 1 Hours ** 180 180 - Chemical Method
B. Lead (Pb) ug/m? Annual* 0.50 0.50 - AAS/ICP method after
sampling on EMP 2000 or
24 Hours*™* (1.0 1.0 equivalent filter paper.
- ED-XRF using Tefion filter
7. Carbon Monoxide BHours | (2 a2 - Non Dispersive Infra Red
(CO) mg/m? _ (NDIR)
1 Hours ** 04 04 Spectroscopy
8. Ammonia (NH,) .g/m? | Annual * 100 100 - Chemiluminescence
- Indophenol Blue Method
24 Hours** | 400 400
8. Benzene (C,H,) ng/m* Annual 05 05 - (Gas Chromatography
- based continuous analyzer
-Adsorption and Desoiption
g followed by GC analysis
10. Benzo (a) Pyrene Annual * 04 01 - Solvent extraction followed
(BaP)-Particuiate by HPLC/GC analysis
phassa only, ng/m? :
11. Arsenic (As), ngim?® Annual* 08 06 -AAS/CP method after
sampling on EPM 2000 or
_ ‘equivalentfilter paper.
1. Nickel (Ni), ng/m? Annual * 20 120 -AAS/ICP method after
sampling on EPM 2000 or
equivalent filter paper.

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals.

24 houriy or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may excead tha limits but not on two consecutive days of monitoring.
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Letter No. (29 1Date [71['22

To !
The Sr. Scientist, SEIAA, Bhubaneswar ¢
The Dy. Director (Mining), Cuttack
The Geologist, Cuttack District
SDO, Imigation, Kantapada, Cuttack
Sob: 'Jolnt enquiry for assessment of Sand extracted by the lessee of Balada-Nainlo Devi
_ River Sand Sairat Source under Kantapada tahasil. R
With referefx?é to the subject cited above this Is to lnfc;rm you that during regular
checking of salrat sources it is found that there is some doubt in sand extracted by the lessee
of Balada-Nainlo DewlRiver Sand Salrat Source. So you are requested fo enquire the source
and submit the report of exact quantity of sand extracted by the lessee fill date.
So you are requested to make it convenient for completion of the said enquiry on the ;
25.01.23 positively. i
This is for your kind information and necessary action. ‘
. L 1ol 9%
' Tahaslidar, Kantapada
- ; " VAHASILDAR
M&]"ﬂo No.__(Ye /Dt 7. 1023 . RANTAPADA. CUTTAL
Copy submitted to the ADM(Revenue), Cuttack / Sub-Collector (Sadar),Cuttack for kind
information. L '

e ROAY: (i
Tahasildar,l( ntapada .

| YRWASILDAR
MemoNo.__ly1 /Dt 12:1'23 [ xaNTAPADA. CUTTAL

Copy to the Addl. Tahaslidar / Revenue Supervisor / R\l Brahmansailo / Sri Kallash Sahoo,
Amin of Kantapada tahasil for information and they are directed to remaln present during the enquiry

positively.
a2
Tahaslldar, Kantapada
TARASILDAR

Mgmo No._ 142 IDbLze '3 ] KANTAPADA. CUTTAC,

Copy to Suryavanshi Earth Moovers (Lessee), At- Sibanarayanpur, Po- Swampatna, Dist-
Keonjhar for information and he is directed to remain present during the enquiry positively. -

~i '
% ‘ e : /"'gﬁ 0]
cohecto' 5»- o ‘:j;;; b Tahaslldar, Kantapada
Dwauz‘t g Loans andec S':_ i /f/ ég YAHASILOAR '

r,o\\ecko'(a‘e.ck*\iiv‘-" Fa o 1 _ KANTAPADA, CUTTAC:
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Joint enquiry report of river sand excavation from the Balada-Nainlo Devi
River Sand sairat source under Kantapada Tahasil of Cuttack District

In response to the Letter No-139, Dt-17-01-2023, Office of the Tahasildar, Kantapada,
the field visit was conducted by Deputy Director of Mines, Cuttack, Geologist,
Cuttack, SDO, Irrigation, kantapada, Cuttack and Tahasildar, Kantapada along with
Revenue officials of Kantapada tahasil. The revenue officials have identified the lease
boundary line. From the Survey, it is noticed that, Five patches of Sand area have been

excavated from the balada-nainlo sand quarry of the kantapada Tahasil. To assess the

excavation of minor mineral (Sand), The area was visited with the Cadastral map and
the total excavated areas were surveyed through hand held GPS and measuring tape.

The tentative Quantity of sand excavated from the Balada-Nainlo lease area are

given below.

"PATCH T\:’Eg? Average [ Average Thickness of| Volume (I; El—l—l’;l_)H ]
Length (m) Width (m) excavation (in m)

—aton1 | 120 | 2 | %0 T
__.M-M__MM_“_,P_,#__._ﬂ_.m_,_ﬁ,__d____M.._.

PATCH-2 206 24 2 9888

PATCH-3 186 21 2 7812
PATCH-4 161.5 2% | 2 9044
PATCH-5 121.5 18 ;) 374
-

Total 38078

CONCLUSION:-

From the above survey, it was concluded that, the total excavated sand from the
Balada-nainlo sand quarry is approximately 38078 m*.

— /,./"’M;S)
Ww’} 74%‘7“@% sz\r“ﬁ/%,;\()?\%

/
r

Tahasildar, Kanzapada Geologist, Cuftack Mining Officer, Cuttack
W e
L/?o A ‘
sDO, Jrrigation, Kanta ada, Cuttack -
/Vg\olb
95&

Mb%‘%l%

Revenue Supervisor, Kantapada Revenue inspector, E.QO; 10 Circle

/?Ia»‘/faﬁ h G‘;J‘) S Q«“) PA

s i heunanariceq OO v
min Representative o %)
Dep%necto' flesse Dsilenr)
Tauzi & \‘O:mS X
i ol
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OFFICE OF THE TAHSILDAR, KANTAPADA

Ref.No_ _E£92

To
Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers
At- Sibanarayanpur
Po- Keonjhargarh
Dist- Keonjhar, PIN-758002

Sub - Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainlo) Devi River Sand

Sairat Source (Sairat Case No-22/2020-21) .

Ref - Joint Enquiry Report of Composite Team dt.01 .03.23

his is to inform you that the lease deed for the

With reference to the report on subject cited above, t
Balada (Nainlo) Devi River Sand Sairat

said source has been executed on dt.5.8.22 for operation of the
Source for five years from the date of agreement subject to maximum 25000 Cum of sand extraction in the

first year. After receipt of public petitions the joint enquiry has been made by the composite team of Mining
Officer, Cuttack, Geologist of Cuttack Dist, SDO, Irrigation, Pratapnagari Division and Revenue Officials of
Kantapada Tahasil in presence of authorized representative of lessee Sri Jibananda Patra of Village
Brahmanbati on 27.01.2023 and report submitted by the team on dt.1.3.23. From that joint enquiry report it
reveals that you have extracted 38078 Cum of sand till date. As there is only 4 months passed from the
date of lease deed out of first year, you have exceeded the limit of extraction given by SEIAA in the EC.

Additional Charge, DMF, EMF and Penalty for such illegal mining is

So following amount of Royalty,
= 13078 Cum as per OMMC Rule-2016.

imposed upon you for excess extraction of sand (38078-25000)

I Royaity =13078 cumxRs.35 =Rs. 4,57,730.00
ii. Additional Charge = 13078 cum x Rs.187 = Rs. 24,45,586.00

= Rs.29,03,316.00

Total

iii. DMF (10% of Royalty) =Rs.29,03,316x 10% = Rs.2,90,332.00
iv EMF (5% of Royalty) =Rs.29,03316x5% = Rs.1,45,166.00

V. Penalty as per OMMC Rule 51 (1) 0] = Rs. 5,00,000.00
Total = Rs. 38,38,814.00

(Rupees Thirty Eight Lakhs Thirty Eight Thousand Eight Hundred Fourteen Only)

So you are hereby directed to deposit the above amount for such illegal mining within a week from
the date of issue of this letter positively otherwise action as per OMMC Rule will be initiated against you.
Further you are directed to obtain revised Mining Plan for operation of the said source in future.

/M.__. 1/
!/ IS p%};ﬁa.?
ahasildar, Kantdpada

MemoNo.. ET 2 ... oT.(5. 224, TAHASILDAR
> K ANTAPADA, CUTTACK

Copy submitted to the ADM(Revenue) / Sub — Collector, Sadar, Cuttack for kind information.
. 2o /M‘_ ’. o ,'
w WC{I h . v 0373323
: — asildar, Kantapdda
/ !
Cﬂ\ (»’V"AA/L \

U e
/ 2.2 TAHASILDAR
\S >

% KANTAPADA, CUTTACK
Deputy Cofiecto’

Tauzi & Loans
“ollectorate. CL*tack

By Speed Post @



% ANNEXURE-\
OFFICE OF THE SUB-GOLLECTOR, SADAR, CUTTA4YE 9
(An 1SO - 9001 — 2008 C ertified Office)
At/PO: Chandinichowk, Cuttack-753002

Za 0671-2507626 P su beollectorctc@nic.in

7o 6712997626 P,xisubco!lectorctc@gmail.com

----------------

----------------

Sri Kamaljit Das, OAS (S) _
Sub-Collector, Sadar, Cuttack

To

The Tahasildar, Kantapada
Sub: Petition filed by Sri Ganesh Prasad Kar - regarding.
Sir,

With reference to the subject cited above, I am to say that, one Sfi

the representative of M/S Suryavanshi Earth Movers has

Ganesh Prasad Kar,
tion of Balada Nailo Devi Sand

represented before the undersigned that, the demarca

Sairat source may please be taken up again in view of the existence of road in the

lease area.
You are therefore requested to look into the grievance of Sri Kar on the

pursuit of natural justice. The representatives of M/S Suryavanshi Earth Movers are

to be allowed to remain present during the demarcation.

Enclosure : As above.
Yours faithfully,

QL_&@
SUB-COLLECTOR,

SR £ o, /6 84 2023 SADAR, CUTTACK

ed to M/S Suryavanshi Earth Movers for Information.

W/tbnlﬁ
SUB-COLLECTOR,
SADAR, CUTTACK

MEMO NO.___
Copy forward

otiecto’

peputy ans
Tau? CA nack

~oliecto@ e.
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Sir,

To

—
ANNEXURE- 1l @1

OFFICE OF THE TAHASILDAR , KANTAPADA

Letter No. &GO I Date iea € D)

The Sub Collector, Sadar, Cuttack

Sub -Re-assessment of excess extraction of sand from Balada (Nainlo) Devi River Sand Sairat
Source (Sairat Case No-22/2020-21) .

Ref - Joint Enquiry Report of Composite Team dt.01.03.23 and your letter No.5042 dt.16.04.23

With reference to the letter on subject cited above this is to inform you that an amount of
Rs.38,38,814 /- has been imposed upon the lessee of Balada (Nainlo) Devi River Sand Sairat

Source as Royalty & Penalty for excess extraction of sand as per joint enquiry report under

reference.

In the meantime letter under reference has been received from your office for consideration
of the prayer of Sri Ganesh Prasad Kar. So the undersigned has fixed on dt.4.7.23 (Tuesday) at
10.00 AM for demarcation of the said source by following staffs of this office.

1. Sri Jasobanta Pradhan, Revenue Supervisor

2. Kumari Demasmita Lenka, Revenue Inspector, Brahmansailo
3.
4
5

Sri Kishore Kumar Swain, Revenue Inspector, Dhanamandal

. Sri Kailash Chandra Sahoo, Amin of Kantapada Tahasil
. Sri Kalpataru Sethy, Amin of Kantapada Tahasil

Hence you are requested to depute one officer to remain present during the time of

demarcation.

ol

Tahasildar, Kantapada

MemoNo._|G&[ /Dt 28 6.2 % |

Copy to Sri Ganesh Prsad Kar, Managing Director, Suryavanshi Earth Moovers, At-
Sibanarayanpur, Po- Keonjhargarh, Dist- Keonjhar, PIN-758002 for information and directed to
remain present during the time of demarcation.

/’%%’fﬁm B

% Tahasildar, Kantapada
Deputy Coflecio!

Tauzi & L.”.:‘-‘_:‘ .
ollectorate. Ut S

J2
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OFFICE OF THE SUB-COLLECTOR, SADAR, CUTTACK

(An 1SO - 9001 - 2008 Certified office)
AL/ PO: Chandinichowk, Cullack-753002

> 0671-2507626 P subcnllcclorclc@nic.in
P2\ b ——-———-———“—*—‘—'.]
T3 6712997626 P gsubcolleclorclc@gmail.com
Letter No.. g qu . r])atcg).'. Qf fgaa 3
From
Srl Kamaljit Das, OAS (S)
Sub-Collectar, Sadar, Cuttack
To
The Tahaslldar, Kantapada
Sub: Transmission of joint Inquiry report regarding re-assessment of excess
extraction of sand from river Balada (Nainlo) Devi River sand sairat source as
per the petition of Sri Ganeswar Prasad Kar.
Madam,

With reference to the subject cited above and as per direction of Collector,
Cuttack over telephone, a joint enquiry has been conducted by the staffs of Kantapada Tahasil
nominated by the Tahasildar, Kantapada and Sri Samir Ranjan Dash, Asst. Collector, office of
the Sub-Collector, Sadar, Cuttack, The report Is forwarded herewith for your perusal and
necessary action. This matter has also been discussed with Collector, Cuttack & Addl. District
Magistrate, Revenue, Cuttack.

You are therefore, requested to incorporate the finding of this report while

taking any decision regarding excess excavation.

Yours faithfully,

2 HLD
SUB-COLLECTOR,
SADAR, CUTTACK

l:?p % :_,f\..‘
Copy submitted to Collector, Cuttack for favour of kind information. an

1o

SUB-COLLECTOR,

SA
memono._ 2002  or.21.00%93 DAR, CUTTACK

Copy forwarded lo Sri Ganesh Prasad Kar, M/S Suryavanshi Earth Movers for

information.
o oy 3’(1"’
\ o B-COLLECTOR,
pepu O n SADAR, CUTTACK
T’&Ui‘ e CLH ack
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RIVER BALDA (NAINLO) DEVI RIVER SAND SAIRAT SOURCE

In pursuance to Letter No.7866 dt.01.07.2023 of Sub-Collector, Saq
Cuttack & Letter no.1660 dt.28.06.2023 of Tahasildar, Kantapada, Sri Sama;:
Ranjan Dash, Asst. Collector, Office of the Sub-Collector, Sadar, Cuttack along with
the nominated staffs of Kantapada Tahasil reached at the source area near aboyt
11.00 AM on 04.07.2023 to ascertain the excess extraction of sand. The findings are

as follows.

On arrival at the source it is found that the mining area is completely
d with water due to the unset monsoon. Hence, there was no

flooded and submerge
firm the joint report of the composite team on

scope for the undersigned to con
excess mining.

Upon further inquiry, it is revealed that, the lease holder was granted
permission for quarry lease for an area of Ac.12.00 over Plot No.128, mouza -
Balada of Baladaghat and the proposed road in the mining plan was shown from
south to north passing through Plot No.1318 to 129 which is adjacent to
embankment site of Jagatsinghpur district. From the above field position, the
difficulty of the lease holder in transporting the sand from the source to the
destination through the Jagatsinghpur embankment could easily be understood. In
order to transport the sand through Cuttack District, the lease holder has
constructed a road from Cuttack embankment side passing through Plot No.1453,
73 1308 & 1313 and the approximate length of the road is 700 mtr and width 10 mtr
made up of sand, morrum & loose earth (Trace map is attached herewith for ready
reference) which he was constructed incorporation with Tahasildar, Kantapada at
the time of operation of source. Further, during the enquiry, the lease holder stated
that he has utilize the excess sand for construction of approach road & relying upon
the methodology adopted by the composite team it is estimated that approximately

11,000 cum of sand might have been used on the said road and which is available on
the source. This sand has not been taken outside.

This is submitted for favour of your kind information & necessary

action,

L e

Revenue Supervisor, R.L (Samir Ranjan Dash)
Kantapada Brahmanasailo = Dhanamandal Asst. Collector,
%‘ } 4 O/osthe Sub-Collector,
P P adar, Cuttack
W poalis PRI TN i .
Deputy CO'HECZC.'-[
Tauzi & Loé:&iaQK.

2 s collectorate.

- .
JOINT INQUIRY REPORT ON RE-ASSESSMENT OF EXCESS EXTRACTION OF Sanp A
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The CR is put up today. Joint enquiry made by the composite
team Samir Ranjan Dash, Asst. Collector, Office of the Sub-Collector,
Sadar, Cuttack, Revenue Inspector Brahmansailo, Revenue
Inspector, Dhanmandal and two Amins of Kantapada Tahasil and
report submitted by the team on dt.04.07.2023 . As per the letter 692/
Dt 15.03.2023 the excess extraction of sand was 13078 Cum. But as
per the report submitted by the joint enquiry committee on 04.07.2023
the amount of which used in that road is 11,000 cum . So as per
OMMC Rule-2016 letter may be issued to the lessee regarding
Royalty, Additional charge, DMF, EMF and Penalty for such illegal
extraction of sand.

So following amount of Royalty, Additional Charge, DMF,
EMF and Penalty for such illegal mining is imposed upon you for
excess extraction of sand (13078-11000) = 2078 Cum as per
OMMC Rule-2016.

i. Royalty = 2078 cum x Rs.35 =Rs. 72,730.00

ii. Additional Charge =2078 cum x Rs.187 =Rs. 3,88,586.00
Total = Rs.4,61,316.00

iii. DMF =(Rs.4,61,316 x 10%) = Rs.46132.00

iv. EMF =(Rs.4,61,316 x 5%) = Rs.23,066.00

v, Penalty as per OMMC Rule 51 (1) (i) = Rs. 5,00,000.00

Total =Rs. 10,30,514.00

Penalty paid by the Lessee = Rs. 8,00,000.00

Total balance = Rs. 2,30,514.00

(Rupees Two Lakhs Thirty Thousand Five hundred Fourteen Only)

Hence issue letter to the lessee immediately for deposit
of the above amount within a week from issue of this letter
positively otherwise action will be initiated as per OMMC Rule-
2016 against him. The copy of the same should be sent to
ADM (Revenue) / Sub-Collector, Sadar, Cuttack accordingly.

Dictated

'3
TDOR (K i
(K) Tahasildar, Kantapada

e o




OFFIGE OF THE TAHSILDAR, KANTAPADA kit
OFFICE OF THETA

$ Letter No__,w.‘,ifl{-‘,i..._..-ﬂ,Dt ...... Q’[f’gj'{_”’-’ ANN E}QURE 4 1 75 |
To e . |

Sri Bibekananda Dash, Managing Partner
Suryavanshi Earth Moovers

At- Sibanarayanpur

Po- Keonjhargarh

Dist- Keonjhar, PIN-758002

Sub - Deposit of Royalty and Penalty for excess extraction of sand from Balada (Nainld) Devi
River Sand Sairat Source (Sairat Case No-22/2020-21) .

Ref - Letter No. 8996, Dt.31.07.2023 of Sub- Collector, Sadar, Cuttcak

With reference to the report on subject cited above, this is to inform you that the lease deed
for the said source has been executed on dt.5.8.22 for operation of the Balada (Nainid) Devi River
Sand Sairat Source for five years from the date of agreement subject to maximum 25000 Cum of
sand extraction in the first year. After receipt of public petitions the joint enquiry has been made by
the composite team of Asst. Collector, Office of the Sub- Collector, Sadar Cuttack , Revenue
Supervisor, Kantapda, RI Brahmansailo, Rl Dhanamandal & Amins of Kantapada Tahasil on
28.06.2023 and report submitted by the team on dt.04.07.23. As per Letter No. 692, Dt. 15.03.23,
the excess extraction of sand was 13078 cum. But as per the report submitted by the joint enquiry
committee on 04.07.23 the amount of sand which used in that road is 11,000 cum .

So following amount of Royalty, Additional Charge, DMF, EMF and Penalty for such illegal

mining is imposed upon you for excess extraction of sand (13078-11000) = 2078 Cum as per OMMC
Rule

i. Royalty =2078 cumxRs.35 =Rs.72,730.00
ii. Additional Charge =078 cum x Rs.187 = Rs. 3,88,586.00
Total = Rs.4,61,316.00

iii. DMF (10% of Royalty) =Rs.4,61,316x10% = Rs.46,132.00
iv. EMF (5% of Royalty) =Rs.4,61316x5% = Rs.23,066.00
V. Penalty as per OMMC Rule 51 (1) (i) =Rs. 5,00,000.00

Total = Rs. 10,30,514.00

Penalty paid by Lessee =Rs. 8,00,000.00
Total Balance =Rs. 2,30,514.00

So you are hereby directed to deposit the above amount towards Royalty, Additional Charge,
DMF, EMF and Penalty for such illegal mining within a week from the date of issue of this letter
positively otherwise action as per OMMC Rule will be initiated against you. 3
1 ‘(‘_)l A g 23
? h (4.4 ‘,’;E'lﬂﬁ‘a'g

T?hasiidar, Kantapada

{
Memo No..... 19205, . A......DT..?’..‘..'{‘.’:.%,[Q?A.

Copy submitted to the ADM(Revenue) / Sub - Collector, Sadar, Cuttack/ D i
(Mining},f(:uttack for kind information. Ml Director,

A D e om0 ;23
gﬂ Yiecto! Tahasildar, Kant
pepd® U7 - wpace
Tauzi 8
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03.08.2023
ay. M/s. suryavanshi

The case is put up tod

farth Moovers has deposited the b
Rs.2,30,514.00 on Dt. 02.08.2023 . Now the case is

ready for transfer to Mining Deptt. as per Govt. order.

alance amount of

Hence finally it may be communicated to the

Dy. Director Mining accordingly .

Dictated

¢ fpfa ]
A" p J¥ ¥ l(,’\{ni
TDR(K) Tahasildar, Kantapada




. A INDIAN BANK
. NIALI BRANCH
2516, Main Road Niali
Cuttack Dist.
Orissa
754004
Branch Code: 508 Phone No: 252326
TAHASILDAR, KANTAPADA
TAHASIL OFFICE, Account No. : 794962565
AT/PO—KANTAPADA, DT-CUTTACK, Product : CA-GEN-GOVT TRANSACTIONS
ORISSA 754004

Currency : INR
Statement From 01/08/2023 to 03/08/2023Date : 03/08/2023 Time: 16:11:32

E-mail : Nominee name :
Cleared Balance : 5,82,00,125.00Cr Uncleared Amount : 0.00 Page No.: 1
Limit : 0.00 Drawing Power : 0.00 Int. Rate: 14.70 % p.a.
| ’éstDt Valm_ﬁtu:w . D;t:.;ill S — Chq.No. Dobi..i':mm - C:ed:l.t - Balance
BROUGHT FORWARD 5,79,69,611.00Cr
12/08/23 02/08/23 BY VOUCHER TER 2,30,514.00 5,82,00,125.00Cr
IUMBAI F ORT NEFT/UBIN/000995076657 /SURYAVANSHI /
|
CLOSING BALANCE : 5,82,00,125.00Cr
Statement Summary Dr. Count 0 Cr. Count 1 2,30,514.00

s . srated By A Letter Of Authority/Power Of Attorney Holder, Plcase Check The Transaction With Extra Care.
In Case Your Account Is Oper. Y +++ END OF STATEMENT *+*
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OFFICE OF THE TAHASILDAR , KANTAPADA (5

Letter No. __ 1999 /pate pelps ) Dy

To

The Mining Officer, Cuttack Circle, Cuttack

Sub :- Re-Submission of Balada (Nainlo) Devi River Sa

Case No.22/2020-21 .
Ref :- Your Letter No. 1452/ Dt. 31.07.2023

nd Sairat Source case record bearing

With reference to the subject cited above, | am to

record of Balada (Nainlo) Devi River Sand Sairat S
taking further Necessary action at your end .

23
Encl :- As above /’WM

Ta&asildar, Kantapada

re-submit herewith the original case
ource bearing Case N0.22/2020-21 for

MemoNo._ 1956 /pt 05/0«9'}5?2: /

Copy submitted to the Dy. Collector (Touzi), Collectorate, Cuttack for kind information

/ 23
At

Tahasildar, Kantapada
Rn
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TEL/ FAX: 0671-2314255
E-mail: rospcb.cuttack@ospcboard.org

GBISHA
s Website: www.ospcboard.org
=T T

4 OFFICE OF THE REGIONAL OFFICER, CUTTACK

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT& CLIMATE CHANGE, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No. 3233 1ns7s Date: 29°11:2022

(By. Speed Post/e-mail)

REVOCATION OF CONSENT TO OPERATE UNDER SECTION 27 OF WATER (P&CP)

ACT, 1974 &21(4) OF THE AIR (P&CP) ACT, 1981 & RULES FRAMED THEREUNDER.

WHEREAS, you are operating a sand mine namely M/s. Balada River Sand Bed, At-
Village Balada, (on Plot No. 128 of Khata No. 331, area 4.85 Ha. or 12.00 Acres), Tahasil-
Kantapada in Cuttack district for mining of river sand of quantity 25,000 Cum/Annum having
valid consent to operate granted upto 31.03.2025 issued vide Board's letter No. 1888/2575,

Dtd. 01.10.2022 subject to compliance to the consent conditions;

AND WHEREAS, you were directed vide Board's letter No. 2114/2575, dtd.
16.08.2023 to submit the copy of documents obtained from SEIAA w.r.t. any amendment
made in Environmental Clearance (after submission of replenishment study report) to this
office, failing of which action will be initiated for revocation of consent to operate of your sand

mine. But no reply was received from you;

) ANDWHEREAS, a show cause notice under Section 27 of Water (PCP) Act, 1974
and Section 21(4) of the of Air (PCP) Act, 1981 was issued vide Board's letter No.
2556/2575, dtd. 25.09.2023 to show cause within 15 days of issue of the notice why consent
to operate of the said sand mine shall not be revoked due to non-submission of aforesaid

document;

ANDWHEREAS, you have submitted a reply to the Board received on dtd.
11.10.2023 which was found to be not satisfactory and no amended Environmental

Clearance received from you till date;

ANDWHEREAS the above non-compliances shows that you have failed to comply
with the consent to operate conditions, conditions stipulated in the Environmental Clearance

and direction issued by the Board from time to time;

NOW, THEREFORE, by virtue of the powers conferred under section 21(4) of the Air
(Prevention & Control of Pollution) act, 1981 and under section 27 of Water (Prevention &
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Control of Pollution) Act, 1974 as amended from time to time, the competent authority of the
State Pollution Control Board, Odisha after careful consideration of all relevant records
available in this office, hereby revoke the consent to operate of M/s. Balada River Sand
Bed granted upto 31.03.2025 forthwith and you are directed not to further operate the
said sand mine. A compliance report to this effect shall be submitted forthwith.

ﬁ?@m@_g_.,
REGIONAL OFFICER

To

Sri Bibekananda Dash, Authorized Person,
M/s. Balada River Sand Bed,

(M/s. Suryavanshi Earth Movers),

At: Swampatna, Sibanarayanpur,
P.O./Dist.: Keonjhar - 758030, Odisha.

Memo No.___ 324 Dt. Xq:1l-Q023

Copy forwarded to the Member Secretary, State Pollution Control Board, Odisha,

Bhubaneswar for information and necessary action.
f"—__——‘

REGIONAL OFFICER

Memo No. 3235 ot 29-11'2022

Copy forwarded to the Collector & District Magistrate, Cuttack for information and

necessary action.
P@Mj_ﬁ_—«

REGIONAL OFFICER

Memo No. 322£ Dt. &q ? “ '3.033

Copy forwarded to the Tahasildar, Kantapada, Dist- Cuttack for information and

necessary action.
Roosbis

REGIONAL OFFICER

Memo No. 323-1(' Dt. QQ' ({ 2023

Copy forwarded to the Deputy Director of Mines, Cuttack Circle, Dist- Cuttack for

information and necessary action.
oot
o-"-'__-—‘

o O Niel
Tauzi & Loans

olleciorate, Ci%tack

%\ ~ REGIONAL OFFICER—
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- X SNMEURE 1504
S M/S. SIIPYAVANSHI EARTH MOOVER

C sARPADA: KEONJHAR - 758001 (ODISHA)
suryavanshiearthmoovers@gmail.com

c wviail id
% ganeshkar8july@gmail com
¥ -9‘\ MORB - 9437962511 8018018011

License No.: TR10897/2019

To
The-Mining Officer,
Office of the Deputy Director of Mines,
Cuttack Circle, Nimpur, P.O.- Jagatpur,
Dist.-CUTTACK.
Sub:- Grievance Petition of the Applicant /Lessee.
Ref- (i) Sairat Case No.22 of 2020-21;

(i) Agreement No.10722200973, dtd. 05.08.2022, in
respect of Balada (Nainlo) Devi River Sand Sairat
under Kantapada Tahasil in the district of

| Cuttack.
Rui=x i,

| have the honour fo invite your kind attention that
yo® 2~

/;;1' long term lease of Balada (Nailo) Devi River Sand Sairat under
\

= Kantapada Tahasil in the district of Cuttack has been granted

in my favour vide Sairat Case No.22 of 2020-21, the lease
tenure of which is for the period from 2022-23 to 2026-27. As
per Rule 27(13) of OMMC Rules, 2016, Lease Agreement has
been executed on 05.08.2022 and accordingly, my
operational tenure of source commenced from 05.08.2022 till
expiry of tenure on 04.08.2027. As per the Lease Agreement,
the Annual lease value has been determingd at Rs.65,45,610/-
payable by me and as per approved Mining Plan, | am
authorized to extract sand to the extent of 25000 Cum.
peryear, ie.1,25000Cum. during the total lease tenure.

Dd&nd' 1

Tauzi & Lo
Gollectorate. Cu 7o
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M/S. SURYAVANSHI EARTH MOOVERY 82

DHANGARPADA; KEONJHAR - 758001 (ODISHA)
E Mailld suryavanshiearthmoovers@gmail.com
ganeshkar8july@gmail com
MOB - 9437982511 8018018011

License No.: TR10897/2018

Being a bonafide Lessee of the source in guestion, | have
never contravened the terms of the Lease Agreemeni and
have been paying the impost tfowards carrying out source
activities smoothly.

With a deep heart, | am fo state here that
source operation is constantly getting disrupted due to
intervention of unwanted persons of the locality with intention
to extract ransom from me and that the local Police being
hand in gloves with the aforesaid unwanted scrupulous
persons, | have been facing lot  of inconvenience towards
carrying out source activities regularly, irespective of fact of
timely payment of Royalty and other dues payable by me. It is
to submit further that serious conspiracy has been made
against me through a manufactured document, i.e. Deed of
Partnership; for which | am presently entangled with fwo
Criminal Cases, out of the said conspiracy.

Due to non-operation of source in question /
disruption of mining activities at regular intervals, | have been
sustaining heavy loss when fact remains that there exists huge
demand of sand and | am not able to supply because of
constant disruption. Even though Mining Plan authorizes me 1o
extract 25,000 Cum. of sand from the source every year, | am
unable to meet such target because of the aforestated
causes, which includes protest of few unscrupulous persons

_of the locality to run-the-seurce smoothly and Tl T

Police never assist me in this regard.

% il
Contd........ p/3 Qe
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License No

In view of the aforestated facts, | therefore
seek your intervention in this matter and pray you to do wellin
accordance with law, thereby enabling me to run the source
in question smoothly for the remaining period of lease and
that taking into consideration the loss, sustained by me so far,
appropriate remedial measures needs to be taken at your
end for my well being, being a bonafide Lessee. | also pray
before you to cause an enquiry in the locdlity in order to
ascertain the correctness of my grievance, so also | pray for
measurement of the source area in order fo ascertain the
sand exiraction quantity by me as of now. Your kind
intervention towards redressal of my grievance will make me
able to run the source as a Lessee is required to do so since
revenue is being paid to the State Exchequer, and for this act
of your kindness, | shall remain deeply obliged forever.

Yours faithfully,

Date: 14/623/9\9«24" A (’“"""j

Powe r &f h ffmfﬂ?&v

670 MS \5afr&a\/an_gfu
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Deb‘lury x:of.lac:ro.-

Tauzi & Loans

~ollectorate. Cuttack
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No. 7428 of 2024

Ganesh Prasad Kar = ... Petitioner
Mr. M. Das, Advocate

State of Odisha and others ... Opposite Parties

Mr. P.P. Mohanty, AGA
CORAM:
DR. JUSTICE B.R. SARANGI
MR. JUSTICE G. SATAPATHY

ORDER 9414
28.03.2024

Order No. This matter is taken up by hybrid mode.

UL 2. Heard leamed counsel tor the partles

3. The petltloner has ﬁled this wrlt petltmn with the following
prayer: : : -

‘Under the aforesazd facts and circumstances of the
case, it is therefore, prayed that this Hon ble Court may
gracwusly be pleased to: :

(i ) dtrect/order rhe Opp Party No.3 to rake immediate
appropnate action/steps on the Grievance Petition filed
by the Petitioner, dated 14.03.2024 as at Annexure-2 and
thereby take appropriate steps/action for smooth running
of the Sand Sairat Source of the Pet:twner in question,

(ii) pass such other order(s ) orissue direction(s) as may
be deemed fit and proper in the bona fide interest of

9\? justice.”
u”':;;uu“ 3 4, In course of hearing, learned counsel appearing for the
wcwa\e- petitioner states that the petitioner has already made representation
before Opposite Party No.3 vide Annexure-2, and the same may be
directed to be disposed of within a stipulated time, to: which learned
Counsel for the State has no objection. 4
5. As agreed by learned counsel for the parties and after going

as Doon T AFD



Subhasmita

Signature Not Verified———

Digitally Signed

Signed by: SUBHASMITA DAS
Designation: Sr. Stenographer
Reason: Authentication
Location: High Court of Orissa
Date: 02-Apr-2024 19:02:37

" 1

through the records, this Court, without expressing any opinion on
the merits of the case, disposes of the Writ Petition directing
Opposite Party No.3 to consider and dispose of the representation
filed by the petitioner vide Annexure-2 and pass appropriate order as
early as possible within a period of three months:"':_fgé)tﬁi the date of

production of certified copy of this order.

(DR. B.R. SARANGI)
JUDGE

(G. SATAPATHY)
JUDGE

i

Dﬁ'ﬁ{S Coliecto

Tauzi & Loans e
e. Ci*tack
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Dated 12/06/2024

To,

Subject:

Sir/Madam,

SIA/OR/MIN/470283/2024

0K~

File No.: 470283/188-MIN/04-2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
ODISHA)

Fewk

GANESH KAR
GANESH KAR

Suryavanshi Earth Movers Sibanarayanpur, KENDUJHAR, ODISHA, 758030

ganeshpkarec@gmail.com

Amendment in Environmental Clearance (EC) 22/04/2024 granted to the project under the provision of

the EIA Notification 2006 -regarding.

This is in reference to your application

submitted to SEIAA wvide proposal number

SIA/OR/MIN/470283/2024 dated 22/04/2024 for grant of an amendment in prior Environmental
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC ldentification No.

(ii) File No.

(i) Clearance Type

(iv) Category

(v) Schedule No./ Project Activity

(vii) Name of Project

(viii) Location of Project (District, State)
(ix) Issuing Authority

(x) EC Date

(xii) Applicability of General Conditions
(xiii) Status of implementation of the project

EC24C01070R5936577A
470283/188-MIN/04-2024

Amendment in EC

B2

1(a) Mining of minerals

Balada Sand Quarry over an area of 12.00 Acre or
485 Ha. under Kantapada Tahasil of Cuttack
district, Odisha

CUTTACK, ODISHA

SETAA

22/04/2024

NO

L;epury C‘ochf-‘or

Clorate, ¢ 4

Page 1 of 3
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This has reference to your online application no. SIA/OR/MIN/470283/2024 dated 22.04.2024, wherein you have
requested for amendment (i.e. amendment of EC regard to annual production of sand as per replenishment study report) of
Environmental Clearance (EC) granted by SEIAA, Odisha vide letter no./EC Identification No. 2042/SEIAA dt.
05.08.2021 in favour M/s. Suryavanshi Earth Movers, the successful bidder/lessee.

2. The application was examined in the State Environment Impact Assessment Authority (SEIAA), Odisha in its 167th
meeting held on 03.06.2024 in accordance with the EIA Notification, 2006 as amended from time to time and the
following points are noted;

(i) This is a proposal for amendment of EC of Balada Sand Quarry over an area of 12.00 Acre or 4.85 Ha. under
Kantapada Tahasil of Cuttack district, Odisha.

(ii) The project proponent has obtained EC from SEIAA, Odisha vide EC letter no. /EC Identification No. — 2042/SEIAA
dt. 05.08.2021 and EC transfer vide letter no.4868/SEIAA dt. 13.07.2022 for Balada Sand Quarry over an area of 12.00
Acre or 4.85 Ha. under Kantapada Tahasil of Cuttack district, QOdisha.

(iii) During EC application the PP has submitted required documents along with mining plan where it is mentioned that
mineable reserve of the proposed sand is 126450 cum with depth of sand deposition was 3.0 meter and proposed for
annual extraction-25000 cum.

(iv) The SEIAA allowed 25000 cum of sand for 1% year production with depth of mining 2.5 meter.

(v) There is an EC conditions point no. 9.1 to 9.2 in page no. 03 that “Pending carrying out of the study & submission of
the report, this clearance is being granted in an adhoc manner and is liable to be revoked after one year i.e. after August
2021, if satisfactory replenishment study report is not submitted.”

(vii) The replenishment study was done by M/s. Geomac Solutions Pvt. Ltd, the (ORSAC Empanelment Agencies) with
mentioned that Mineable Reserve during Pre-monsoon survey- 2023 = 50840Cum, Mineable Reserve during Post-
monsoon survey-2023 = 72849Cum and quantity of sand replenished is 22009 cum and proposed production 22009 cum.
(viii) Documents submitted for amendment of EC;

3. The proposal was placed in SEAC meeting held on 04.05.2024 and the SEAC decided to recommend the proposal with
following conditions.

(i) RS quantity derived is 22009 cum, which may be recommended as maximum qty subject to leaving safety zone as per
guidelines.

(ii) Transport route to be decided with permission from the authority as the same is not clear from KML file.

4. Amendment of Environmental Clearance (EC) letter no./Identification no. 2042/SEIAA dt. 05.08.2021 issued for
Balada River Sand Quarry in favour of M/s. Suryavanshi Earth Movers is allowed for extraction quantity of sand 22000
cum per annum for the balance lease period. The other stipulated terms and conditions of the original EC initially granted
remains same subject to satisfactory compliance to all the stipulated terms and conditions of EC along with following

additional stipulation mentioned below. q\
Depdty Co
QQDY To Tﬁu'ZI; & Leagss

™

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate Change Govt. of Indﬁ?’iﬁ&i%ﬁtzﬁaCk

Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003 for information. :

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-8,
Bhubaneswar for information. '

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of Environment & Forests, A-31,
Chandrasekharpur, Bhubaneswar for information.

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun Nagar, New Delhi-110032 for
information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Dellg_i;1=1 0011for information.

7. Copy to Director of Mines, Steel-& Mines Dept., Govt, of Odisha for information and necessary action.

" 8. Copy to the Collector/Sub Collector, Cuttack, DFO, Cuttack and Tahasildar Kantapada /Mining Cuttack for information

and necessary action.

9. Chairman/Member / Member Secretary, SEIAA for information.

10. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII, Bhubaneswar for
information.

SIA/OR/MIN/470283/2024 % Page 2 of 3
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Annexure 1

“ 11. Guard file for record.

Additional EC Conditions

(i) The PP is required to carry out the Annual rate of replenishment study (ARRS) through ORSAC empanel agency in
subsequent year and submit the report to SEIAA, QOdisha.

(ii) The validity of EC is for validity of DSR or validity of lease period whichever is earlier.

(iii) The Project Proponent (lease holder) shall deposit Rs.2,50,000/-, with the respective District Environment Society for
raising 500 plants (minimum @100 trees per Ha) of native species within 2 years in a suitable location adjoining to quarry.
(iv) The PP will implement the EMP with a budgetary allocation as proposed in the EMP report during EC application.

(v) The Project Proponent shall uploaded/submitted six monthly EC compliance in the Parivesh Portal of MoEF & CC.,,
Govt. of India only within six months (06) from date of issue of transfer of EC, falling which the EC is liable to revoked.
(vi) In case, there is a change in the scope of the project, fresh Environment Clearance shall be obtained.

% Signature Not Verified
ity C 1ecto!

DepulY % s Digitally Signed by : if Murugesan
tauzt & YO0 ok Member Secretary /SEIAA

cate. Ot Al
~oNector Date: 13/06/2024—

SIAJOR/MIN/470283/2024 Page 3 of 3
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o ANNEXURE — 2
TEL/ FAX: 0671-2314255
E-mail: rospcb.cuttack@ospcboard.org

Website: www.ospcboard.org

A
“s# OFFICE OF THE REGIONAL OFFICER, CUTTACK
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No_ 1 XA\ /2575 ot &) 06- 02
CONSENT TO OPERATE ORDER

ODISHA

CONSENT ORDER NO. RO/CTC/CTO/187/2022/ WPC/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the Water
(PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for existing/new
operation of the plant.

Ref  Your Online Application No. 5714880, Dt. 19.06.2024, this Office earlier Consent to
Operate order issued vide letter No. 1888/2575, dtd. 01.10.2022 and revocation of
Consent to Operate order issued vide letter No. 3233/2575, dtd. 29.11.2023.

Consent to Operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution) Act,
1981 and rules framed thereunder to:

Name of the Mines: M/s. BALADA RIVER SAND BED

Name of the Occupier & Designation: ~ Sri Ganesh Prasad Kar (General Power of
Attorney)

Address of the unit: At: Village-Balada, Plot No. 128 of Khata No331 Lease
hold area Area. of Ac. 12.00 dec. (or 4.85 Ha.), Kisam:
Nadi, Tahasil: Kantapada, Ps: Govindpur, Dist.:
Cuttack, Odisha.

This consent order is valid for the period up to 04.08.2025

This consent order is valid for the product quantity, specified, outlets, discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein.

A. Details of Products Manufactured:
Sl No. Product Quantity
1. Mining of River Sand 22,000 Cum/Annum

P.T.O.

Deputy Collectof
Yauzi & Loans
coflectorate. CiHack
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CONSENT ORDER

A. Discharge permitted through the following outlets subject to the standard

Outlet | Description | Pointof | Quantity of Prescribed standard
No. of outlet discharge | discharge
KLD or
KL/hr
pH TSS O&G | BOD
mg/l mg/l mg/l
01. | Domestic Septic - - - -
effluent tank
followed
by Soak
pit

B. Emission permitted through the following stack subject to the prescribed standard

Chimney | Description | Stack | Quantity | Prescribed
Stack of Stack height of standard
No. (m) emission
P M SOZ NOx
\"““—--—-___________ o o
g ¢
-_—---'—~
C. Disposal of solid waste permitted in the following manner
Sl. Type of Quantity Quantity to | Quantity to | Quantity | Description of
No. | Solid Waste | generated be reused be reused | disposed | disposal site.
(TPD) on site off site off (TPD)
(TPD) (TPD)

1. | Top As per - - - As per
soil/over approved approved
burden mining plan mining plan

P.T.O

DGDU‘ v Collector

Tauzi & Loans
-
Ollectorate, C Hack
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Page 3
CONSENT ORDER

E. GENERAL CONDITIONS FOR ALL UNITS. ) )

1. The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice frqm the
particulars furnished in the application will also be the ground liable for review / variation {
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Poliution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and to make such variations is desmed fit for the purpase of the Acts.

2. The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products
! manufacturing process or quantity / quality of the effluent rate of emission / air pollution
control equipment / system etc.

3. The applicant shall not change or alter gither the quality or quantity or the ratg of
discharge or temperature or the route of discharge without the previous written
permission of the Board.

4 The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent tjmes without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before
the date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

7. This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

8. The applicant shafI display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

9. An inspection book shall be opened and made available to Board's Officers during the
visit to the factory.

10. The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, instaliation or operation of the plant or of effluent treatment system / air
poliution control system / stack monitoring system any other pariculars as may be
pertinent to preventing and controlling pollution of Water / Air.

11. Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for cther purposes of
the Act provided that the place where it is affixed shall in no case be at a point before

which water has been taped by the consumer for utilization for any purposes whatsoev:r.
Cntd...

Deputy Coliecto!
Tauzi & LOATS
Colleciorate, GLwiv!
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CONSENT ORDER

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or any other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant shall maintain good house-keeping both within the factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

16. The applicant shall at aill times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17.

-J

Care should be taken to keep the anaerobic lagoens, if any, biologically active and not

- utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factory's own land, if any should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directly or by overfiow.

19. The effluent disposal on land if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23. The applicant shall provide port holes for sampling the emissions-and-access platform for
_carrying-out stack-sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission

by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein.
Cntd...
JG',(?.' Eacoﬂgg o
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24. The applicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

28. The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

30. In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

32. Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

33, The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

34, The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

35.  All solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :
Cntd...

pDeputy Colie (0]
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36.

37.

36.

39.

40.

41.

42,

43.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or camied away with
storm run-off,

i)  Controlled incineration, wherever possible in case of combustible organic material.

iif) Composting, in case of biu-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and bqried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied. g

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent. 2

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the tenms and conditions of this consent. &

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control i Pollution) Act, 1981. R

In case the consent fes is revised upward during this period, the indusiry shall pay the
diiferential fees to the Board (for the remaining years) to keep the conserd order in force.
If they fail to pay the amount within the period stipulated by the Board the consent order
will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /
stipulate additional conditions as deemed appropriate.

Contd...

F i
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F. SPECIAL CONDITONS:
1. The mine shall abide by the stipulated conditions of environmental clearance obtained

from the State Environmental Impact Assessment Authority (SEIAA), vide SEIAA File No.
SIA/JOR/MIN/470283/2024, dtd. 12.06.2024

2. The Lessee shall intimate the status of amendment of Environmental Clearance if any
and accordingly amend the Consent to Operate.

3. The Lessee shall undertake study of annual replenishment rate of sand as per condition
stipulate in Environmental Clearance.

4. The validity of the consent to operate order is subject to the validity of Environmental
Clearance and shall be coterminous with the expiry of Environmental clearance.

8. The project proponent shall take statutory clearance/ approval/ permission for the
concerned authority in respect of his project as and when required.

6. Any change in mining technology/scope of working shall not be made without prior
approval of the SEIAA.

7. Mining activity shall be carried out as per the Environmental Clearance obtained from the
State Environmental Impact Assessment Authority (SEIAA), vide SEIAA File No.
SIA/JOR/MIN/470283/2024, dtd. 12.06.2024.

8. The project proponent should carry out River bed sand mining manually by engaging local
laborers in force to check over exploitation of sand at the source.

9. This Consent to Operate order is subject to final decision of competent legal forum, if
any.

10.  An Annual Return of the production undertaken shall be submitted at the end of financial
year.

11.  Domestic effluent if any from mine shall be discharged to soak pit via septic tank
constructed as per BIS specification.

12.  Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-li).

13.  Dust suppression on mine haul roads shall be carried out by spraying water through
mobile/fixed water sprinklers.

14. The sand loaded vehicles shall be covered with tarpaulin cover to control fugitive
emission during transportation.

15.  Dust/ sand deposited on haul roads due to movement of sand loaded vehicles shall be
cleaned regularly to control fugitive emission.

16.  The Lessee shall undertake plantation as mentioned in the Mining Plan.

9\" Contd....
Deputy Qoliecto!
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CONSENT ORDER
17.  Adequate measures shall be taken for control of noise levels in the work environment of

18.

18.

20.

21.

22;

mine area so that noise levels at the boundary line of mine lease area shall not exceed
75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) during night time (10.00
PM to 6.00 AM).

The mine shall abide by all the provisions of E (P) Act 1986 and Rules framed there
under.

The Board may impose further condition or modify the conditions as stipulated in this
order during operation and may revoke this order in case the stipulated conditions are
not implemented and/or information is found to have been suppressed/wrongly furnished
in the application form.

If it is found that the sand quarry is operated without adequate pollution control
measures direction for closure shall be issued under section 31(A) of Air PCP) Act.1981
and/or under section 33(A) of Water (PCP) Act, 1974 as the case may be without any
further notice.

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board to keep the consent order in force. If they fail to pay the
amount within the period stipulated by the Board the consent order will be revoked
without prior notice.

The Board reserves the right to revoke /refuse consent at any time during this period for
which consent is granted in case any violation is observed and to modify/stipulate
additional conditions as deemed appropriate.

The occupier must comply with the conditions stipulated in section A. B,C,D,E

and F to keep this consent order valid.

To

REGIONAL OFFICER

Sri Ganesh Prasad Kar, General Power of Attorney,

(M

Is. Suryavanshi Earth Movers),

M/s. Balada River Sand Bed,

At

: Swampatna, Sibanarayanpur,

P.O./Dist.: Keonjhar - 758030, Odisha.

Memo No: 1429 Dtd_ Q) 06 9\0&‘“"

Copy forwarded to:

1.

o

The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.
The Collector & District Magistrate, Cuttack.

The Mining Officer, Cuttack Circle, Cuttack.

Copy to Guard file.

oucis

_ REGIONAL OFEICER —

Tauzi & Loans

ollectorate, Cu*tack.
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GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART ~A:

EFFLUENTS.
Sl Parameters e Standards
No. Inland Public Land for | Marino Coastal Areas
surface sowers | Irrigation
1 2 3
() (b) (¢) (d)
1 | Colour & odour Colourless e e See 6 of | See 6 of Annex.1
/Odourless Annex, 1
as far as
practible
2 | Suspended solids (mg/l) 100 600 200 a. For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended
matter of influent.
3 | Particular size of SS Shall pass — ——
850
4 —— sy —— ——
5 | pH value 5.5109.0 55t09.0 | 55109.0 5.5 t0 9.0
6 | Temperature Shall  not| e R Shall not exceed 5°C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7 | Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chlorine 1.0 e — 1.0
9 | Ammanical nitrogen (as N) 50 50 R 50
mg/l max.
10 | Total Kajeldahl nitrogen 100 B e 100
(as NH3) mg/l max.
11 | Free ammonia (as NHj) 5.0 S — —— 5.0
mg/l max.
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C)
mg/l max.
13 | Chemical Oxygen Demand 250 e ——— 250
mg/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 0.2
15. | Mercury (as Hg) mg/l max. 0.01 0.01 ety 0.001
16_| Lead (as pb) mg/l max. 0.0V 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 mnne 2.0
max.
18 | Hexavalent chromium (as 0.1 2.0 — 1.0
Cr'6) mg/l max.
19 | Total Chromium (as Cr) 2.0 2.0 s 2.0
ma/l max,
D
Tauz! = = LHack

)

C,olleciof ale.
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20 | Copper (as Cu) mg/l max. 3.0 3.0 — 3.0
21 | Zinc (as Zn) mg/l max. 5.0 15 —_— 15
22 | Selenium (as Sc) mg/l 0.05 0.05 —— 0.05
max. o,
23 | Nickel (as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mg/l max, 0.2 2.0 0.2 .02
25 | Fluoride (as F) mg/l max. 2.0 15 B 15
26 | Dissolved Phosphates (as 5.0 —— e —
P) mg/l max.
27 | Sulphide (as S) mg/l max. 2.0 — ——— M 5.0
28 | Phennolic compounds 1.0 5.0 —— 5.0
(asCgHsOH) ma/l max.
29 | Radioactive Materials ;
a) Alpha emitter micro 10’ 107 10° 107
curle/ml. i
b) Beta emitter micro 10° 10° 10 s [
curle/ml. S s
30 | Bio-assay test 90% survival | 90% 90% 90% survival of fish
of fish after | survival of | survival of | after 96 hiours In 100%
86 hours in | fish after | fish  after | effluent
100% 86 hours | 96 hours in
effluent in  100% | 100% 7
effluent effluent
31 | Manganese (as Mn) 2mgll 2 mg/l - ~2mgl
32 | lron(as Fe) 3 mgll 3 mg/l e 3 _ﬁiQ.-'l
33 | Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2mgAl
34 | Nitrate Nitrogen 10 mg/l —- e 20 mah

Depury Collectoy
Tauzi & Loang

"‘,ollectorafe. Cutack,
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N :
: NATIONAL AMBIENT AIR QUALITY STANDARDS
s Time Concentrate of Ambient Air
‘ N * Pollutants Weighed
s Average Industrial Eg‘:':s itf\?a"y
Residentlal, - tifled .
Rural and Algi; ro':tra? Methods of Measurement
, other Area | Government)
(1) (2) (3) (4) (5) {6)
1. Sulphur Dioxide (SO,) Annual * 50 20 -improved west and Gaeke
g/m’
- 24 Hours** | 80 80 - Ultraviolet fluorescence
2. Nitrogen Dioxide Annual* 40 30 - Modified Jacob &
(NO,) pg/m® Hochheiser (Na-Arsenite)
24 Hours** |80 80 - Chemiluminescerice
3. Particulate Matter (size | Annual* 60 160 - Gravimetric
less than 10 mm) or TOEM
PM,ug/m? 24 Hours** | 100 100 - Beta Attenuation
4, Particulate Matter (size Annual 40 40 - Gravimetric
less than 2.5 mm) or TOEM
PM, . ug/m? 24 Hours 60 60 - Beta Attenuation
5. Ozone (O,) ug/m® 8 Hours ** 100 100 - UV Photometric
: - Chemiluminescence
1 Hours ** 180 180 - Chemical Method
6. Lead (Pb) ug/m® Annual* 0.50 0.50 -AAS/ICP method after
sampling on EMP 2000 or
24 Hours™* 1.0 1.0 equivalent filter paper.
_ - ED-XRF using Teflon filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO)mg/m? (NDIR)
1 Hours ** 04 04 Spectroscopy
8. Ammonia (NH,) ug/m* Annual * 100 100 - Chemiluminescence
: - Indophenol Blue Method
24 Hours** | 400 400
8. Benzene (C,H,) ug/m* Annual 05 05 - Gas Chromatography
- based continuous analyzer
~Adsorption and Desorption
followed by GC analysis
10. Benzo (a) Pyrene Annual* 01 01 - Solvent extraction followed
: (BaP)-Particulate by HPLC/GC analysis
phase only, ng/m?
1. Arsenic (As), ng/m® Annual* 08 06 -AAS/ICP method after
‘ sampling on EPM 2000 or
equivalent filter paper.
1. Nickel (Ni), ng/m? Annual * 20. 20 - AAS/ICP method after
sampling on EPM 2000 or
] Signat PRUINIet ke e
™ Annualarithmetic mean of minimum 104 measurements in a year ata particul”” “hyice aweek 24

hourly at uniform intervals. ]
** 24 hourly or 08 hourly or 01 hourly monitored values, as applicableDsgithtig ¢
in a year, 2% of the time, they may exceed the limits but not on two FFEeEwve GYTT,

%ﬁ-wuf
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e 20.08 X024

To,
The Mining Officer, Cuttack
0/o- Deputy Director Mines, Cuttack
Dist.: Cuttack, Odisha

Sub: Regardingapproach road of Balada (Nainlo) Devi River Sand
Sairat

Sir,

| Reference to the above cited subject, this is to inform you
| that, there are several challenges being faced for transportion of
sand from Balada (Nainlo) Devi River Sand Sairat over an area of

12.00 Acre or 4.85 Ha in village Balada under Kantapada Tahasil of

QserseA . Cuttack District Odisha. The transportation of sand in the approach

road provided in the lease map by the Tahasildar, Kantapada is very

N
difficult and passes through in Jagatsinghpur District Hence you are
¥, requested to change the approach road to Balada side in which there
aﬂ" is a free govt. land connects to the said source and updated trace

“oxle 4™ map to be provided

This is for of your kind information and favourable action.

Tauz*&“‘ C‘\rm. NN ﬂ.} . r( ’(; B

ﬁc}.b\
o ,Qk\ectofa’le o
(Ganesti PEdsad:Kar)

M/s. Suryavanshi Earth Moovers

|
Dw%w Farti 5~ YOU ERRIneerely
|
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OFFICE OF THE DEPUTY DIRECTOR (

AT- NlMPUR.I‘.()-JA(;A'I‘PIIR. C
J:-mail: mo.cuttack(@

From,

Letter No..2.

The Mining Officer,

Cuttack C
To,

ircle, Cuttack.

The Tehsildar, Kantapada,

Cuttack D

Sub: Representation of

regarding
aforesaid

Ref: Letter of

Dt.20.08.2024 to the undersigned

Sir,
with refer

Of Attorney Holder Sri Ganes

h Moovers has submitted
portation through the ap

Eart

with respect to sand trans
map of the aforesai

undersig ned regard

towards Balada

representation

enclosed herewith) an

may be provided

In this regard t

the aforesaid san

of the lessee

istrict, Odisha.

required change in the p
sand source.

the Lesse€ of Balad

ence to the subje
h Prasa

ing the required chang

side.

d give your inp
with a modified leaseé map

i isfies all the criteria on the basis of r

d source, is attached herewith.

)F MINES, CUTTACK CIRCLE, Cu
UTTACK - 754021, PH.: 06712490357

orissaminerals gov.n

0309 2024

sedr

'3411, Mines, dt..

ainlo Devi Riv

the lessee of the Balada N
f approach ro

osition O

a Nainlo Devi
(Copy Enclosed)

ct cited above, [ am to in
d Kar on behalf of the

before the undersigned that, he

proach roa

d sand source. Further, he has requested b

e in the position of appro
In view of the above you are re
of the aforementioned source
uts vis-a-vis revenue point of vie
with modification to the

he old lease map provided by your good o

Annexore -35 202

TTACK

er Sand Source
ad towards the

River sand Source on

form you that the Power
lessee M/S Suryavanshi
is facing difficulties

d provided in the leasé
efore the

ach road;
quested to consider the
(Representation letter is
w. The lessee
position of the

evenue point of

ffice to the lessee of

Deputy Colt ctof
Tauzi & Loans
ollectorate. CL Haamtt
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This is for favour of your kind information and necessary action.

Yours faithfully

Encl- As above

Mi ng Offlcer
Cuttack Circle, Cuttack.

Memo No. 2915 /Mines, dt.03:.09:4024

....................

Copy submitted to the Director, Minor Minerals,
favour of kind information.
PIX

5% 7
Mining Officer,

Cuttack Circle, Cuttack.

Odisha, Bhubaneswar for

| % -
Depy Colle (1'

Tauz\ 3’ LLC; :jh.n W

qnnec\ora‘ie—
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'_ ),\ gane ’e;.*w«mz uagma; com
/iy :/}‘Zﬁt MOB - 9437962511 8018018011
{ ! ‘ s ’ st

if/{}'}t License No. ?R%ﬁﬁ%?ig'}’m

. 20.08. A02Y

To,
The Mining Officer, Cuttack
0/0- Deputy Director Mines, Cuttack
Dist.: Cuttack, Odisha

Sub: Regardingapproach road of Balada (Nainlo) Devi River Sand
Sairat

Sir,

Reference to the above cited subject, this is to inform you
that, there are several challenges being faced for transportion of
sand from Balada (Nainlo) Devi River Sand Sairat over an area of
12.00 Acre or 4.85 Ha in village Balada under Kantapada Tahasil of

QsexseA . Cuttack District Odisha. The transportation of sand in the approach
road provided in the lease map by the Tahasildar, Kantapada is very

AV 3
difficult and passes through in Jagatsinghpur District Hence youare
A t requested to change the approach road to Balada side in which there
A T2~ s afree govt land connects to the said source and updated trace

/’;ﬂbq\ﬂ map to be provided

This is for of your kind information and favourable action.

e XY ES DS TElY
Fort: s ERRTH ‘
2w Coide g A ba

Iré ” N A
0009 4 L0 o
1@\)1 o8 (Ganesti PedsadiKar)

Ol ® .
e M/s. Suryavanshi Earth Moovers

o
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OFFICE OF THE TAHASILDAR, KANTAPADA

LotiorNo. 3994 4 pate 95 - 4 10 ong

e A b S,

To
The Mining Oificer,
Cuttack Circle , Cuttack
Sub :-Change in the position of approach road towards 3alada Nainlo Devi River Sand
Ref-: Your Office Letter No.2914 Dt.03.09.2024
Sir,

In inviting reference to the letter on the subject cited above, | am to state that the
Lesse M/S Suryavanshi Earth Moovers has applied for a modified map with modification of

original map alleging that, he is facing difficulties for transportation thfough the approach

road provided in the lease map.

In this context,] am to inform you that , I had visited the source with Revenue

Supervisor & R.I concerned. During my field visit, it came to my notice that the lease area is

connected to the road on the river embankment(towards Jagatsinghpur) and now the lease

~ area is not in the operational stage because river is full of water and it may take another few

days for becoming operational.On the other hand the sand of huge quantity is deposited in the
adjacent area of lease area and the lesse has reported for change of road in this direction .If

roadmap is changed in this direction, there is every possibility of excess mining.

Further if the road map is changed , the lesse will transport the sand on the
embankment of river through Balada ,Sudusailo, & Andeisahi. A few days before there was
an agitation protesting against the transportation of sand among the said villages & the lesses
for which U/S 144 had to be promulgated in the said area. The road on the river embankméht

is a black top narrow road and there is possibility of being damaged due to transportation of
sand by heavy vehicle(Hywa)

Further I would like to inform you that as the lease naksha has been approved & if

modified road map is required by lesses , then a joint verification by

Revenue , Irrigation

o D e et ge W L LI AR

it i e
et simiie}
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ANNEXURE - 25
ANNBURESES 90

OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CU'ITACK
AT- NIMPUR, P.0-JAGATPUR, CUTTACK - 754021, PH. : 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in

Letter No... >22.)..../ Mines, Dt. 32000020

From,

The Mining Officer,
Cuttack Circle, Cuttack.

To,
Suryavanshi Earth Moovers,

At- Sibanarayanpur, Po-Keonjhar Garh,
Keonjhar, Odisha- 758030. ey Y
Tel- 9437003732. :

Sub: - Change in the position of approach road towards Balada Nainlo Devi River Sand.
Ref : - '
1-Our Office Letter No.2914/Mines, Dt.03.09.2024
2-Tahasil Office Letter No.3074, Dt.05.10.2024

Sir

’ With reference to the subject cited above, I am to inform you that, based on your
grievance on Dt.20.08.2024, the undersigned sought a reply from the Tehsildar
Kantapada on revenue point of views w.r.t change in the position of approach road
towards Balada Nainlo Devi River Sand. The Tehsildar Kantapada vide his Letter No.3074
Dt.05.10.2024 has provided his views on the aforesaid subject which is self-explanatory
(Copy enclosed).

This is for favour of kind information.

Depusa/ } ollector Mining Officer,

- Tauzi & Loans Cuttack Circle, Cuttack

"':O“ec oraie, u( {‘ld(.}\



Keonjhar Odisha-758002, Tel-9437962511 for favour of kind infor

g Officer,
Cuttack Circle, Cuttack.

Memo No. 338\ ..... JineE B s
Copy submitted to the Director, Minor Minerals, Odisha, Bhubaneswar for favour
of klnd information.

o

2o
¢6 ;\
ning Off‘cer,
Cuttack Circle, Cuttack.

L’)t’)’:EJE‘} C allecron

Tauzi & Loans
“ollectorate, Ci*tack.

e 209
; »

Memo No. ... IMines; db...0Fuiamess
Copy submitted to Shri Ganesh Prasad Kar, S/o-Balakrushna Kar, Power of
Attorney Holder, Suryavanshi Earth Moovers, At-Sibanarayanpur, Po Keonjhar Garh,



ANNEXURE — b

4
OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in

Letter No....—.?.g ....... / MM, Dt...........

Show-cause Notice

To,

Suryavanshi Earth Moovers, (Lessee of Balada-Nainlo Devi River Sand)
Shri Ganesh Prasad Kar,

At- Sibanarayanpur, Po-Keonjhar Garh,

Dist-Keonjhar, Odisha- 758030.

Tel- 9437962511

Whereas, you are the leaseholder of the Balada-Nainlo Devi River Sand
(over an area of 12.00Acres or 4.856Ha.) having plot No.128, Khata No.331, Mouza-
Balada, Tehsil- Kantapada, Cuttack District under Cuttack Mining Circle.

Whereas, the aforesaid source has been taken over by the undersigned

on dt.31/07/2023.

Whereas, you are being provided with the user id and password for
successful generation of e-pass regarding supply of sand to the consumers since
dt.21/09/2023.

Whereas, a surprise inspection was conducted by the officers of this
office, on dt.13/05/2025 at the aforesaid sand source. The survey was conducted by
using UAV/DRONE, DGPS and image data processing technology. Upon measuring
the extraction marks found inside the leasehold area, it was noticed that extraction
of 19091.70 CuM sand has taken place inside the leasehold area. Further, the Mining
Officer, Cuttack upon perusal of the survey report also noticed extraction marks
outside the leasehold area. During measurement, it was noticed that a quantity of
104353.40CuM of sand has been extracted from outside of the leasehold area. This
amounts to illegal extraction as per 51(1)(/) of OMMC Rules, 2016 (Amendment up

. gj}}gcmr
Lo page. 1 o2
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to 2023). The survey report has been duly vetted by the Odisha Space application C
entre (ORSAC).

Whereas, as per the data in the i4MS portal, only 1464 transit passes
had been issued to the consumers, at the aforesaid source after the withdrawal of
Suspension w.r.t. monsoon period till Dt.13.05.2025 j.e, the date of survey. Against
these 1464 transit passes, a total quantity of 24780.00CuM of sand had been
dispatched legally, from the aforesaid source, as per the data collected from the
i4MS portal. (Copy of the details of the transit passes and amount of sand
dispatched against each, is enclosed herewith)

You are therefore, being issued a show-cause notice for such illegal
extraction of sand of 104353.40CuM. Your reply should reach this office, within 7
days from the date of the receipt of this letter, for further action at this end.

.}fa
Encl: As above o’
0%
Mining Officer,
Cuttack Circle, Cuttack.

Copy submitted to The Director, Minor Mineral, Odisha, Bhubaneswar for
favour of kind information.

»'910
Ot.()
Mining Officer,
Cuttack Circle, Cuttack.

Collector
Tauzi & Loan.‘s
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Survey Report for Balada Sand Quarry, over an area 12.00Ac / 4 85Ha.

1. INTRODUCTION

i 5 da a wdi e agm Ieslese ey o arscies { llidiale vie
The Quarry lease area under reference & located in village Balada under Kanlapada

Tahasit in Cuttack district of Odisha over an area 12.00Ac or 4.85Ha as per approved
mining plan. The Mining Officer. Cutiack, issued a lefter to Zeotek Mining Solutions Pyl
Lid. Vide Letter No. 1924 dated 22.05.2025 for excavation assessment of the Balada sand
quary on date 13.05.2025.

o conduct the field survey, the lease area piliars were idenlified based on the approved
r‘;?i[‘s;l’.g p!{]?'"'l coordinates. The DGPS SUrvey data was submitted to the SUF'\.’@"/ of India,

which subsequently provided a fixed reference point/base point. Using this fixed base,

[

Ground Control Point {GCP) were obtained/surveyed in the field as per the S0P, After

the field survey the muitiple way point images with GCPs got from the field are weng
processed in image processing software to generate the Ortho, DTM. DSM and point
clouds to know the surface scenario wilhin the lease area and around. Parameiers
approved in the mining plan has been followed for preparation of the survey report &
assessment of the resource. Few technical changes might have been made when and
where required as per the present-day amendments of OMMCR & MoEF guidelines,

2. General Details
Particulars of the area (Acreage, Boundary description & Land schedule):

+ Areacoverage:

The quarry lease area comprises of 12.00 acres/4.85 hectares as per mining office
record and 12.00 acres/4.861 hectares as per ORSAC map.

* Boundary Description:

Table- 01 (Co-ordinates of lease boundary as per ORSAC map)

DOGPS SURVLYLD PriLAR COORDINATLS

PILLAR NO. EASTING NORTHING LONGIHTLOL LATITLULE

1 400715 685 2242199177 BG°02'S7 25648 207167 30.01471

2 AD0B6E2.766  2242321.71 86703 02.300197 20016 34.020277
3 A00853.438 2242332 982 BOL 0301 97H39Y 20716 34, 19 16eRY
4 400795728 2242357.648 86 02'59.98422° 20 16 3% 483190
5 400786.841 2242341.897 86°02'59 6BOIS" 20716 34665237
€ ao724.5 2242347973 HH'02'59.254397 2071634 H6a53"
7 400779.96% 2242364.849 86°02°59.43941" 20716 3% G148
e A00688.564  2242416.255 B6°02'56.27854° 20716 3 FR S R
9 ADOG39.243  2242447.667 806'02'54.5721K8" 2071038 Q81
10 A006I2.089 2242461.676 86702'53.63334° 20 16 38 53262
11 AOGA76.99 2242352471 86°02'48. 99803 20716 34.95512 "
12 A00LD2.11 2282278.538 B6'02 52 9510 20016 32 57164
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Survey Repert for Balada Sand Quarry, over an ared 12.00Ac / 4.85Ha.

« Land Schedule:
As given by the competen! authornty:

Table- 02 (Land Schedule)

Village Khata No | Plo

i NOL Ared dn Acre; ‘ Fasam i
Balada azy | 128P

1 12.00 Madi

3. Methods adopted for report preparation: -

A. Data Acquisition
i. Ground Control Points (GCPs)
. Base established by static fiangulation method synchronized with CORS of
Survey of India and processed value obtained from Survey of India.
« GCPs precisely surveyed using DGPS through RTK method taking reference
from the established base.

« The list of GCPs is given below:

Point ID fosfing | Northing | Elevation |

Base 400025.109 2242227825 | 14435 |
GCPI 400030.208 2242419.712 6771 |
GCP2 400199.236 2242405.73) 6946 |
GCP3 400299.289 2242476427 6692 |
GCP4 400389.67 2242430.158 6064 |
GCP5 400086815 2042294547 7.599

ii. Drone Survey

« Mission pre-planned Geotogged high-resolution images (typically 2-3 cm
GSD) are captured over the lease area and buffer zone.
s Flight plans ensure 70-80% forward overlap and 7G-80% side overap for
effective photogrammetry.
B. Data Processing
i. Photogrammetry
« Images processed using software [e.g.. Pix4D, Agisoft Metashape, Global
mapper).
« GCPs are manually marked across multiple images to enhance model accuracy.

215
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Survey Report for Balada Sand Quarry, over an area 12.00Ac / 4.85Ha.

. Output includes:

«  Orthomosaic Geotelaienced mia

. Digital Elevation Model (DEM) / Digital Surtace Model (DSM).

. 3D Point Cloud: Dense, spatially accurate ren! acantetion of the surl
ii. Paint Cloud Analysis

. Suface features and topography dre exiracls o

« Elevaton dola is used to define terrgin morphology and existing landlons

C. Resource Volume Estimation: -
i. Consideration of Area
. The lease area is considered as mentioned in the case record.

. For excavated volume estimation, only the disturbed/active area has been
considered without considering safety zone.

i. Consideration of Depth
« The targeted area represents highest altitude of 8m and lowest aititude 5.5m. but

the excavation has gone up to a depth of 5.5 mRL.
ii. Methodology for Volume Calculation

. The collected data was processed and imperted into Gis software/Glopal
mapper for volumetric analysis.

« Sand beds surface naturally possesses almost flat sand Surfaces, as there will be
very mild surficial elevation difference. so the surface area method nas been
adopted for estimation of extracted Sand volume i.e. multiplying the surface
area of Sand Quarry with the average Sand bed thickness of same quarry to
obtain the volume of sand in Cu.m.

+ The depih of sand quarry has been considered up to the visible water surface level
of each quatry.

o« As per the field survey within & outside the lease areq, the thickness of the Sand
bed found to be 0.5m to 1m from the water surface.

v+ Sand extracted area in the field found in both within the lease area o weall as
outside the lease areq, there are several numbers of quarry pits present boininside
and outside the lease. Hence for more ciarity, assessment of extracted volome has
been calculated pit wise both inside and outside the lease in separate fables.

v After obtaining the drone surveyed Orthoimage. the lease boundary (as per the

ecto! 3
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Survey Report for Balada Sand Quarry, over an ared 12 00Ac / 4. 85Ha.

co-ordinate in the approved Mining plan} hds Deen super imposed on tha map.
From the Digital Elevation Model of the Orthoimage. conlour elevation detalls has

been extracted.

. extracted Sand volume is as follows;

As per the above description this can be classitied in two parts

volume of extracted inside the lease area.

7 AREA THICKNESS VOLUME

V138.06 i ] PY38.0
i 4515.3 ' 0.5 D257 ¢
V7461 T '
- Lo ol
‘ 9040, 0 1 T |
1592 | 1
52043 T

[ ] TOTAL T o

Volume of extracted outside the lease area.
Table- 04 (Volume extracted outside the lease areq)

. QYARRY_PIT AREA | THICKNESS | ~ VOLUME

o0 [

% 1825,
; ’i'.’
m; '
R 93862
AVi8 5 | 11155 ;
PiT zu 6029.2 60292 |
_PiT-2) [ 59693 Lo i ) 6?5" 8 j
PI?—’}Z i Ry ’E*{J&J & I 1 |
i-”% 34643 1 g
g s - | 'b’
' o"’
L% : A . ’ Qj,\’ e .
: I : . “‘a}ﬂ’\ d\_*?f‘
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Survey Report for Balada Sand Quarry, over an dred 12 00Ac / 4. 85Ha.

! < 4 7
| oo 2
i 1 1 ',. ; {A
LV&M m - |
. | |
L () &

5. Conclusion: -
Based on the applied methodology for volumetric assessment. the estimated
volume of extracted sand as per present day survey is 19091.7 Cum inside the lease

VAL

area and 104353.4 Cum outside the lease area.

ABhubaneswal

Tauzi & Loans
oreta, CuHta
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\
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|
|
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Shn P K. Pagoda
Scientist, ORSAL
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OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT-NIMPUR.P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490387
E-mail: ddm.cuttack orissaminerals HOV.in

,‘\’f_‘:(c?: 5

oL )
Lettey Nu..g.;?'-...i.:‘f-;..i Mines, di At

...............

From,
The Mining Officer,
Cuttack Circle, Cuttack.

To,
The Chief Executive,
Odisha Space Research Center (ORSAC),
Piot No.45/48, Jaydev Vihar,
Bhubaneswar, Odisha.

Sub: Reguest for vetting of the reports prepared by Zeotek Mining Solution Pvt.
Ltd. w.r.t. volume of Minor Minerals excavated at the Minor Minerals sources
of Cuttack District.

Ref: 1. Work Order issued to Zeotek Mining Solution Pvt, Ltd. Vide this office
Letter No.1924/Mines, Dt.22.05.2025 (Copy enclosed),

2.Directorate of Minor Minerals Letter No.595, Dt.04.03.2025 (Copy
enclosed).

Sir,

With reference to the subject cited above, I am to inform you that, on the
request of the undersigned vide this office Letter No.1924'Mines, Dt.22,05.2025
(Copy Enclosed), Zeotek Mining Solution Pvt, Ltd. had carricd out DRONE/UAV,

DGPs survey at 13 numbers of sand sources in Cuttack District in order to find out

the quantum of minor minerals excavated at the concerned sand sources and \&6&
whether there are any excess/illegal excavation! %\9"’6
Y o
In this regard, the aforesaid agency has prepared survey reports which need QQ}:@;\, @@
to be vetted by the ORSAC, Odisha for further proceedings at this end. It is zf’
important t6 mention here that, the officers of this office were present during the

time of the aforesaid surveys. Further, the purpose of the survey was to find out

Page 1 "Fﬁ
120
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whether any excess/illegal extraction has been carried out by the Lessees of the
concerned minor mineral sources and hence the reports prepared in this regard
containg the extraction in the lease aredg, and the area beyond the leasa boundary
up to which the extraction marks were noticed; well beyond 50 meters from the

jease boundary in aimost ail of the cases

I would therefore request before your good office to take necessary
measures towards vetting of the aforementioned reports which must contain total
volumetric extraction at the concerned sand sources without any 50 meter

restriction proposed in the SoP.
This is tor favour of your kind information and necessary action,

Yours fajthfuily,

Mining Officer,
R Cuttack Circle, Cuttack.
Memo No. .. .x...1..../Mines, Dt '

Copy submitted to Zeotek Mining Solution Pyvi. Ltd. for “avear of aidui v auon,

Mining Officer,
Cuttack Circle, Cuttack.

’“ri',*x 4‘,40,'

Memo No. .07 2 .../Mines, Dt..| Joncl 908
Copy submitted to the Director of Minor Minerals . Odisha, Bhubaneswar for
favour of kind information. '

SO

o

Flineng Ofticer,
Cuttack Onele Cuttack,
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OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357

E-mail: mo.cuttack@orissaminerals,gov.in

Lotter \J!:i(\ .:}li’ Mines, o ‘j‘j}(f"» &C}f}%

The Mg Officor
Cuttack Circle, Cuttack

Zeotek Mining Solution Pyt Ltd.,
Plot-420/5851, Krishna Garden, Phase-11,
Jagamara, Bhubaneswar-751030,
Ph-9439553684,

Sub- Work Order with respect to the DRONE/UAY survey at various Minor Mineral

sources of Cuttack District.

Ref:- Letter No.1045, Dt.08.04.2025 of the Directorate of Minor Minerals.

Sir,

With reference to the subject cited above, I am to inform you that, this office

has received the Letter No.1045, Dt.08.04.2025 of the Directorate of Minor Mincrals

(Copy enclosed) where it is mentioned that your aggency is one of the agences

selected by ORSAC, for carrying out DRONE surveys. You are therefore requestod

o carry out DRONE/UAV, DGPS surveys at various minor mineral sources of

Cuttack District as and when required by the undersigned. However, i prionty

basis, DRONE surveys must be carried out on the following sources for evaluation of

volumetric extraction. You are requested lo start the required surveys in co-

Grdination with the undersigned.

!.Balarampur Sand Quarry, Tehsil-Athagarh.
Q‘Brahmapura Sand Quarry,Tehsil- Narsinghpur.
3.Dhanipur Sand Quarry, Tehsil- Narsinghpur,

4.lllegal extraction at Mouza- Subernapur, Tehsil-Banki

(a1

Hathajodi River Sand Bidyadharpur, Tehsil-Barang
0.¥uakhai River Sand Naranpur, Tehsil-Barang

7-Katha]'0di River Sand Mundamuhana, Tehsid Barang

8.5idhua River Sand Jarinada, Tehsil-Cuttack Sada

f‘!_[‘({!f“‘—’.dprnsa(_i Sand Ghat, Tehsil-Domparsa

s

Pr‘;g(,- 1 ewr a
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i 1.Devi River Sand Balade

y e Rivie
12 Luna River sand Demando
bl ¢ Al

g 3 g N ,4_15:.,”'3"‘.

wondo Mahanadi River Sand, Tel
2T < , ehsil-K ‘If YF 2
Kishannagat

p 5 S

Mining Officer,

Eul‘"““'% "k (..If‘ffl_’. {.’U_‘_c‘..

Deputy L~ llectol
Tauzi & Loans

~ollectorate. Crrack
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TEL/ FAX: 0671-2314255
SBIS A E-mail: rospcb.cuttack@ospcboard.org

——~———— Website: www.ospchoard.or,
U il b

A | 4 OFFICE OF THE REGIONAL OFFICER, CUTTACK

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No_ 3469 / 2575 ot O6'1L20L5

CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/CTC/CTO/187/2022/ WPC/APC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the Water
(PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for existing/new
operation of the plant.

Ref.  Your Online Application No. 6669681 and this Office earlier Consent to Operate
order issued vide letter No. 1721/2575, dtd. 21.06.2024.

Consent to Operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & control of Pollution) Act,
1981 and rules framed thereunder to:

Name of the Mines: M/s. BALADA RIVER SAND BED

Name of the Occupier & Designation:  Sri Ganesh Prasad Kar (General Power of
Attorney)

Address of the unit: At: Village-Balada, Plot No. 128 of Khata No321 Lease
hold area Area. of Ac. 12.00 dec. (or 4.85 Ha.), Kisam:
Nadi, Tahasil: Kantapada, Ps: Govindpur, Dist.:
Cuttack, Odisha.

| This consent order is valid for the period up to 04.08.2026.

This consent order is valid for the product quantity, specified, outlets, discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein.

A. Details of Products Manufactured:

Sl. No. Product Quantity
1. Mining of River Sand 22,000 Cum/Annum
P.T.O
D%‘j !:jrr':'\_'.’”-‘,ﬁ: .\
Tau? &‘, et
(BN
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CONSENT ORDER

A, Discharge permitted through the following outlets subject to the standard

Outlet | Description Paint of Quantity of Prescribed standard j
No. of outlet discharge discharge
KLD or
KL/hr
pH TSS O&G | BOD
mg/I mg/l mg/l
01. | Domestic Septic - - - -
effluent tank
followed
by Soak
e, pit 1

Chimney Description | Stack Quantity Prescribed r
Stack of Stack height of standard
No (m) emission
~—— I PM S0: | NO,
—
.\\\

C. Disposal of solid waste permitted in the following manner

Sl. Type of ] Quantity Quantity to Quantity to Quantity Description of

No. | Solid Waste generated be reused be reused disposed disposal site.
(TPD) on site off site off (TPD)
(TPD) (TPD)
1. Top As per - - -- As per
soil/over approved approved
burden mining plan mining plan
b e = ]

. — PSS S S ',‘\...,"F_,-’j," Coltector

“I"a\.azi & Loans
~ollectorate. Cu#tack
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Fage 3
CONSENT ORDER

GENERAL CONDITIONS FOR ALL UNITS.

The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and to make such variations is deemed fit for the purpose of the Acts.

— m

2. The industry would immediately submit revised application for consent 10 operate to this
Board in the event of any change in the quantity and quality of raw material / and products
| manufacturing process or quantity / quality of the effluent rate of emission / air pofiution

control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous wiilten

permission of the Board.

4 The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for

legal action as per the provisions of the Law / Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before

the date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real ¢r personal
property or any exclusive privileges nor does it authorize any injury o privaie propeity or
any invasion of personal rights, nor any infringement of Central, State laws or reguiation.

7. This consent does not authorize or approve the construction of any physical sirucitie or
facilities or the undertaking of any work in any natural water course.

8. The applicant shaﬁ display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board. ‘

An inspection book shall be opened and made available to Board's Officers during the

visit to the factory.

the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment systam / air
poliution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling poliution of Water / Alr.

The applicant shall furnish to

Meters must be affixed at the entrance of the water supply cennection so that such
meters are easily accessible for inspection and maintenance and for other puiposes of
the Act provided that the place where it is affixed shall in no case be at a point before

which water has been taped by the consumer for utilization for any purposes whatsocevzr.
ntd...
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12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

13. The applicant shall display suitable caution board at the lace where the effluent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14.  Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed,

18. The applicant -shall maintain good house-keeping both within the factory and tha
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

16. The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

18. The utilization of treated effluent on factory’s own land, if any should be completed and
there should be no possibility of ihe effluent gaining access into any drainage channel or
other water courses either djrectiy or by overflow.

19.  The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time. :

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

22.  The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

23._The applicant-shall-provide-port-hotes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein.

Cnd...
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25.

26.
27.
28.

29.

30.

31.

32.

33,

35.

| SoEEA
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24. The applicant shall provide all facilities and render required assistance to the Board staff

for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, repla_nce or alter the air pollution control equipment or change the raw material or
mﬁanufactunng process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid gfﬁuent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amandad).

The stack monitoring system employed by the applicant shall be opened for inspecticn to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate zction to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air poliution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the

bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the

satisfaction of the Board by : :
Cnitd...




-

~ ™~

Page 6
CONSENT ORDER

36.

37.

38.

39.

40.

41.

42,

43.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm rup-off.
li)  Controlled incineration, wherever possible in case of combustible organic material.

ii) Composting, in case of bio-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant
shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent.

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terrs and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Pravention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board,

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981.

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
If they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /
stipulate additional conditions as deemed appropriate.

Contd...
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F.

10.

1.

12.

13.

14.

15.

16.

SPECIAL CONDITONS:

The mine shall abide by the stipulated conditions of environmental clearance obtained
from the State Environmental Impact Assessment Authority (SEIAA), vide SEIAA File No.
SIA/OR/MIN/470283/2024, dtd. 12.06.2024 ‘

The Lessee shall intimate the status of amendment of Environmental Clearance if any
and accordingly amend the Consent to Operate.

The validity of the consent to operate order is subject to the validity of Environmental
Clearance and shall be coterminous with the expiry of Environmental clearance.

The project proponent shall take statutory clearance/ approval/ permission for the
concerned authority in respect of his project as and when required.

Any change in mining technology/scope of working shall not be made without prior
approval of the SEIAA.

Mining activity shall be carried out as per the Environmental Clearance obtained from the
State Environmental Impact Assessment Authority (SEIAA), vide SEIAA File No.
SIAJOR/MIN/470283/2024, dtd. 12.06.2024.

This Consent to Operate order is subject to final decision of competent legal forum, if
any.

An Annual Return of the production undertaken shall be submitted at the end of financial
year.

Domestic effluent if any from mine shall be discharged to soak pit via septic tank
constructed as per BIS specification.

Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-lI).

Dust suppression on mine haul roads shall be carried out by spraying water through
mobile/fixed water sprinklers.

The sand loaded vehicles shall be covered with tarpaulin cover to control fugitive
emission during transportation.

Dust/ sand deposited on haul roads due to movement of sand loaded vehicles shall be
cleaned regularly to control fugitive emission.

The Lessee shall undertake plantation as mentioned in the Mining Plan.

Adequate measures shall be taken for control of noise levels in the work environment of
mine area so that noise levels at the boundary line of mine lease area shall not exceed
75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) during night time  (10.00
PM to 6.00 AM).

The mine shall abide by all the provisions of E (P) Act 1986 and Rules framed there
under.

Contd....
Deputy Cotector
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17. The Board may impose further condition or modify the conditions as stipulated in this

order during operation and may revoke this order in case the stipulated conditions are

18.  If it is found that the sand quarry is operated without adequate pollution control
measures direction for closure shall be issued under section 31(A) of Air PCP) Act.1981
and/or under section 33(A) of Water (PCP) Act, 1974 as the case may be without any
further notice.

19.  In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board to keep the consent order in force. If they fail to pay the

amount within the period stipulated by the Board the consent order will be revoked
without prior notice.

20.  The Board reserves the right to revoke /refuse consent at any time during this period for
which consent is granted in case any violation is observed and to modify/stipulate
additional conditions as deemed appropriate,

The occupier must comply with the conditions stipulated in section A,B,CDE

and F to keep this consent order valid.
Wopeste

REGIONAL OFFICER
To

Sri Ganesh Prasad Kar, General Power of Attorney,
(M/s. Suryavanshi Earth Movers),

M/s. Balada River Sand Bed,

At: Swampatna, Sibanarayanpur,

P.O./Dist.: Keonjhar - 758030, Odisha.

Memo No: SYFo Dd.__ 6+ 11" 2028

Copy forwarded to:

1. The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.
2. The Collector & District Magistrate, Cuttack.

3. The Mining Officer, Cuttack Circle, Cuttack.

4, Copy to Guard file.

Wpurks

REGIONAL OFFICER

Dem; Collector

Tauzi & Leoars
“ollectorate, Cu *tack.
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GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART ~A:

EFFLUENTS.
sl Parameters Standards
No. Inland Public Land for | Marine Coastzal Araas
surface sewers | lrrigation
1 2 3
(a) (b) (c) (d)
1 | Colour & odour Colourless — See 6 of | See 6 of Annex.1
/Odourless Annex. 1
as far as
practible
2 | Suspended solids (mg/l) 100 600 200 a.For process
wastewater — 100
b.For cooling water
effluent 10% above
fotal suspended
matter of influent.
3 | Particular size of SS Shall pass e ——
' 850
4 s - o Eh
5 | pHvalue 5.5t08.0 55t09.0 | 55109.0 5.5109.0
6 | Temperature Shall  not| ——— —— Shall not exceed 5C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7 | Qil & Grease mg/l max. 10 20 10 20
8 | Total residual chlorine 1.0 ——n — 1.0
9 | Ammaonical nitrogen (as N) 50 50 e 50
mg/l max.
10 | Total Kajeldahl nitrogen 100 — —— 100
(as NH,) mg/t max.
11 | Free ammonia (as NH3) 5.0 —— ——— 5.0
mg/l max.
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C)
mg/l max.
13 | Chemical Oxygen Demand 250 —— - 250
mgll max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 0.2
15. | Mercury (as Hg) mg/l max. 0.01 0.01 e 0.001
16 | Lead (as pb) mg/l max. 0.0V 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 ——- 2.0
max.
18 | Hexavalent chromium (as 0.1 2.0 e 1.0
Cr'6) mg/l max.
19" | Total Chromium (as Cr) 2.0 2.0 ——— 2.0
ma/l max,
Deputy CoRecto’
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e N aawmb~rTLiE Lot A



20 | Copper (as Cu) mg/l max. 3.0 3.0 e 3.0
21 | Zinc (as Zn) mg/l max. 5.0 15 ——— 15
22 | Selenium (as Sc) mgl/l 0.05 0.05 —— 0.05
max,
23 | Nickel (as Nil) mg/l max. 3.0 3.0 —_— 5.0
24 | Cyanide (as CN) mg/l max. 0.2 2.0 0.2 0.02
25 | Fluoride (as F) mg/l max. 20 15 — 15
26 | Dissolved Phosphates (as 5.0 —— ———-- —_—
P) mg/l max.
27 | Sulphide (as S) mg/l max. 20 — —— 5.0
28 | Phennolic compounds 1.0 5.0 —— 5.0
(asCgHsOH) mg/l max.
29 | Radioactive Materials
a) Alpha emitter micro 10’ 107 10° 107
curle/ml.
b) Beta emitter micro 10° 10 10’ 10°
curle/ml.
30 | Bio-assay test 90% survival | 0% 90% 90% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
86 hours in | fish after | fish after | effluent
100% 96 hours | 96 hours in
effluent in 100% | 100%
effluent effluent
31 | Manganese (as Mn) 2 mg/l 2mg/l eemee 2mgll
32 | Iron ( as Fe) 3 mg/l 3 mg/l e 3 mg/l
33 | Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2mgf
34 | Nitrate Nitrogen 10 mg/l ——— B 20 mgh

olectorate. Cwtt
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1/ .
NATIONAL AMBIENT AIR QUALITY STANDARDS
Time Concentrate of Ambient Air
- 8L Pollutants Weighed i
No. Average industrial Eg‘;‘;’s it?:oly
Resldentlal, | areq (notified | Methods of Measurement
Rural and by Central
other Area | Government)
(1) () (3) (4) (5) (6)
1. Sulphur Dioxide (SO,) Annual* 50 20 -improved west and Gaeke
m3
W 24 Hours** | 80 80 - Ultraviolet flucrescence
2 Nitrogen Dioxide Annual * 40 30 - Modified Jaceb &
(NO,) ug/m? Hochheiser (Na-Arsenite)
24 Hours** | 80 80 - Chemiluminescerice
3. Particulate Matter (size Annual* 60 60 - Gravimetric
less than 10 mm) or ' TOEM
PM, ug/m? 24 Hours** | 100 100 - Beta Attenuation
4, Particulate Matter (size Annual 40 40 - Gravimetric
less than 2.5 mm) or TOEM
PM, . ug/m? 24 Hours 60 60 - Beta Attenuation

5. Ozone (Q,) ug/m* 8 Hours ** 100 100 - UV Photometric

- Chemiluminescence
1 Hours ** 180 180 - Chemical Method

6. Lead (Pb) ug/m? Annual * 0.50 0.50 -AAS/ICP method after

sampling on EMP 2000 or
24 Hours** (1.0 1.0 equivalent filter paper.
- ED-XRF using Tefion filter

7. Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive infra Red

(CO) mg/m? (NDIR)
_ 1 Hours ** 04 04 Spectroscopy

8. Ammonia (NH,) pg/m? Annual * 100 100 - Chemiluminescence
- Indophenol Blue Method

24 Hours ** | 400 400 :

9. Benzene (C,H,) ng/m* Annual 05 05 - Gas Chromatography
- based continuous analyzer
- Adsorption and Desorption
followed by GC analysis

10. Benzo (a) Pyrene Annual * 01 01 - Solvent extraction followed

(BaP)-Particulate by HPLC/GC analysis
phase only, ng/m?

1. Arsenic (As), ng/m? Annual * 08 06 - AAS/ICP methed after
sampling on EPM 2000 or
equivalent filter paper.

1. Nickel (Ni), ng/m?* Annual * 20 20 -AAS/ICP method after
sampling on EPM 2000 or

i R :

«  Annual arithmetic mean of minimum 104 measurements in a year at a particula”
hourly at uniform intervals. j

** 24 hourly or 08 hourly or 01 hourly monitored values, as applicableps S5 edWy
in a year, 2% of the time, they may exceed the limits but not on twp, 1T

Date: 2025.1"

gx 12:06:13 IST
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ANNEXURE-9

OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in

From,
The Deputy Director of Mines,
Cuttack Circle, Cuttack.

To,
| : All Lessees(Sand Sources),
Cuttack District, Cuttack Mining Circle.

Sub: Compliance of order of the Hon'ble High Court of Orissa, Cuttack in
W.P.(C) No.6375 Prasanta Kumar Das Vrs State of Odisha and others.

Ref:- LetterNo.360/Touzi, Dt.11.07.2024 of the Collector and District
Magistrate, Cuttack (Enclosed herewith).

| Sir/Mam,

| With reference to the subject cited above and the letter under
reference, I am directed to inform you that, the Hon’ble High Court of Qrissa
vide the judgment in W.P.(C) No.6375, Prasanta Kumar Das Vrs State of
Odisha and others, has directed the state authorities to scrupulously
follow the guidelines(enclosed herewith), Dt.21.12.2023 and also
adhere to the conditions mentioned in the lease agreement executed
between the lessee and the State Government.

In view of the above, you are directed to unfailingly obey the
conditions mentioned in the Mining Plan, Environmental Clearance(EC),
Consent To Operate(CTO) and the lease deed. Further, you are directed
to operate the source manually. The sources shall be allowed to
operate in Mechanised/Semi-Mechanised manner only after
modification in the Mining Plan and Environmental Clearance.

o LT e A3
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Furthermore, the transportation of the Minor Minerals shall only be
allowed between 9.00pm to 7.00am. Stringent action shall be taken in case
of contravention of the order of the Hon'ble High Court of Orissa, Cuttack.

Yours.faithfully,

Encl- As above @(,E} a-202H

Deputy Director of Mines,
Cuttack Circle, Cuttack.

........................

Memo No. as?..s..g......../Mines, Dt.12:0120 3‘\

Copy submitted to all Tehsildars, Cuttack District, for favour of kind
information with a request to keep a close watch on the erring lessees,
especially those operating through mechanized/Semi-mechanised manner,
without the modification in the Mining Plan and the Environmental

Clearance(EC).
yg.0% 201

Deputy Diréector of Mines,
Cuttack Circle, Cuttack.
Memo No. 998"{’ pt. .19:0% 9‘03‘1

Copy submitted to the Superintendent of the Police, Cuttack Rural, for
kind information with a request to instruct all the IICs of Cuttack (Rural) for

watch and ward with respect to the compliance of the order passed by the
Hon‘ble High Court of Orissa, Cuttack.

ok 034
Deputy Direcgr of Mines,

Cuttack Circle, Cuttack.
Memo No. 93‘10, pt. .12:03: 202

Copy submitted to the Deputy Commissioner of Police, Cuttack Police
Commissionerate, for kind information with a request to instruct all the IICs
of Cuttack UPD for watch and ward with respect to the compliance of the

order passed by the Hon’ble High Court of Orissa, Cuttack.
; Dy 20

Deputy Director of Mines,

_ Cuttack Circle, Cuttack.
Memo No. 0994 /Mines, Dt.19: 0% 303‘1

-----------------------------------------

Copy submitted to the Collector and District Magistrate, Cuttack for favour
of kind information. ' .

A2.0F 0 J-L[
Deputy Director of Mines,
Cuttack Circle, Cuttack.

Pﬂaf-ﬁo—,f-g
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!
Memo NO. crsssrannneessssaen e UUHINC O, WAL, 0 .. .. .

| Copy submitted to the Director, Minor Minerals, Odisha, Bhubaneswar for |
| favour of kind information. ‘

. @X/’Dnrﬂ\ 024
- Deputy Director of Mines, |
Cuttack Circle, Cuttack. |

pea 2 ¢




OFFICE OF THE COLLECTOR, CUTTACK

(TOUZI & LOANS SECTION)

No. 550 [Touzi. Dtd. //!ﬂf’{?‘?”/

To,

The Deputy Director, Mines, Cuttack Gircle, Cuttack

The District Mining Officer, Cuttack
rasanta Kumar Das Vrs state of Odisha &

Sub:- W.P(C) (PIL) No.6375 of 2023 filed by P

others
Sir,
f lefter No. 7089,

| am to enclosé herewith copy ©
ated 06.02.2024

With reference to the subject cited above,

Dtd.23.02.2024 of Superintendent of the High Court of Orissa along judgement d '
passed in W.P.(C)(PIL) No.6375 of 2023 filed by prasanta Kumar Das Vrs State of.Odlsha & others.
This is to inform you that, the Hon'dle Coourt vide the said judgement has directed the State
Government to scrupulously follow the guidelines dated 21.12.2023 and also adhere to the conditions
stipulated in the lease deed executed between the lessee and the State giving priority 10 the .sand
mining by manually. Further, the State Authorities should take necessary steps with regard to vehicular

movements from 7.00 AM. in the moming till 9.00 P.M. in the night t the environment to

and also protec
provide a quality life to the public at large.
d to take appropriate action at your end for compliance of the

Therefore, you are requeste
interest of the public.

directives of Hon'ble Court in letter and spirit for larger

This may be treated as “URGENT".
Yours fait .

N 24

COLLECTOR, CUTTACK

Memo No_%g / {Touzi. Date / / Y 7"( '\9:‘37&/

Copy forwarded to the Superintendent of the High Court of Orissa, Cuttack for information with

nce to letter No.7089, D1d.23.02.2024.

e General of Odisha, Cuttack for kind informatio'n.

refere:

Copy submitted to the Advocat

COLLECTOR, CUTTACK

%ﬁcmr

Deputy

Tauzi & Loans

vo. GLFACK
collectorate: CLHa

COLCTT-TL68-MMS-0004-2024/1/2024
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